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Proceedz"ngs of tIle Councz1 0/ the Governor General of I ndz"a, assembled/or tn, 
purpose of mak£ng Laws and Regulations under the provisions of tnll 
Indian Councils Acts, [8(j[ to [909 (24 &' 25 Vict., c. 67, S5 cj' 56 Vict., 
c. /4, and 9 Edw. Vll, c. 4). 

The Council met at Government House on Friday, the 18th March 1910• 

PRESENT: 

His Excellency THE EARL OF MINTO, P.C., G.C.M.G., G.M.S.I., G.l.{.I.E., Viceroy 
and Governor General of India, presid£ng, 

and 56 Members, of whom 52 were Additional Members. 

QUESTIONS AND ANSWERS. 

The Hon'ble Mr. SUBBA RAO asked:-

"I. Will the Government be pleased to state whether any of the listed appointments 
thrown open to the Provincial Service in different provinces, in accordance with the 
recommendations of the Public Service Commission appointed in 1886 and the orders 
passed thereon, are still held by the members of the Civil Service of India? If so, will 
the Government be pleased to state for each Province why such appointments are still held 
by the mp.mbers of the Indian Civil ServiCe, and not by the members of the Provincial 
Service? 

"II. Will the Government be pleased to state the appointments held by the members 
of the Civil Service of India in each Province which are not included in the list of 
appointments reserved to them? " 

The Hon'ble SIR HAR'/EY ADAMSON replied :-

II QuesHon I.-The following appointments which have been 'listed' as 
thrown open to memb~rs of the Provincial services are still held by members of 
the Indian Civil Service :-

Madras.-Under Secretary to Government. 

Bomba,..-Talukdari Settlement Officer • 
• 

Registrar, High Court. 
Punjab.-One out of two appointments of Settlement Collector. 

Junior Secretary to Financial Commissioner. 

Eastern Bellzal and Assam.-One out of two appointments of Magistrate and 
Collector. 

Under Secretary to Government. 



QUESTIONS AND ANSWERS. 

[Sir Harvey Adamson; Mr. M. Mazharul Haque.] [18TH MARCH 1910.] 

1/ The reasons why these few appointments are slill filled by members of the 

Indian Civil Service are not in all cases known to the Government of India, and 

~ part of the question seems to be one. which, if asked at all, might more 

appropriately be put in ~ Pro\,incial Council concerned. 

It, Question //.-It is not clear whether in this question the Hon'ble Member 

refers to the Schedule appended to the Indian Civil Service Act, 1861, which 

specifies the appointments reserved for the Indian Civil Service. That Schedule 

does not include any judicial and revenue appointments in what are called the 

non· regulation provinces, and the number of appointments of that class, such as 

District and Sessions Judges, Commissioners, heads of districts and the like, 
which are held by members of the Indian Civil Service, is considerable. But the 
Hon'ble Member probably refers to the appointments which are ordinarily 
reserved for members of the Indian Civil Service under the sanclion of the 
Secretary of State. On this assumption the answer is that the following 

a.ppointments not so reserved are now held by members of the Indian Civil 

Service:-

Madras.-l. President, Corporation of Madras. 

2. Director of Industries (temporarily). 

Bombay.-l. Chairman, City of Bombay Improvemellt Trust, • 

2. Commissioner of Police, Bombay. 

3. Superintendent, Managed Estates, Katbiawar. 

4. Administrator, Pa1itana State. 

Bengal.-Superintendent and Vice-President, State Council, Kuch Behar-. 

United Provinces.-J. Chairman, Municipal Board, Allahabad. 

2. Chairman, Municipal Board, Cawnpore. 

Eastrr" Bengal and Assam.-Vice-President of the Manipur Darbar. 

Central Provinces.-District Superintendent of Police, Hoshangabad (tem. 
porarily)." 

The Hon'ble MR. M. MAZHARUL HAQUE asked:-
• 

"I. (a) Will the Government be pleased to state how many of the Civil Surgeoncies, 
the reservation of which for Civil Assistant Surgeons was sandioned by the Government of 

lndia in their Resolution No. 1084-93 (Medical), dated the 22nd June 1899, have been 
8iven in ea,ch frovince to ~e Civil Assistant Surl;eoDS ? . 

• 

• 
• • 



QUESJ IOll!S AND ANSWERS. 

[18TH MARCH 1910.] [Mr. M. Mtzzhrrrul Haqu.e; S£r llarvey Adamson.] 

rt (b) \Vill.the Government be pleased to state how many of the seven Civil Surgeoncies -

reserved for \Bengal by the aforesaid Resolution have _ been aIlotted, since the partition, to 

lIengal proper? 

"(c) If the total number of these appointments have not been fiIled up, docs tll 

Government propose to direct the Local Governments to do so at an early date? " 

"II. (a) Will the Government be pleased to state what, if any, proposals has the 

Government of Bengal submitted with referenc:e to a petition submitted by Civil Assistant 

Surgeons in Bengal in 1907, praying that their pay and prospects in the service may be 

improved? 

"(b) 'What steps, if any, do the Government of India propose to take ill the matter?" 

The Hon'blc SIR HARVEY ADAMSON replied :-

"I. (a) The number of Civil Surgeoncies to be transferred to Civil Assistant 
Surgeons has been increased since 1899 from 28 to 33, four of the five new 
appointments having been added to the list during the last year. Civil Assistant 
Surgeons hold 22 of these appointments substantivelY-3 in Madras, 3 in Bom-

bay, I in Bengal, 4 in the United Provinces, 3 in the Punjab, 4 in Burma, 3 in 
Eastern Bengal and Assam. and I in the Central Provinces. Eleven more 
medica! officers uf this class were officiating as Civil Surgeons on the 1St Janu-

ary last. 

"(t) Of the 7 appointments in Bengal which it was decided in 1899 to trans-
fer to Civil Assistant Surgeons when opportunities offered, 4 are now allotted 
to Bengal and :J to Eastern Bengal and Assam. 

"(c) It was recognised in 1899 tha(the arrangement could not be given 
effect to pending the retirement of the uncovenanted medical officers, European 
and Indian, then emphyed in several provinces. The Local Governments con-
cerned are aware that the appointments still to be transferred are to be given to 
Civil Assistant Surgeons when opportunities offer. and the Government of India 

do not think that it is necessary for them to issue any furthet: orders on the 

subject. 

"II. The Government of India have given full and sympathetic considera-
tion to the memorials referred to, and to the proposals made to them by the 

Government of Bengal. ~e  are now about to address the Secretary of State 
on the subject and are consequently unable at present to give the information 
s~e  for by the Hon'ble Member." '. 



QUESTIONS AND ~ 

[Bahu Bhupcndf'a Ntith Basu; S£r Harvey Adamson.] [18TH MARCH 1910.] 

The Hon'ble BABU BHUPENDRA NATH BASU asked:-

It (a) Is it a fact that the Government of India have decided to make over the relics ) 
of Bucdha recently discovered near Peshawar to the Government of Burma? 

~ . 

II (b) Are the Government aware that there is a strong feeling in India that the relics 
should not pass out of India, but should be deposited in some site connected with t he rise 
of Buddhism in India, either at Gya or Sarnath near Benares ? " 

The Hon'ble SIR HARVEY ADAMSON replied :-

" (I) The relics will not be made over to the Government of Burma but 
to a deputation of Buddhists from Burma. 

"(3) The relics will be enshrined at Mandalay and will, therefore, remain 
within the Indian Empire. The question of ~ s  them at Gya or Sarnath 

was considered, but it was felt that the relics should be preserved intact, and that 

Burma, as being the only Buddhist province in the Indian Empire, had the 

strongest claims." 

The Hon'ble BABU BHUPENDRA NATH BASU asked :-

" Is there any foundation for the report that part of the Kushtia Sub-division of the 
Nadia District is to be transferred to Eastern Bengal and Assam?" 

The Hon'ble SIR HARVEY ADAMSON replied :-

"The Government of India have no information as to ?ny intention to 

transfer a part of the Kushtia Sub-division of Nadia to Eastern Bengal and 

Assam. It is presumed that the case to '.which the Hon'ble Member refers is 

that of certain villages on the border of the Faridpur a'ld Nadia Districts which 

have been included within the former district by notifications of 1,874 and 1884 

and were transferred with the rest of the Faridpur District to Eastern Bengal and 

Assam on the formation of the latter province in 1905. It was found that these 
villages had continued to be administered by the ofbcers of the ~ District and 

the anomaly was rectified by the Government of Bengal towards the end of 1909 

after consulting the High Court and the Government of Eastern Bengal and 

Assam." 

The Hon'ble BABU BHUPENDRA NATH BASU asked:- • 

" Is it a faCt that there is some disparity in the pay and allowances of some officers 
of the same rank and service in the two provinces of Bengat and Eastern Bengal and 

• 

• 
• • 



QUESTIONS AND ANSWERS. 

[18TH 1tIARCH 1910.] [St"r lla1'vey Ada11Zson; Babu, Blt!tpendn. Nath. BaSIl.] 

Assam, and is it also it fact that ill the same grade of some departments of the puhlic 

service of the province or Eastern Bengal and Assaill new hands are appointed 011 a higher 

pay to begin with than in the pro,-ince of Bengal?" 

The Hon'ble SIR HARVEY ADAMSON replied :-

"The meaning of the first part of the question is not quite clear, but. if the 
Hon'ble Member refers to the pay of appointments of the same kind, then it is a 

fact that there is some disparity of pay. I think the Hon'ble gentleman will 
find all the information he requires in the ~  Lists of the two provinces. 

II The Government of lndia are not aware of any case of the kind referred to 

in the second part of the question." 

The Hon'ble DAT3U BHVPENDRA NATH BASU asked ;-

1/ \ViII the Government he pleased to lay on the table a statemp.nt showing·-

(i) the, total actual receiptSlind expenditure of the Administrations of Bengal and 

Assam ill the year 1904-1905 and the share of revenues assigned to Bengal 

for that rear; 

(ii) the estimate of total receipts anti expenditure for the provinces of Bengal 

and Easter.j Bengal and Assam at the time of the temporary settlement in 

1906 ; 

(iii) the initial grant to the new province of Eastern Bengal and Assam and also 

the ~e  balances of Bengal and Eastern Bengal and Assam on April I. 

1906 ; 

(Iz.) the sh ... re of revenues assigned respectively to the said two provinces by the 

settlement of 1906, their respective total annual revenue and expenditure. 

and any other special grant annually made to each of the said provinces in 

the years succeeding the parLition. 

"Will the Government be also pleased to state what portion of expenditure bas 

annually been incurred by the Government of Eastern Bengal and Assam ill construction of 

public buildings." • 

The Hon'ble SIR HAR'EY ADAMSON replied:-

II Statements giving the information asked by the Hon'ble Member in his two 

questions are laid on the tabie." 

'" Vide Appendix A. 



QUESTIONS AND ANSWERS. 

[Raja pf'amada Naill Ray; Sit" Harvey Adamson; [18TH MARCH 1910.] 
NWWtlh Stli)'t"tl Muhammad Sah£b Ballotltsr.) 

The Hon'ble Raja PRAMADA NATH RAY of DIGHAPATIA asked:-

II \\'i11 the Government be pleascd to state if and whcn it e ~ to takc action on 

the Report of the Royal Commission on Indian Decentralisation which was published on 

the 27 tl1 of-February Igl?g? 

" Will the action of the Governmcnt on that Report nccessitate the revision of the 

existing Local Self· government Acts, and, if so, is thert: any likelihood of the amended 

Ads coming into force before the next elections to the m ~r  and the Provincial Councils 

take 1'Iact:? • 

" Will the Government be further plr.ascd to statc ho'\'.' far and in what way it· 

intends to givc effect to the policy indic.ated in Lord Morley's despatch of Novt'lllbcr 

27th, IgoR, reg'lrding an 'clTeclnal advance in the dirt::ction of local self-governmcnt ' 

and about' carrying out a P')\icy that would make the villagc a starting-point in pllblic 

life,' as wdl as in that portion of tht: recommcndatiollS 01 the Decentr .. lisation Commis-

sion which says that 'Municipal Councils should ordinarily contain a substantial dec:tive 

majority and should usually elect their Chairman '7" • 

The Bon'ble SIR HARVEY ADAMSON replied:-

"  I think that I can most conveniently answer tht! HOll'ble" emb~r s three 
questions together. As the Hon'ble Member is no doubt a,,'are, the Report of the 

Commission is not confined to a single topie or group of topics; it covers a very 

wide range and enters into innumerable matters of detail, so that action can'lot be 

taken all the Report of the Commission as '3. whole but is being, separately taken 

on the different main proposals. Action has already been ta.kC1; on most of the 
Commission's IF-commendations in the sense that the' Government has considered 

them; has in a number of cases accepted and given effect to them j and, in a 

still greater number of instances, has referred or is b ~ to refer them for the 
opinions of Local Governments. 

" In the latter category are the recommendations of the Commission t(. which 
the second and third heads of the Hon'ble Member's questions refer. • 

" It is impossible at the present' stage of the consideration of these important 

questions to say what the final conclusions of the Government 6Vill be or whether 
or in what respects the existing laws relating to local self-government will require 

amendment. " 

The HOh'ole NAWAD SAIYID MUHAMMAD SAHIB BAHADUR,asked:-

"Will the Government be pleased to say what r s ~ s  if any, will be 'made in any • 
new contract with the SOllth Indian Railway Company with a  view to ~ b e the District 

• 

• 

• 
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,Board" which havc raised money by locil! taxatiQ·U to build railways to get llleir lines 

built and worked by that Cumpally (In reasonablc tenus! I> 

The Hon'ble ~  ROBluns.oN replied :-

"The Government of Madra.; having pressed on the Government of India the 

importance of obtaining from the South Indian Railway Company suit.able h:rms 

for the construction and working of District Board Railways in Madras, the 

Government of In.lia have suggested for the consideration of the e r ~ r  of 

State ct:rtain provi,;iol1s for iliscrlion in the Company's new contract ",jlh the 

object of securing suitable terms for Madras District Board Railways. It would 

bc prematur::: tLl publish the proposals until negotiations betwecn Iht: Company 

and the Secr::tary of ~ e have been fimlly concluded." 

The Hon'ble MR. GOKHALE asked :-

"Is the Government aware that there is a s er b ~ dissatisfaction in the countr.v 

owing to the 'present system or fiiiing medical appointmt!nts in India? Is it not a fact that 

the Chief Civil Surgeo:.cies, the hospital appointments and the teaching appointments 

in the Presidency !I.!edic.!.l Colleges are mainly held by officers of the Indian Medical 

Service who on retiremeut carry out of the country all the experience acquired by them"t 

Will the Government -:onsider the desirability of throwing open a fair proportion of 

the junior and senior teaching ar.d hospital appointments to properly qualified nOD-official 

medical men? 

" 'ViII the Government be pleasr.d to st:l.Le what steps have been taken or are in 

contemplation to give effect to the recomrr;endatiolis contained in Lord :'I1orley's Despatches 

on the sl!bject of the growth of d civil medical department in India ?" 

The Hon'ble SIR HARVEY AI?AMSON replied :-. 

"Thc Government are· aware that there is a desire on the part of medical 

practitioners in India to h admitted to Govern!TIent medical appointments, but 
they are not aware that any considerable dissatisfaction exists in the country 

on the subject. At present, the chief Civil Surgeoncies, the hospital appoint-
• ments, and the tcaching appointments in the Government Medical Colleges are 

mainly held by ofFeers of the Indian Medical Service. The Government are, 

however, considering the possibility of throwing open a certain number of such 

appoin!,IllCnt5 to non-official ~  men. 

" The Hon'ble Member is not correct in suggesting that the Secretary of 

State has \'ccummcnded the establishment of a Civil Medical r ~e  in 

India. It was ~  by Lord Morley that the time had arrived when no 



474 QUESTIONS AND ANSWERS; ELECTRICITY. 

[.M1'. Chz'tnavis;·Sir Guy Fle!twood s ~  [18TH MARCH 1910.] 
fih. Miller; Mr. J(asteven.] 

fvrther increase of the: eivil side of that service should be allowed, and that 

~ r s should be  made to reduce it by gradually extending the employment of 
civil medical practitioners recruited in India. Effect has been given to the 

first portion of that decision, and, as already slated, the Government are con-

sidering what steps c:an be laken to give effect to the second of these principles. 

Local Governments have been addressed on the subject, but until their replies 

have been received and considered, the Government are unable to state what form 

the decision will finally take." 

The Hon'ble MR. Cl-IITNAVIS asked :-

" Will the Governmenl be pleased to make an early announcement of its intentions with 

ref('rence to the q uesLicn of a countervailing excise-duty on tobacco manufactured in 

India. ? " 

The Hon'ble SIR GUY FLEETWOOD WILSON replied:-
• 

" The question of the imposition of an excise-duty on IndiaI'. tobacco is one 

which would require very careful consideration; and Local G,wernments and 

public bodies would have to 'ue consulted. It would -in any case' not be, possible 

to make any announcement for some time to come." 

INDIAN ELECTRICITY BILL. 

The Hon'ble MR, MILLER moved that the Report of the SeJect, Committee 

on the Bill to amend the law relating to the supply ~  use of' electrical energy 

be taken into consideration. 

The motion was put and agreed to. 

~e Hon'ble MR. KESTEVEN moved that in clause 3, sub-clause (2) ~  

of ~e BiB, as amended by the Select Committee, after the word" Part ", the 

figure" (i)" be inserted, and to the said sub-clause the following be added, 

namely:--

" and • 
(ii) save in cases in which under s('ction 10, clause (b), the provisions of sections 5 

a.nd 7, or either of them, have been declared not to apply, evel), such license shall 

declare whether any generating station to be used in connection with the undertaking 

shall or shall not form part of the undertaking for the purpose of purcl1ase under section 

5 or section 7'" 

He said :-" I was a  m mber of the Select Committee wilich sat ~  this 

Bill and whose Report was so recently presented, and the fact that I am now 
• 

-. 

.. 
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fdund moving an amendmcnt may seem to r ~ r  explanation. Ar. to this I can 
only say that the point the amendment is intended to meet was discussed and 

received consideration in Committee, LllIt it was fdt that the difficulties attendinn' 
:, 

the proposals then made for dealing with it were such as to outweigh the probable 

advantages. The time for the deliberation of the Committee was short, the field 

they had to cover a large one, and the points to be considered C1nd decided many 

and diverse, and had there been a further opportunity for consideration of this point, 
I think it probable that the amendmcnt now proposed would have been adopted 

by the Committee as part of the Bill. All I need say now, however, as to this is 
that I move the amendment with thc permission of the Hon'ble Member in charge 

of the Bill. 

rr I will endeavour shorLly to expl<l:in the point to which the amendment is 
directed. I am afraid the matter is a technical one and voiel of general interest, 

and I will be as brief as I can. It is one which arises only in reference to the 

powers of purchase given b~  the Bill, after a fixed time, to local authorities 
and others, and as regards only the application of these powcrs to so· 

called • combined undertakings'. A' combined undertaking' may be described 
as one which includes an undertaking estahlished under license granted in pur-
suance of the powers c.f the Electricity Act and also some other undertaking fed 
by electrical energy from the same generating station j for instance, a tramway 

establi!:hed under t:le Tramways Acts. It is obvious that such an undertaking may 
cqrnc into existence in three ways. 'I'he case which is, probably, most common 
is one where a combined undertaking for the supply of electric energy and the 
working of a tramway is estal:.iished at one and the same time, the two parts coming 
into existence cOlltemporaneously. But, obviously, there may also be the case of 

an electric supply undertaking followed by the addition of a tramway, or -the 
converse case of a tramway followed by an electric supply undertaking. In the 
two last-mentioned cases, the gc"ncrating station would almost certainly continue 

to belong to the portion of the undertaking first established. It would, of course, 
do so if the provision proposed by this amendment were used to declare that 

it should do so. In the case first-mcntfoned, it would, presumably, be 
for the promoter to agree with Government to which portion of the undertaking 
the generating station should, for the purpose of compulsory purchase, belong, 
and this amendment is inten.ded to provide for the carrying of such an agreement 

into effect, or to assist in so doing. Now, in 0;1.11 these cases, it seems clear 
that, apart from special provision, the generating station common to both 

portions of'the undertaking may be considered as belonging to each portion 

taken separately.. And the party exercising the option to purchase of either 
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[Mr. /(£·Sft!7lC1Z.] [18TH MARCH 1910.] 

. porlion would, no ,Ioubt, desire to. have ·lhe generating· station included in hi!> 

j'urchase. On the other hand, jf it were so included, the owner of the combined 

uildertaking would he left with the remaining pon.ion withol,t  a generating 

station from which to feed it with energy. The definition, .in both this Bill 
and the Indian Tnnnways Act, of the undertakings subject to purchase under 

them are naturally wide enough to cover the generating station, and probably 

the scope of either could not be controlled by the other Act, or the fact that the 

generating station was an essential part of the remaining portion of the under-
taking established under that Act. The definition in the Tramways Act is 

e~ e  wide, as including all moveable and immove...tble property of the 

undertaker, suitable to be by him used for the purpose of the tramway. 
It may, therefore, be taken as probaLle that the generating station would, in the 

absence of some provision to the contrary. fall within the clutch of the purchasing 

power which, ill order of time, first becomes exercisable. Generally .;peaking, 

this would probably be that under the Tramways Act as the period after which, 

under the Act, that power becomes exercisable j In the absence of provision to 
the contrary, is 21 years, while under this B i11, the time for exercise of the option 
of purchase of an undertaking licensed under it may extend to 5t;) years. 0 Under 

the existing Act it was commonly left at 42 years. It is, therefore, of inlportance 
to provide some means of determining, when a combined ~ er  co.'nes into 
existence, to which portion of the undertaking the generating station is teo belong, 
and this is the object of this amendment. The Bill, as it stailds, contains no 
provision for making an authoritative declaration as to the quemi.on ,under con-

sideration. This may be a matter of great m r ~ e to prctmoters, who may 

lose their generating station notwithstanding that the portion (If tpe undertaking 

which is left to them is much the more important and the generating station really 
ought to be left with it. I am afraid the amendment can lIardly be considered as • 
more than an instalment, as it will not meet the rC4uirements of all cases, unless a 

corresponding provision is adopted as regards tramways. The question of the 

amendment of the Tramways Act-which was enacted before electric tramways 
were known and does not provide for, their special requirements-is, I understand, 

under consideration, and as to this point, I can only express a hope that a pro-
vision corresponding to the amendment now before the Count:il will be adopted 

in it, so that the two Acts may, if this amendment is adopted, mutually provide. 
for tile requirements in question. The amendment' now before the Council, 
however, will, in itself, at least enable definite provision to be made for the case 

of a combined undertaking where it is intended that the generating station shall • 

belong to the tramway undertaking. In such a case, the electric ~ e se would 

declare that the undertaking under the Electricity ·Act shoula not include the 

.... 
• 
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generating station. And a declaration, under' the ,l1Ilhoril'y of the Act, that it 

should be included, might Llssist to protect it from pun:hase tmder the TramwaYl> 

Aet, though it docs not seem altogether dear that, without such an altcr:ltion as 

I have suggested in the Tramways Act, it would, in itself, operate to exclmlc it 

from such purchase. At the lowest estimate of its value, the proyisioll seems 
to be a step in the right direction, which at any rate can do no harm, aud I 
accordingly recommend it for adoption by the Council." 

The Bon'hlc MR. MILLER said :-" The amendment which the Hon'ble 
Member proposes deals with. a rather abstruse legal point, and on that 

account I thought it better that he should t!xl'Iain it himself, as he has done 
now in a very lucid manner but at the same time in a speech which though 

easy for an electrician .is a 'itt Ie difficult for a layman altogether to follow. 

I think I can make it clear to Council in one word what the object of the amend-
ment is. The Hon'ble Member has had very great experience in dealing with 

all practiccll questions that arise from agreements with promoters, and 
he wishes to prevent any difficulty that may arise hereafter when the purchase 

clauses come into effect. The generating station from which electricity is 
provided may be common to two undertakings: it may for instance be common 
to an e~ r  undertaking proper and to a trainway undertaking. The object 
of the Hon'ble Member's amendment is to make it quite clear to which under-

taking the generating station is to be regarded as belonging. 

"We ~ sse  the matter in Select Committee as the Hon'ble 
Member has told you, but we were not satisfied with any of thc proposals that 
were put forward there. Since then the Hon'ble Member has been good 

enough to go into the question carefully. We have also considered it again, 

and we think the difficulty, which is a real difficulty as he points out, can be met 
by the amendment he proposes; and therefore I am prepared to accept it." 

The motion was put and agreed to. 

The HOll'ble MR. KESTEVEN moved that in clause 5 (b), and in clause 7, 
sub-clause (1), r~s e e  after the words" used by him for the purposes of 

the undertaking," the words 1/ other than a generating station declared by the 
license not to form part of the undertaking for the purpose of purchase," be 

inserted. 

He selid :-" These amendments are purely consequential on those just 

adopted. 
J 

-. 
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1/ If the clauses to be amended are looked at, it' wi\1 be seen that the 

vArious portions of the undertaking which are prescribed in them are referred to, 
not for the pUl"pOSe of defining the extent of the undertaking to be purchased, 

but for the purpose of regulating, by reference to the value of such portions, 
the price to be paid. It has been suggested, ill view of the amenumellt last 

adopted, that if a declaration were made under it excluding a generating station 

from an undertaking, the value of the generating station might, nevertheless, be 

taken into account for the purpose of determining the price and the purchaser 

obliged to pay the value of a generating station he did not receive. The 
amendment is only for the purpose of making it clear that this shall not be the 

case. There can be no doubt that this is the intention, and the meaning which 
should be given to the Act, and the amendment may be considered as purely 

consequential a.lld forma1." 

The motion was put and agreed to. 

• 
The Bon'ble BABU BHUPENDRA NATH BASU moved that in clause 20 

(I), ,after the words 1/ by him " and before the words "for the purpose of" the 

words 1/ due ~e r  being had to the religious usages of SUd1 occup'ier" be 
J 

inserted. He said :-" Clause 20 seems to be a cla.use. which empowers the 
licensee to enter upon the premises, and I wish to move for thl: insertion of 
this clause a clause which I hope will obviate the difficulties whi£h have .lris,en in 

the past. 
, 

1/ I take the case of the Calcutta Electric ~  Corporation which is in 

the position of a holder of a monopoly. The public are, hardly able 

to protect themselves against what they sometimes conceive to be an arbitrary 
proceeding on the pait of a Corporation like this. A reptesentation had been 
sent from the Marwari community of Calcutta, ::he members of which, as Your 
Lordship is aware, are very orthodox in their ideas, to the effect that when an 

inspection of their premises is held, especially in the case of rooms wherein house-

hold deities are located, the inspecting .officer should go without boots or shoes on, 
and they made a rt'presentation to the Corporation on these lines j but the Cor-

poration expressed itself unable to comply with their wishes. As I1on'ble Members 

are aware, even the highest amongst us, European or Indian, wi11not enter what 

is ordinarily known as the 'thakurbari' in Bengal witrlOut taking off his shoes· 
These MUrY:aris have been unable to enforce such a request, and what they 

have asked is that a clause should be inserted to the. effect that 'due regard 

should be had to the religious usages of the occupier' when inspection takes place. 

They say that either reasonable notice should be give.n, where it is possible, so 

• 
• • 

.' 
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that the thakur may he removed, or where it is no\: possiblc,-and there arc 

many images which cannot be removcd,-the inspecting officer should tab 

off his boots or shoes before entering it ' thakurbari' to inspect the lines or any 

electric fittings. It is a very moderate request and I hope it will be granted." 

The Hr.n'ule MR. ~  said :-" Perhaps it would be as well if I explained 
at once the position in rcg<4rd to this amendmtnt. It was only at the ciose of 
office yesterday that I received it, and it might have heen ruled ou t as not 
having been given in time j but on looking to its character I thought 

" it ought not to be shut out on any technical grounds. It refers to a matter 
in which we arc all in agreement with the Hon'ble Member as to what 
is right and proper, and it deals with a principle the force of which I think 

we probably all rccqgnise. I propose therefore to leave it entirely in the hands 

of the ~  to decide whether this amendment should be carried or not, 
and anything I may say is not to.) be ~  as opposing the amendment on 
behalf of ~ e Government, ~ but expressing my own private opinion on the 
addilion which the Hon'ble Member proposes to make to the section. 
I have given the amendment the best consideration I could in the very short 

time available. I have had no opportunity of seeing the lIon'ble Member and 
I did not know till 1:his morning what tht: grounds were on which he intended 
to put this forward." The conclusion I came to in considering it, simply on 

the information bf:fore me, was that it was superfluous; and not only that it was 

superfluous but that it might very conceivably have a tota11y different effect from 
that which is inte'lded by the Hon'ble Member. Of course this is a matter" 
which does not exclusively mterest anyone community. It affects my own 
community as much as it does any other; but what I thought the Hon'ble 

Member chiefly ~  in mind W'as the question of the time at which 
inspections were made. Wel1 in my own community there are very many 

persons who would strongly object to these inspections being made on a Sunday, 
and they would still more objed to any intrusion on their family prayers: 
They would object quite as strongly as any of those communities to which 

the Hon'ble Member has referred; in fact-they would not tolerate intrusion 

in their houses "!xcept for very urgent inspections at such times as I have 
referred to. I do not howe"ver feel that such a provision as" the Hon'ble 
Member wishes tei insert. is necessary for our "protection. We think we are 
sufficiently protected by the general conditions under which all statutory powers 
of this ~  are given an.i by the" words I at" any r~ s b e time '. We 
should certainly not regard such times as I have mentioned as being reaso"nable. 
'tne Hon'ble Me-mber s~ introduced" quite a new r~ me  which I have flot 
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heard before. J had not heard any complaints in reg-ard to the-

J1l.Cthod in which imp(!ctions should be made, Lut it seems to me that what he 
said was reasonable ;Ill(l that regard ought certainly be h:,d in mr.-ying 

vut inspections in a case of this sort to the religious usages to which he has 

referrcd. 

II He says that the Marwari community hare no protection, but I do not 

know whether they have made the necessary represp.llhtion or whl'thcr they 

have attempted t') ha"e thp. m~ er settled by the Courts as to how inspection Of 

this kind ought to be ca"ried out. It sct:ms to me thilt the licensee who Ilses any 

of the powers given under the clause to oh.;lmct or inconvenience the occupiers 

in the exerche of tlleir religious practices wouhl recei\'e ,'ery S:lOrt shrift from 
the Court in any action that might be taken against him as a res ~ser  

,cr It must also be remembered that the licensee is not in the pcsition of a 

public functionary. He is a caterer for the public, and his success depends 

on his popularity with the pnblic, and he coPlld not therefore afford to 

prejudice himself in public opinion. For these reasons I think the amendment 

is superfluous and I would have held this more strongly but for tbe fact 

that the Hon'ble Member said thal there have been actual c.lses of 

complaint under the existing rules of proct:dure because. the 'present 

Bill does not propose to alter in any way the existing law. It is the S'lm ~ law 
which has been ill force fnr seven years, and the complaints mu"st have beerl very 
few, because 110 notice of them has ever reached us, and during ~ ~ e that the 

Bill was under consi ler,ltion no suggestion to the effect that tht::!ic provisions have 

worked hardship have been made. • 

" However I do not wish merely to take the line ~  this amendment 

is superfluous becau'le it could not do any harm .so rar as it goes, but I Ihink 

it may do harm to the very interests which the Hon'blc Member wishes to support 

by its insertion in this particular cl.lUse. I have had no time to look up 

all the Acts in which powers of access have been given to persons 

to enter private houses. I know tilere are some cases in which definite 

restrictions are laid down by a general rule. There is a section to that effect in 
• 

the Bombay ~  Act ~ covers all possible cases, and I think any Court 

in Bombay which is callell upon to interpret this cJause, and to say what is a 

reasonable method of carrying it out, would probably be influenced by the general' 

prescriptions laid down in the Bombay Municipal Act. But it may be possible 

that the same provision docs not exist in all the Acts giving powers of entry 

and if this amendment Vlere adopted there would be a risk of its .being supp:)sed , 

• • - • 
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that where no such words were IIsed there was no necessity tu pay 

attention '·0.1 he religious usages of the occupier. For ~  laking the Ilill 

itself, the Hon'b)e Member proposes to insert those words in sub-c1ausl: (I) 

of section 20, but he docs not propose to .insert them in sub-clause ~  of section 

2:> i so that a;>parently, ii the words are inserted in sub-clause (I), it mig:lt be 

r ~  that under sub-clause (3) there was not the same necessity 10 pay due 

rr.gard to the religious observances of the occt'piers. Further, .. here is sub-

clause. (4) of clause 26, which gives the licensee ccrl ain powers of e~s  

" It is a question of what the effeet of ent,'ring the amendment ollly in 

sub-clause (I) of section ~  and making no change in the other c1ausc5 

) have referred to would be. It seems to me t hat some doubt w.)uId be 

thrmvn on the interpretation of this Act, and very possibly on the interpretation 

of other Acts. I think that if anything is to be done in the ~ r  which the 

Hnn'blc: Member contemplates, it should take tbe form (If a general rule and 

not of an 'addition to the particular sub-clause which he has men'.inneu. I am 

quite willing to take that matter into consideration • 

.. J repeat again these are my private views. The Goyemment do not wish 

to makp. it a Government question and we are quite prepared to leave Hon'hle 

Members to vote on it as they think right." 

His Excellency THE PRESIDENT, addressing the Hon'ble Babu Bhupendra 

Nath Basu, sa:d :-"Having heard what the Hon'ble Mr. Miller has said, do 

you still wish to put the am'!ndment jI" 

The I-1on'ble BABU BHUPENDRA NAnl BASU said :-" I accept the 

assurance of the Ho.l'ble Mover of the Bill, and if he introduces the protection 
which we seek by means of ru!.es, it will serve all the purpos·!s for which I brought 

forward the amendment. I therefore withdraw it." 

The Hon'ble MR. MILLER moved that for sub-c1a':Jses (3) and (4) of clause 

29 of the Bill, as amended by the SclcC't Committee, the follo'\ling be sub-

stituted, namely :-

"(3) In cases other than those for which pro\lision is made by sub-section (/) the 

person rcsponsible for the re ~  of any street may, by order in writing, confer and impose 

upon any person who proposes to transmit energy in such street all or allY of tbe powel·S 

and Iiabilitjes of a license under scctions 12 to 19, both inclusive, in so far as the ~ me 

relate to-

; (a) opening or breaking up of the soil or pavement of such street, or 
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(li) laying down or I>lacing electric supply-lines in, under, along or across such 

street, or" 

(e) r r ~  altering or removing such electric supply-lines, 

and thereupon the provisions of the said sections shall, so far a!l aforesaid, apply to such 
person as if be were a licensee under Part 11. 

"(1) If no order is made within fourteen days after the receipt of an application 
~r the same under sub-section (I) or sub-section (3), tbe order so applied for shall  be 

deemed to have been rerused, and every order, and every refusal to make an order under 

sub-section (r) or sub-section (3), shall be subject to revision by the Local GovernmenL:' 

He said :-" The intention of sub-clause (3) of clause 29, as drafted by the 

Sclect Committee, was to give powers to the Commissioner of Police or 

the Dislrict Magistrate to provide for the transmission in certain cases Of 

electricity in the streets. The District Magistrate and the Commissioner of 

Police were introduced into the clause because it was to those authorities that, 

under the existing Act, notice had to be given in certain cases of ~ e  to 
• transmit electricity in a street, so as to allow them to make due provision for the 

public safety. When the clause was discussed in Select Committee, my Hon'ble 
friend, Sir Vithaldas Thackersey, whom I am sorry not .to see er~ today, 

pointed ont that while it was quite right that nolice should be-given' to the 

Commissioner or the Magistrate in any case in which there ,,;as a ~s  

of danger to the public safety, still it was quite a different matter when it was 

a case of getting powers to do ~  break up a street or anything of 
that sort j and in consequence of his objections '}'e drafted'a clause so as to 

make it necessary for the Commissioner or the District Magistrat,e to refer to 

the ~  authorities belore giving any powers at all. This was rather a 

'cumbrous procedure, and I think we can go further ~ the way of met!-

ing Sir Vithaldas Thackersey's objections ana at the same time provide 

a very much simpler procedure, The provision is intended r ~ r  for 

cases that are of any great importance, and that will often be 

merely temporary, and it is n')t desired either that there should 

be any very complicated procedure or that there should be any delay 

in obtaining these powers ~  are really required. The llew draft of the 

section ther'efore proposes to leave out the Go'mmissioner of Police and the 

District Magistrate altogether. It will still be necessary to give notice to these 
authorities, in any case in which there is a possibility of danger, under Clause 

30 of the Bill j but whe"n powers are required it is proposed that the appiication 

should be lllade.direct to ~ e person responsible for the" repair of a street, i,e., 

• 

• 

• 
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tile same ~rs  to whom a licensee has to refer under clause 13 of the Bill. The 

powers of the local autbority will thus be fully retained in cases in which a street 

is under a local authority, a:ld the amendment, I think, gives better effect to the 

criticisms of the Hon'hle Member to whom I have referred than does the clause 

as finally accepted in the Select Committee. Under the clause as now proposed 

I think we have secured the necessary promptitude of actioll, while at the 

same time completeiy safeguarding the position of I he local authority in cases 10 

which the street is repaired under the orders of that authority." 

The motion was put and agreed to. 

The H on'ble MR. MILLER moved that the Bill, as now amended, be passed. 

He said :-" My Lord, it wiII be observed that this Bill is intended to come ihto 
force on such date as the Governor General may direct. The intfmtion is that 

the Act should take effect on or about a date at which the rules to be made umler 

it are ready in their final form. The rules are exceedingly important and much 

time and labour have been expended by a Committee composedvery largely of 
non-official ~embers  and over' which the Hon'ble Mr. Justice Carnduff has very 
kindly presided, in throwing them into their final form. We are under a great 

obligation to this Committee and to the Preloident for the assistance they have 

given us. The rules Will be published for r rm ~  as soon as possible. They 
will reqllire seme examination to see that they are' brought into harmony 
with the provisio:Js of the new Act, but I think I can say that any altera-

tions made in them are likely to be chiefly in matters of procedure and the 
technical part o! \.he rules will be published practically as drawn up by ~ 

Committee. We hope ~ these rules will be c uefully scrutinized by Local 

Governments and by all interested so as to secure that in' their final form they 
may be such as to lead to the minimum of difficulties and friction in actual 
working. In moving that the Bill should be passed I would venture to express 
a ~ e that it will be found satis'factory in promoting the development of electri-
cal enterprise in India. In deciding on the final form of its provisions we have 

had the benefit of many· criticisms and suggestions e ~ the terms of the 

r~  draft. All of these have been careft!Ily considered and a great many 

have been given effect to. We ha\'e had the experience of the working of the 

e~ s  Act to go 'on with and have attempted to remove any difficulties that 
have been found to exist, whether difficulties of a technical or of a .. legal charac-

• 
ter. The Dill is more favourable to the industrial and commercial interests 
involved than the Act which it supersedes, and we have had the HC'n'ble Mr. 

Rawson on ~ e Sdect Corr.mittee to' watch over these interests. The Bill is 
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also more elastic in its provisions and Local Governments have a freer hand in 

its working ~  before • 

., II In asking permission td introduce this Bill 'at Simla ~s  year I referred to 
electrical enterprise as, being in its infancy in this ~ r  That remark was 
s e ~  !;everelj 'criticized as arising from ignorance ~  what had been accom-
plished already.. 'I adhere to it. I believe that e e ~~  enterprise is 
it\' ifs' 'iilfa'ncy in Iridia, aTld I hope it is because i 'look r~ r  to developments far 
exceeeding any we have had up to the prosent. 1£ I err in being too sanguine, I at 
least err in good company. It has int erested me in looking, through the' papers 
connected with the existing Act which we ate !low superseding to find that a 
technical journal in England applied exactly the sctme expressions to the 
state of electrical development attained in that country at as recent a date as 

J901 as I used at Simla: 

<It is desired,' said tbe English journal Engineering in August 1901, 'that the swad-
dliDg clothes with which the infant industry has be,en, swathe,d shalf, be relaxed and that 

, " 

room shan be allowed for r ~  • 

,  U This is more pictu!'esque than my description, but it is ex:}ctly the ~ me in 

substance, We can hardly claim to have reached a higher point hert! in 1909 
than England had attained hi 1901. And as to the futtft-e the possihilities of 
development seem to me to be eveD greater here than in England: Takjng first' 
the case of electrical supply, we have done harcily anything ~ yet to utilize the 
power running to waste in our rivers and canals. We have no:, undertakings,for 
the supply of electricity in bulk, and though about a score of r e~ses have been 
issued, in only some 12 places has action been take'n under them. The great 
works in fhe Mysore and. Kashmir States are of cours,e outside the purview of my 
remarks. The Bill does 'not app1y to {hem. Then as to th«;l development of ~ • 
demand for electricity, leaving out of account {or ~ e moment the possibilities of 
the supply' of electricity for large industries, how Ii ttle have we done yet for the 
people even in the large towns where electricity has been installed? Everyone 
knows of the advantages which out' large s r~es are likely to derive frol]l 
electricity. Their interests .are not likely to be e ~e e  But in hU,mbler 
spheres there appear to be r e ~ ~ e ~ es for the future. I cannot but 
, think that there is' a great field yet untouched for the supply of electricity as an 
iIluminant in the bazars of our larger towns and liS the motive power in the 
factories and workshops which are too small. to have installations of' their 
,own. 'Both for the comfort and e e~ e of the people ~  for the • 

• 
• 

• • 
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development of their industrial undertakings, :electrical power has grt:'at possi-

lfilities before it, and we are as yet only on the threshold of its usefulness 
in India. 

II I trust the Bill which we now ask the Council to pass may tend to 

encourage that e e m~  

The Hon'ble MR. RAWSON said :-" Before addressing to the Council 
the few remarks I have to make on this Bill I wish to express my thanks to 

your Excellency for having invited a representative of one of the large Cqm-

panies to take part in the proceedings of the Council during its discussion here 

and in the Select Committee. The electrical industry in India is now 
becoming an important (lile, and as this new Bill very materially affects the 

interests of all new companies as weH as the old ones I think, if I may say so, 
the policy of inviting a representation was a sound one. The Bill being very 

technical I do not propose to attempt any long criticism of its Clauses but to 

confine mnelf to making a ~  remarks on certain of those clauses which to my 
mind mark a great advance on the previous Bill. I milY say frankly that I 
approach the subject in no hostile spirit j in fact I consider the Bill far in advance 
of any Electricity Bill yet produced. It is naturally complicated and technical, 

but ~e  the Count;il considers that four sepat:ate and important interests 
have to be considered the difficulty of mee ting these interests must be very 
consid,erable. These four interests are :-(1) the Government, (2) the com-
panies or licensees, (3) consumers, (4) local authorities who may want to purchase 

he undertaking after the period fixed in the license. I may here remark that 
one of the only objections I ':Jave to the Bill is the word 'licensee '. a particularly 

ugly one and or.e which .shows the limitations of the English language. It 
reminds one more of publicans. b ~ s s or even the humble cab-owner. 
When the Bill was first published there were a very large number of criticisms 

from various bodies. and I express ~  opinion that all reasonable ones have been 
embodied in the Bill. I must congratulate the Hon'ble Mr. Miller on having 
been so successful in reconciling the various interests, I certainly think that 

so far as the. companies a concerned the.it interests have not been neglected 
Part 11 of the Bill deals with licenses, and under clause 7 Local Government 

are now em er~ to grant farbeUer purchase terms than was previously the 

case, the period being exte"ded from forty-two to fifty years, while under clause 
10 the Local Government,s have practically a free hand to ,grant any terms they 
• like to proposing licensees. It is to be· ~  that they will act 

under the' clause 10 a generous spirit so ~ capitC!.lists ~ be got to 

,J 

J 
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come forward to provide even the smailer towns with electric light 

and fans. , In India some 4i millions s ~r  (6i crores) are sunk inelectrit; 
wpply and tramway undertakings as against IOQ million (, 50 crores) in the 
Unit.:d Kingdom and 200 million (300 cror!!s) in the United States of America. 
It must be remembered that the conditions in India differ very re~  from 
those'in Europe as regards the number of potential eonsumers. Even m 

~res e~ s  ~ e~e there ~e of cour,se large' numbers of Europeans and 
Indians who are certain consumers, and more so in other towns the percentage 

of ~e  consumers must be taken at quite go per cent., and so the licensee 
has to depend on not more than 10' per cent. at the outside of the population to 

obtain a remunerative return on his capital. Towns, too, in India ilre generally 

spread over a large area, and this entails heavy expenditure on mains. The 
mains of the Calcutta ~ r  Supply Corporation alone, if laid down on a .map 

of London, would extend froll1 Whitechapol to Hammersmith East and West 

and from St. John'S Wood to Clapham, North and South, ~ area which in 

London is supplied by 'seven or eight companies. It is thus evident that the 

cost of cables in comparison with the houses conneeted on the route must be 
extraordinarily high in Indian towns as compared with English or European 

~s  This is one of the reasons why generous terms are neceliisary to .attract 

capitalists, and Local Governments havc now the opportunity under the new 

Act of availing themselves of its provisions to grant them. • I may add· that I 
can speak without prejudice regarding the purchase clause as the Company 
I represent has a special purchase clause which is unaffected by this Bill. 

Municipalities too might be of great 'service in forwarding e e~  enterprise, 
but I fear that even such progressive Corporations as those of Calcutta, Bombay 

and Rangoon have not always looked with a too s~m e  ere on e r ~  
Companies. The advent of such a Company to a town is of such benefit to the 

citizens _that I consider Corpora:tions or Municipalities s ~  assist them in every 
way possible. If the Company does well, it only rcquiries sympathetic treatment, 

but if not commercially successful, it may surely look for such help from the 

Municipality as may possibly enable it to turn the corner. 

"I pass 011 to clause 370 which tieals with the rules. The Government of 
India have entrusted the ~ r  of drawing up a new code of r ~ to a committee 

of technical. men, of whom the'majority are non-officials, and the draft has now tei 
undergo the fire of public criticism. They are not yet. published, but I am glad 

to remark that the power to make them is to be retained in the hands of the 
Government of India, so tha.t they will be uniform all over India. The rules • 

are in mlny wa);s more important to the <:;ompanies than the Act itself, and 

• 
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it is to be hoped that they will be found to be as little resti:ictive as 
pbssible. The duty of seeing that they are carried out falls to the lot of the 

Electrical Inspectors, whose duties in what I may call I preserving the peace' 

between the Company and the consumer are very important. I can only hope 

that the Government will see that only competent men with practical experience 

and knowledge are appointed. In saying this I do not wish to reflect for ~e 
moment 0:1 those Electrical Inspectors I have met, who have often been of great 

.assistance to us j but as the numbers will in time naturally be increased, I hope 

that great care will be taken in their selection. Electrical science advances so 
rapidly that it is impossible to acquire a really practical knowledge on ,the 

subject as yet in India. I trust also that in the interpretation of the r ~s they 

may be given a fairly free hand and rather seek to benefit the Companies and the 
public than be governed by the hard and fa3t letter of the rules. I believe I am 

right in saying that the Board of Trade give their Electrical Inspectors in 

~  very considet:able latitude in this respect. 

II Clauses 39 arid 44 ~  the penal clauses for the theft of electricity and 

interference with meters. Electricity is an intangible matter, which unlike your 

watch if,once s ~e  cannot possibly' be recovered, and the number of unscrupu-

lous mistries who can be found to circumvent the meter are, I am sorry to say, 

r s ~  Hitherto-it has been found almost impossible to obtain a conviction 

even ,in the.clearest case. It is difficult enough to find out when such malprac-

tices are going on, in fact it is generally through the agency of some kind friend 

of the ddinquent that it comes to light at all, and when a clear case is found it is 

only fair to the Companies that the thief should be punished. The public g-ene-

rally are also interested in this, as cases are not unknown. where a person has ~  

his installation connected to that of his next door neighbour and was thlls 
enabled to have his ele<;tricity at the latter's expense. 

II Clause 57 also marks an advance as it enables Electrica.l Companies 

to acquire land under the Land AcquiSItion Act. This is of course neces-

sary as the land so acquired is undoubtedly for a public purpose in the same 

decree as for a railway or any other si.ilar undertaking. The r ~se 

of land in latge towns' is always attended with considerable difficulty is 
, re ~ s title, and private negotiltions are often found impossible to complete 

owing to the complexity 'of interests. If Government grant a license for the 
supply of electricity, there ~  be no objection to their assisting the licensee to 
acquire the necessary land. . .. ~ .. 

II Clause 58 provides for the repeal of the Act of 1903 and every license 

granted 9nder tbat..AcLis now deemed to have been made under the present Act. 
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,Licensees can thu's have all the be e ~ of this Act, and they r~ also ~m b ere  

to have tlieir existing ~ e ses tevokedby agreement and take rout new ~ ses 

·under this Act ·if they 'So desire. 

, , 

,  ' .. , I 'sh6uld 'perb'aps a:dd a wl,rd regardiilg Part III of the Bill, dealing with' 
r mse~s  ~ ~ e 'ofthis Part has been considerably widened and it 0'0;' 
e b ~s "pei'in'i's'si'6n' 'to l)'e'giVei'l :10' e s e e~ ~ e the business of, 

~  elec'biCit y.· Cases' hiaf lic) doubtanse . 'wh'ere: It is' aavisahle to give 
these ~ ers under suitable res r ~s  In most cases, howeve'r. licenses shc)'uld 
~e  cbmp'ulso'rj'P'oth in 'order that· the public, may havestatut6ry r e ~ and 
also in order that 1icensees may not be placed in 'an invidious position as com-
pared witli other ~~ ers  the same commodity. I am glad to see that clause 
'28 in this Part gives the licensee reasonable proteCtiori from unfair competitfon. ' 

"I now come to the schedule which to my mind has been very mucn 
im.proved. The re-arrangement of clauses VI and. VII shows much more ' plainly 
,than before the conditions under which a supply is given and continued. The 
rules .for the supply of bulk licensees are entirely new, and though so far I do 
not think energy has been supplied in bulk in :India there ~ be no poubt that 
such a method is bound to come. It was therefore as weJI to haveo rules to 
cover such a supply. India offers a limitless field for electrical enterprise if 
only capital is forthcoming.' ~  

.a. ". . 

" I do not think I have any further criticisms to offer. Eloctricity for lighting 
and fans has had such a beneficial effect on the health and comfort of those 
dwelling, in ~ :andother towns er~ there is a supply, thiLt any ~ e s s 
to other towns must be welcomed .. I think this ne\\, Ad gives such powers to • 
Local Governments and local authorities, that,:if righly encouraged, it will give 
an impetus to Companies to come forv;ardto start a supply in many places 
where an electric supply does not at present exist, "h'ile those Companies ~  
are not on a paying basis can apply for the .revocation of their license and obtain 

. . ~ .. . 

a new one on more favourable terms, if they desire it and if the Government, 
approve. In ~  if I may do so, .1 s ~  like ~ ~ r e ~ 
Hon'bie ~ r  Miller ~  the', framer of "this. difficult' ~  complicated" Bill ~ 

having got through their labours so s ess ~  

The motion was put and agreed to. , . 
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INDIAN MUSEUM BILL. 

The b ~ MR. ROBERTSON moved that the Report of the Select Committee 
on the Bill to consolidate and amend the law relating to the Indian Museum be 
taken into consideration. 

The motion was put and agreed to. 

The Hon'ble Mr. ROBERTSON moved that in clause 10. sub-clause (I) 
(6), of the Bill. as amended py the' Select Committee, for the words .. past 
twelve months" the words I, previous financial year" be substituted. He 
said: " The amendment is a purely formal one intended to give effect to the 
existing practice as to the submission of the accounts of the ~e m  

. -

The motion was put and agreed to. 

The Hen'ble MR. ROBERTSON moved that the Bill, as now amended, be 

passed. 

The motion was put and agreed to. 

CENTRAL PROVINCES COURTS (AMENDMENT) BILL. 

The Hon'ble SI.R HARVEY ADAMSON moved that the Report of the 
Select Committee on the Bill to amend the Central Provinces Courts Act, 1904.' 
be taken into consideration .. 

The motion was put and agreed to. 

The Hon'ble SIR HARVEY ADAMSON moved that the Bill, as amended, 
be passed. 

The motion was put and agreed to. 

• 
GLANDERS AND F ARCY LAW (AMENDMENT) BILL • 

. ' . 
The Hon'ble MR. CARLYLE moved for leave to introduce a: Bill to .amend, 

the law relating to Glanders.and Farcy. He said; "This is a very small matter. 
At present the Government of India not only notify dangerous epidemic, 
• diseases but also notify the local areas to which they apply, and the object of 
this Bill is (0 carry out a small measure of decentralization and to give Local 
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" , 

~ er me s power to decide the,lo,cal areas to which the Act has to ~e e ~ 

I therefore ask for leave to introduce the Bill to amend that' law." 

r~e mO,tion was puta,nd agreed to. 

Tqe Hon'ble MR., CARLVLE introduced the Bill. He said: cc The pro-

posal is to bring it before the next meeting ,of Council, and if there is no strong 

opposition, to pass it." . ' 
The :Hon'ble MR. CARLVLE moved that the Bill, together with the' State-

ment of Objects and Reasons relating thereto, be published in English in the 
Gazette of India. ' 

The motion was put and agreed to. 

PRISONS (AMENDMENT) BILL. . ' 

The Hon'ble SIR HARVEV !\DAMSON moved for leave to introduce a BiJI 

to amend the Prisons Act, 1894. He said: " This is a very small matter and 

it is fully explained in the Statement of Objects and Reasons." • 

The motion was put and agreed to. 
• 

The Hon'ble SIR HARVKY ADAMSON introduced the BiM. 

The Hon'ble SIR HARVEY ADAMSON moved that the Bii'l,' together with 

the Statement of Objects and Reasons relating er ~  be published in s~ 

in the Gazette of India. 

The m ~  was put and agreed to. 

ELEMENTARY EDUCATION. 

The Hon'ble MR. GOKHALE said ~  I beg to place the folloWing Resolu-

tion before the Council for its consid.!ration :-

I T"at this Council recommends that a, bfOginning should be matle in the direction 

~  m~  ~ eme r  education· r~e and compulsory' ~  the r ~ 'and that 
a mixed CommiRSion of officials and non-officials be appointed at an early date to frame' 

definite proposals! 

, liMy Lord, I trust the Council will note carefully what it is exactly that· 

this' r~s  proposes. " The es ~  does not 'asK th,at elemeritary education 

-• . -. ' 
• 

• 
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should be ·made compulsory at once throughout India. J t does not even ask 

that it shoUld b~ made free at" once throughout the country, though this was 

the course which the Government of .India themselves were decidedly inclined 

to adopt three ~ rs ago. All that the resolution does is to recommend that 

a  . beginning should now be made in the direction of making elementary education 

free and compulsory .and that a Commission should be appointed to consider 

the question and frame definite proposals.. In other words, I propose that the 

State should now accept in this country the same responsibilities in regard to 

mass education that the Governments of most other civilized ~ r es are 

already discharging, and that a well-considered scheme should be drawn up and 
adhered to till it is carried out. 

" My Lord, a French writer has justly described the nineteenth century as 

preeminently the century of the child. The question of the education of the 

child occupied the attention of statesmen during that century as much as 

any other important question, and there is no doubt that the enormous expansion 

of popular equcation that has J taken place during the period in the Western 

world ranks in importance with its three other great achievements, vie., the 
application of science to industrial processes, the employment of steam and 

electricity to amlihilate distance, and the rise of democracies. My Lord, three 

movements have comb;,ned to give to mass education the place which it occupies 
at present among the duties of a State--c-the· humanitarian movement which 

re rm~  prisons and liberated the slave, the democratic movement which 

admitted large masses of men to a participation in government, and the industrial 

movement which brought home to nations the recognition that the general spread 

of education in a country, e.ren when it did not proceed beyond the elementary 

stage, meant the increased efficiency of the worker. 

" My Lord, the tithe is long past when anybody could seriously contend that 
the hulk of human beings er~ made for physical labour only and that even the 

faint glimmer of rudimentary knowledge was not for them. On the contrary, it 

is at present universally recognized that a certain minimum of general instruction 

is an obligation which· society owes to all its .future members, and in nearly the 

whole· civilized world every State is 11 ying to meet this obligation only in one 

way, namely, by nfaking elementary education compulsory and free. And thus I 

it is, that led by the German States, country after country in Europe and America 

and Japan in the East have adopted this system of free and compulsory educa-

tion j and we find today all the countries in Europe, excepting Russia and Turkey, 

, and the United States of America and Canada and Australia and Japan and 

several even of the sma.'ler Republics in South America-all having this system in 
} 

• 
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9peration. And even within the b()r:ders of I ndia s~  it ~ gratifying tq not,e, 
that the enlightened and farseeing, Ruler: of Baroda, after an experiment Qf 
.15 years carried out in one of the talukas of his State, nam ely, the Amrel,i 
J'aluka, has since last year extended this system to the, whole! of his State. 

, "The statistics 9f school attendance in the different countries are, in this 
~ ~  deeply instructive. To understand these statistics it is necessary that 

'wesllould 'remember that the English standard of school-going population is J 5 
;per cent" but that standard pre-supposes a school period of 6 to 'I e rs~ 

In"England the period-the ,compulsory period-being from 6 to 7 years, 
they estimate that about 15 ,per cent. of a country must be at 
school. It follows therefore that where this period is longer the propor-
tion' of the total population that will b!!' at school will be greater, and where 
the period is shorter the proportion ,,·ill be smaller. Now in the United States 
and in some of the continental Countries this period is 8 years,' whereas in 
Japan it is only 4 years, and in Italy it is as low as 3 years. Remem-
, bering these things I would ask the Council to note the statistics. In the . . 
United States of America 2 J per cent. of the whole population is receiving 
elem'entary, education i in Canada, in Australia, in Switzerland, and in Great 

"Britain and Ireland, the proportion ranges from 20 to 17 per ce'ht. i in G'ermany, 
in Austria-Hungary, in N I,rwa y, and in the Netherlands. t he proportion is from 

17 to J 5 per cent. i in France it is slightly above 14 per cent. j in Swe'den it is 
14 per cent. i in Denmark it is 13 per cent. j in Belgium it is 12 per cent. j in 
Japan it is " pt'r cent. i in Italy, Greer:e and Spain it ranges betll.'een 8 and 9 
per ~e  i in Portugal and Russia it is be ~ ee  4 and 5 per cene • I may mention 
in this connection that though elementary education is nominally compulsory 

in Portugal, the compulsion is not strictly enforced, and in R.ussia it is not 
compulsory, though for the most part it is gratuitous: In the Philippine Islands 
.  . a. 
it is 5 per cent. of the total population i in Baroda it is 5 per cent. of the total 
population i and in British India it is only 1'9 percent. of the total ~ 

"I must now in;,ite the Council to survey briefly the progress made in this 
eountry in the matter of primary ~e  during the last half century. It is 
well known that our mt>dern educational system dates from the time of the 
famous despatch of 1854. Before that despatch was received, it has beeI:l 
estimated by the Education Oommission of Lord Ripon's ~mme  that 
primary education was in existence on a considerable scale in this 'country., 
The total estimate made by them was that about 9 la:':hs of pupils were receiv-
ing instruction in indigenous sc'hools uncontrolled by any State agency anq· 

} 
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in r ~ with ancient traditions. The Court of Directors ~ their e~  

qf 1854 first of all made the following declaration:-
'It is One of our most sacred duties to be the means, as far as in us lies, Qf con-

ferring upon natives of India those vast moral and material blessiDgs which flow from 

the general diffusion of useful knowledge and which India may under Providence 

derive from her conllectiQn with England.' 

" In other words, as the Education Commission of 1882 say, I in 1854 the 

education of the whole people in India was definitely accepted as a Stale dutyo' 

The despatch went on further to say this: -

'Our attention should now be directed to a consideration if possible still more 

important, and one which has hitberto, we are bound to admit, _ been too much neglected, 

namely, how useful ami practical knowledge suited to every station in life should be best 

conveyed to the great mass of the people who are utterly incapable of obtaining any 

education worthy of the name by their ~ unaided efforts, and we desire to see the active 

measures of Government more specially directed for the future to this object, for the 

attainment of"which we are readylo simction a considerable increase in expenditure! 

"The next landmark in-our educational progress is the Commission of 1882 

appointed by the Government of Lord Ripon. This Commission was appointed 

to inquirp. into the-s ~ of t-ducation throughout the country. and one of the 

chief subjects suggested for inquiry was how far the policy laid down in the 

despatch of 1854 ill regard to elementary education hid b:::en can·ied out. The 
Commission made careful inquiries and found that in 1882 there \\-'ere about 

85,000 r m~r  schools in the country recognized by the Department, and _ there 

-were about 21 t lakhs of pupds attending these schools. In addition to these 
there were about 3llakhs attending unrecognized schools. If we include these in 
our statistics for the pt'rpose of finding out what was the extent of elementary 

education, then we get a total Of;25 lakhs of pupils ill ~ receiving e em~ r  

instruction. That means 1'2 per cent. of the whole population of India at that 

time. lhe Commission, after pointing out how great was the area that still had 

to be covered, made several recommendations, of which J will quote these .. 
two, The first was-

'While every branch of education might justly claim the fostering care of the 

State it is desirable in the preseltl circumstances of the country to declare the elementary 

education of the masses, its provision, extension and improvement, to be that part of the 

educational system to which the strenuous efforts of the State should -now be directed in 

• still larger me'asure than heretofore.' 

• -. , 
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"  1 he second recommendation, which has not b~e  much noticed, was 

that-

• 
, An attemptbc made to secure the fullest possible provIsion for an e ~s  of 

primary education by legislation suited to the r s~ es of each province.' 

"Well, that was in 1882. A quarter of a century has elapsed since then, 

and what do we find today? The number of schools has risen from 85,000 to 

~b  113,000: the number of pupils today in recognized schools both for boys 

and girls is about 39 lakhs. If we include in our estimate pupils who are attend-

i\lg unrecognized schools, we 'get a total of under 45 lakhs or about 1'9 per cent. 

of the whole population. Thus in the course of a quarter of a' century the 

progress of primary education in this country is represented by an advance from 

('2 per cent. to 1'9 per cent. of the total population. My Lord, I venture tu say 

that this is exceedingly slow and disappointing progress. It" \\iI\ be noticed 
on a reference to the last quinquennial report that a large part of this progress 

has been  achieved ~r  the last 6 or 7 years o!1ly. But even at this latter 

rate, I am quite sure that the rate of progress wilT not be re ~r e  as in any 
way satisfactory i and well may the Hon'ble Mr. Orange say in his last report, as 

. he says: 
It 

, But the rate of increase for the last 25 years or for the la<;tt 5 is mo,e ~  than 

when compared with the distance that has to be travelled before primary education can 

be universally diffused. If the number of boys at school continued ~ e se e~e  the 

rate of increase that has taken place ill the last.5 years and there were no increase in 

population, even then several generations would still elapse before all the boys of school 

age were in scboo!.' • 

"The expenditure on primary education from public 'funds, that is, 

from provincial, municipal and local funds  all tQken together, has _ 

advanced during this period only by about 57 lakhs. It was a little over 

36 lakhs then; it is over 93 lakhs just now. Now during the Same 

period our land-revenue has advanced by. 8 crores. It is now a little over 29 

crores as against a little over .21 crores then. Our military expenditure during 
. ~ 

the same time has risen by about 13 crores: it was 19 crores then; it is now 

over 32 crores. The expenditure on civil departments has galle up by 8 crores. 

It is today 19 crores. I am taking the figures for 1907: it was about II crores 

then. Even the capital outlay 011 railways, which avetaged about 4 crores in those 

days, it will now be noticed, has gone up to about 15 crares. The contrast 
suggested by these figures is obvious and I do not think that any !=omment is • 

e es~ r  
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I< I thinlc, my Lord, a comparison of the progress made in this country during 
.the last 25 years with what has been achieved in other countries during a 
corresponding period would be of great interest and is undoubtedly of great s ~

ficance. I will take for purposes of this comparison four countries, two from 

the West and two from the East. I will take England and Russia from the West 

and I will take Japan and the Philippines from the East. Well, what do we find? 
In Epgland compulsory education was first introduced in the year 1870. Eng-
land with her strongly marked love of individualism stood out against the con-

tinental system as long as she could. It was only in 1870 that the first step 
towards making elementary education compulsory was taken. The famous 
Act of J 870 did not introduce compulsion directly j it introduced what 'was 
described as permissive compulsion, that is, it conferred powers upon School 
Boards to frame bye-laws requiring the attendance of children at school. That 
was the first step. Six years afterwards another enactment was passed, and 
in 1880 a third enactment was passed whereby the fabric of compulsion 

was completed. The enactment of 1876 imposed an obligation on parents to 
send their children to school and it also created School Attendance Committees 
in those areas where there were no School Boards: and finally in 1880 compulsion 

was made absolute because the framing of bye-laws requiring attendance by School 
Boards and Committees which was optional before, was made obligatory by the 
Act of 1880. The statistics about attendance during that period of 12 years are 
of grez.t interest. Sir Henry Craik in his book The Slate in relation to 
Edu'catz"on gives these statistics, from which we find that in 187 I, when the 

population, of England was 22 millions, the number of children actually attending 

schools was only 1,300,000. That amounted to about 43·3 per cent. of the 
school-going population which at IS per cent. meant a little over -three millions. 
In 1876, the number had risen to 2 millions, which was about 66 per cent. of the 
school-going populacion. By 1882 the number had already gone beyond 3 
millions, that is, almost every .child that should have been at school was at school. 

The whole problem was thus solved in 12 years and the attendance at schools 
was carried from 43·3 to nearly 100 per cent. in the period between 1870 and 

1882. In 1891 England made education qee. 

,I< Turning row to Japan we have an illustration of progress under other 

conditions. Japan has successfully applied Western methods to Eastern condi-
tions of life, and in ] apan ·we find that the modern educational system of the 
country dates, like almost everything else connected with her modem greatness, 

from the 3ear 1872. 



ELEMENTARY ElJUCATION. 

(Mr. Gokhale.] (18Tll MARCH 1910.,. 

II In that year a rescript was issued by the Emperor in which the following 

words occur: 'It is designed henceforth that education shall be so diffused that 

~re may not be ~ village with an ignorant family, or a family with an ignorant 
member.' Ambitious. words these, my Lord, as Mr. Sharpe points out, but 
Japan has entirely fulfilled them in the course of about 30 years. Before 
1872 the total proportion of her population that was at school was only about 
28 per cent. By the time that the century closed the proportion had already 

advanced to over 90 per cent. All this was achieved by Japan during a period 
when at the same time she created her magnificent army and navy, which have 

extorted the unstinted admiration of the world. In Japan education is now 

practically compulsory, though they rely more upon Qloral persuasion than upon 
compulsion. In the earlier years of this period compulsion was not strictly 
enforced, but from 1890 steps have been tak-en to secure the attendance of every 

child of school-going age. In 1900 Japan made ~  free as far as possible. 

"Now I turn to Russia. The educational problem in Russia is in many re-

spects similar to the educational problem in this coul'\try, and yet we shall find that 
during the period of which I am speaking, that is, from 1880 to 1907, the 
progress of primary education even in Russia has been far greater than it has 
been in this country. In Russia the Government tried by the faw of I ~  and 

. .. 
the law of 1871 to direct the course of ~  but \Wthout much success. 

,JJ 

As a matter of fact, the :Government has not been able to do in Russia anything 
like what other Governments in the West have done in their countries. tVPon so, 
in the year 1830 there were just over a million pupils at school in Russia, 

and there were about 28,000 schools at that time. During" the 25 years 
.of which I speak the number of schools has risert to 90,000 and the number 

of pupils has gone up to nearly six mjllions. It was tor 1906-1907 
5,700,000. Thus in 1880, according to the population .. at that time, about " 

I '2 per cent, of the total population was at schoo!, Curiously enough, that was 
precisely the proportion in India at the time, 1'2 per cent, of the whole popula-
tion, In 1906-1907, however, the proportion had gone up in Russia to about 

4'5 per cent. of the population as against 1'9 in India. In Russia, as I have' 
already pointed out, education is r ~  compulsory, but it is for the most. part 
gratuitous, • 

" Lastly, I will take the case of the Philippine Islands which are under . . 
foreign rule, As is well known, the Philippines passed under the rule of America 
under the rule of the United States, from the rule of Spain at the close of the 

s~ century. Definite reliable statistics are available from the year 1903; • 
and taking the period 1903-1908, the period corresponding to that in regard 

.. 
• 

• • 
• 



ELEMENTARY EDUCATION. 497 
1I8TH MARCH 1910.] [Mr. Gokhalc.:J 

to which the Hon'ble Mr. Orange me ~s the fact that the progress has 

ibeen far greater than during any other time before in India, what do we find? 

In 1903 the number of schools was under 2,009, the number of pupils Has 

.about a lakh and a half (150,000). The total population of the Philippine 

Islands is about 7 millions. This gives for 1903 a proportion of about 

2 per cent. of the whole population at school. In 1908 the schools had doubled· 

.and the numbers attending them had risen to 360,000, which gives a pro-

portion of about 5 per cent. of the whole population. Thus the population 

.actually at school advanced from about 2 per cent. to 5 per cent. during 1903 to 
1908, during which time in India it advanced only from 1'6 per cent. to 1'9 .per 
. cent. In the ~s  education is compulsory, tbough the compulsion is nol 

strictly E:'nfnrced. It is also free where the teachers are paid out of public 

funds. 

" My Lord, I have troubled the Council with this review, not because I ·believe 

in bewailing lost opportunities, but because the problems of the present and the 

future can lie successfully solved only when they are taken in relation to the past. 

e Forget those things that are benind ' is no doubt a wise injunction, and yet it is 

sometimes necessary to recall such things in order to understand the better those 

things that are ahead. I am sure there is no one in this Council who will question 
either the value or tire necessity of universal education for the mass of the people. 

I am sure even my Hon'ble friend the Maharaja of Burdwan, with all his horror Of 
Western socialisr.}, will not want the mass of our people to remain steeped perma-

nently in ignorance· and r ~ss  Now the only way that the world has discovered 

to secure universal education in a country has been by making it m s~r  and 

free. This is the only metHod that the world has found to be successful, and so far 

there is no other method in the field. Again, if you make elementary instruction 

compulsory, . it ~s that you will have also to make it free, because otherwise 

compulsion would operate harsJtly on the poorer classes of the community. The 
only question therefore that we have· to consider is how far we in this country can 

_ now adopt that principle ·which has already been adopted by most countries of the 

civilized world, and which has already produced those most striking results that I 
• have already mentioned to the Council. Now this question, I admit, is largely a 

question of what ;.s'practicable and not a question of mere theory. I want therefore 

to approach the question and consider it strictly and solely from a practical stand· 

point. There is no doubt tbat I shall be told in the course of this discussion that 

the country is not yet ripe for the introduction of the compulsory principle. Well, I 

, myself ~  the necessity of r ee ~  in this matter with extreme caution, and 

·only after due deliberation, but the objection that" the country is not ripe for any 

~  
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'particularreform has always been urged. as far as I am aware, against every reform 

that has ever been proposed. We shall not therefore take much note of that objec . 
-tiOft, but· consider what are the practical difficulties that will have actually to be 
surmounted before this principle is successfully applied to Indian conditions. My 
,Lord, what is the extent of the problem that we have got to solve in this country ? 
That is'thefirst cQnsideration. . Here let ine state at the outset that I do not pro· 

,pose .compulsion for the present for girls ;1 propose compulsion only for boys. For 
girls :for the present and for some years to come, 'education will have to be on a 

'Voluntary ba!;is. In some respects girls' education is even more important than 

~  of boys in the India of today, and yet in view of the difficulties that 
'surround that question, that education must be maintained for some years to come 

only on a voluntary basis. At the same time, far more vigorous efforts are 
necessary, on that voluntary basis, than have so far been made. -But I 
want. the Council clearly to" understand that the compulsory' principle which I 
advocate today is to be confined only to boys. We must therefore , -

• 

first of alJ ascertain what would be the number of boys that would be at 
'school if education were compulsory in this country. Now I have 'already 

pointed out that the standard of 15 per cent. of the total population as the school-
going population is the standard of England. There the !Jehool period is. 

taken to be 6 to 7. years. I propose that we should. be satisfied with a 
'compulsory period of 4 years only as they have in Japan. 1ft Japan 
the period is from 6 years to 10 years of the child's age. ! proposu that we 
should be satisfied with that period. If we have this period as the' com-, 
pulsory period, it will be found on a· reference to census returns that the 
proportion of the male population of the covntry between the years 
6' and lois less than 12 per cent. of the total male populatipn. Therefore, 
our' problem "is how to educate, how to have under elementary instruction, 
u per cent. of the male population of the country. Now ~ find that already, at 
the present moment, about 3' per cent. of the male population is at school-
as a reference to the last quinquennial report will show. The number of 
boys at school, according to that report, is about 36 lakhs, and adding to that 
number the 5 or 6 lakhs that are .attending schools not recognised by the 

State, it will be found that the proportion comes to about 3 per cent. of the' total 
,Il1ale population. We therefore have one·quarter of the ~ e population ~  
school.going age already at sc'hool. What we want tJterefore is to quadruple this· 
:; attendance and provide for the cost of such quadrupling. Now another reference 
to the quinquennial report will show that the cost of maintaining all these boys' 
schools in 1906-07 was about a crore and 36 lakhs, from all sources,· provincial, .• 

municipal and local, as also fees and other receipts. Well, a.ssuming that all 
• 

• , 
• 

• 
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further expansion takes place only out of public funds, that there arc no more 

ices charged and no more receipts from private sources coming, ~ shall need 

four times this cost in order to have the entire male population of school-croinO' .. ere 
:--, b b 

at school. Four times a crore and 36 lakhs means about ~ crores; that IS, 

about 4 crores more than what is expended at the ·present moment will have 
to be found if the entire male population of school-going age is to be maintained 

at school. Now I do not suggest that the whole of this burden should fall upon 

the State. I think it should be divided between the State and local bodies. I 

would suggest a proportion of two-thirds and one-third. as they have in Scotland, 

where the Parliamentary grant and the amount spent from local rates stand to 

each other in the proportion of two to one. If the State will therefore ~r

take to defray two-thirds of this 4 crores, it will mean an additional expenditure 

of about ~ crares when every boy is at school, supposing of course that 

the population remains where it is just.cnow. This, however, it; will be seen, ·will 
not have to be incun·ed at once. Two·and two-third crores will be reached when 

the entire field has been covered, whic,b will be a slow process even when the 
principle of'compulsion, ~ I atlvocate it, has been adopted, because it will have to 
be applied slowly j I for one shall be . satisfied if the whole field :is covered in 

the COl'rse of, s:::.y, 20 years. If in the course of 20 years we get the entire 

male poyulation of school-going age at school, I for one shall think that u·e 
have do.le ext>:emelywe1l. This means that the whole of this increased cost of 21 

crores ~  the State will have to incur will be spread Over 20 years, and will 
not be incurred at once. . Having pointed out thus the extent of the problem, I 

will now come tc the actual proposals that I want to make. (I) My first proposal 
is that following the example of the Act of 1870 we should pass an Act conferring 

powers upon local bodies to make elementary education compulsory in 

their areas. ~ recognise, my Lord, that the unpopularity that will be evoked 
by the principle of cOIn pulsion in certain sections will be considerable j and in 

view of the special circumstances attaching to the position of the British Govern-

ment in this country, I recognise that this unpopularity should not come to the 

'State on account of any direct compulsion introduced by it. The compulsion 

introduced therefore should be indirect, r~  local bodies and not direct by 

the Stat::. (2) My second proposal is that compulsion should be only for boys 

and not for girls.' (3) My third proposal is that the period of compulsion should 

be between 6 years and 10 ,ears as in Japan. (4) The fourth proposal is this .. 

In any area where 33 per cent. of the male population is already at school, there 

this principle of compulsion should be applied. I have already pointed out that in 

England about 43'4 per cent. 'of the children were at school when compulsion 
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was introduced. In ~  about 28 per cent. were at s.chool. I should propose 

33 per cent. as the proportion which should satisfy us that compulsion would not 

be 1'remature in any particular area. Where 33 per cent. of the boys are actually 

at school, elementary education should be made compulsory for all Loys in that' 
area. In other areas the attempt should be to work· up to this proportion of 33 

per cent. As soon as 33 ·per cent. is reached, compulsion should be introduced. 

(5) My fifth proposal is that wherever compulsory education is introduced, it 

should be gratuitous, because otherwise it would be a great hardship on poor 

people. At any rate the children of those parents whose income is below a 

certain limit, say, Rs. 25 a month, should receive gratuitous instruction. (6) My 
"Sixth proposal is that the extra cost should be divided between the Government 

and the local bodies in the . proportion of 2 to 1. (7) My seventh 

proposal is that there should now be a separate Secretary for Education in the 
Home Department. Instead of having a Director General 1 would have a 

Secretary in the Home Department specially for education, and eventually 

1 look forward tq the time. when a Member in separate charge of e ~  

win be included in the Executive Council. (8) My e;ghth proposal is ~  educa-

tion should now be a divided head instead of its being a purely Provincial head. 
The root of the mischief, as we see it today, is there. The r~ r es .at the 

disposal of the Pro\-incial Governments are extremely limited. I know many 
of the Provincial Government:: are anxious to spend more' money on primary 

education; but it is a struggle with them which they have constantly to ~ rr  on 
to make the two ends meet, and it is not possible for ~m to find more 

money for primary education than they are able to spend at the p,n:sent moment. 

The Government of India, on the other hand, has from time t() time abundant 

resources at its disposal, though this year my Hon'ble hiend has imposed extra 
taxation. In any case the Government. of India has ~  the same 

struggle to make its two ends meet that the Local Guvernments generally , 
have; if it had a direct responsibility , for education instead of 

the remote fesponsibility that it has at present, I am quite sure 

more would be done for educa'tion. Education should therefore be a divided 

charge and there should be a defi')ite programme before the Government, 

just as there is ,a ·programme for railways, which should be carried 

out steadily year by year. (9) My last proposal in this connection is that a 
statement describing the r r~ss of education from year to year should be 

I 

published with the annual Financial Statement as is done in the case Of 
Army Services and the Railway Board. These are the 9 definite practical pro· 

posals that I would like to submit to the consideration of this Council.. I do not· 

claim that these are the details of a complete scheme: they are only general 

• 

• 
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suggestions tentatively thrown out, and if the Government will appoint a Commis-

.sion such as I suggest, all these suggestions ~  go to that Commission and 

the Commission would be able to pronounce definitely on their practicability., I 

now come to the financial part of the scheme. I have already said that the cost 

for the State will be about 2i crores a year, to be workea up to 10 twenty years. Web, 
ill spite of the financial difficulties of which we have heard a good deal this year, the 

State is in a position to meet this cost. The resources of the State are ample for 
this purpose. I ",ill only briefly indicate them. First of all you have the' normal 
growth of revenue, which was once estimated by Sir Edward Baker at about a croj'e 
.aild 20 lakhs a year. Then you must have retrenchment. I trust after what has 
heen said during the course of the recent discussions that a rigorous policy 'of 

retrenchment will now be enforced especially in regard to those Departments which 
show overgrown expenditure, such as the Army and Civil Departments.· Thirdly, 

there is that sum of about a million sterling, which is spent out of revenue partly 

for reducing debt under the Famine Insurance Grant and partly under Rail ways for 

redemption of debt. That ought to be made available for expenditure for current 
purposes .• The fourth resot!rce is' this. For years, in the sixties and seventies, 

our import-duties used to be at 7i per cent. instead of .'\ per cent. There is no 
reason why they should not be at 71-per cent. again. That will bring 2-1-crores 
more fOl my Hon'ble friend there. The fifth source that I would point out is an 
·export-t!uty OIl. 'jute and on several other commodities. A  5 per cent. duty on jute 
will me~  about a crore of rupees. Lastly I go further and I say this, 
that . if the worst comes to the worst and every other reSO\lrce fails, 
which I dp nol; for.a moment think to be possible; I shall .be prepared to 

advocate an extrc.. 8 annas on salt, because I think it is a smaller evil that my. 
countrvmen should eat less salt than that their children should continue to grow UD 

in ignorance and darkness and all the moral and material helplessness which at 

present characterises their lives. . 

" My Lord, one word more and 1 have done. I will frankly confess that 
I have not introduced this resolution in the Council today in the hope that it will 

be adopted by the Council. Constituted as this body is, we all re~ e that 
e~s a resolution finds favour in the eyes·of the Government, there is no chance 

of it<; being carJied, and I recognize further that it is not reasonable to expect 

Government to accept this resolution without further consideration. Even if they 
are inclined to take a favourable view of my proposals, they' are proposals which 

will naturally have to be referred to the Secretary of State before any decisive 
• 'step is taken. I have not therefore the least e e~  that this resolution will 

be adopted by the Council. But though the Government may not be able to 

.accept the resolution, they certainly can undertake to examine the whole question 
• 

, 
• 
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at an early date in a sympathetic spirit. ,If that is done, I shall be satisfied. In 
any case the Government, I trust, will not do two .'things. I trust they will 

, . 
not.make a definite pronouncement against the,principle of free and compulsory 

education today, and I also trust that the resolution which I have moved will not 
be br s ~  aside on the plea that the condition of the finances does not admit of 
, the proposals being maintained. My Lord, there is much truth in the home)y 

~ e ~  where there is a will there is a way. I think that this question'of 

col1lpulsory and free primary education is now in this country the question of 
questions. The well-being of millions upon millions of children who are waiting to 
be brought under the humanising influence of education depends upon it. The, 
'increased efficiency of the individual, the higher general level of intelligence, the' 
stiffening of the moral backbone of large sections of the community, none of these 
things can come without such education. In fact the whole of our future as a, 
nation is inextricably bound up with it. My Lord, however this resolution may be 
disposed of here today, I feel 'that in this matter we are bound to win. The 
practice of the whole civilised world, the sympathies of the British democracy and, 
our own natural and legitimate aspirations of which ~ r Lordship has -more than 
once admitted the reasonableness, all these are united in its favour. This resolution 
will 'come up again and again before this Council till it is carried to a successful 
issue. My Lord, I earnestly hope that the Government will ~e  aqght the 
needs of the situation and not fail to move with the times in ,tbis matter. 10 my 
mind the call of duty to them is clear, and it is also the call of statesmanship, ., 
-that statesmanship which pursues, unhasting but unresting, the-highest interests, 

of the people com,mitted to its care." .. 
The Hon:ble SIR HARVEY ADAMSON said ~  agree with a great deal' 

~  the Hon'hle Mr. Gokhale has said on the general question and-it is unneces-
sary for me to say that the Government of India earnestly desire the expansion 
of primary education j but the question bdore Council to'day is not whether' 
primary education should be expanded, but whether a Commission should be, 
appointed to inquire into the matter. 

"  I will first say something about ihe terms of the resolution. It i3 w()r ded, 
in very general language. It gives no indication of any de6nite line on which 
a beginning should be made in the direction of making elementary education· free, 
and compulsory throughout the country. It contemplates that the Commission 
to be appointed should follow any method that it may· please to adopt, and all 
that it requires is that the Commission should frame definite" proposals for 
making elementary education free and compulsory. Taking the resplution as, • 

it stands, 1 really am unable to see how the Govetnm,ent of,1ndia could be expect-, 

• 

• 
I 

• 
• 
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ed to accept it. To send a Commission roving through the land, without any 

.definite instructions. to search in the dark for the solution of a grave and 

difficult administrative problem is not a course which any responsible Govern-

ment would be e~ to adopt. 

"The Hon'ble Member in moving the resolution has thrown on it the 

light of his own views as to the direction in which progress should be made. He 

has opened entirely new ground that has never been trod before, and has made 

suggestions that have never yet come under examination. His proposals, as I 

understand them, may be summarized as follows :-

(1) The children to be dealt with are males of age between six and ten. 

(2) To educate them all is calculated to cost four times the present 

e ~ re of 136 lakhs, or 544lakhs. 

(3) This expenditure should be workt:d up to gradually in a period of 
twenty years, at the end of which there would be provision for 

educating the whole. 

(4) Government and local bodies should bear the expenditure in the 

proportion of two to one • .. 
(5) Local Boards and Municipalities should be empowered with the 

previous sanction of the Local Government tb make primary edu-

cation compulsory. 

(6) The Oldinary r ~ should be that when 33 per cent. of children in a 

IO,cal area are already attending school, attendance. should be 
made compuisory. 

(7) These provisions sh(:>uld be applied at first to towns of ever 100,000 
population. . 

(8) In other areas efforts should be made by increasing the number .of 

schools to work up to 33 per t:ent. of attendance, at which stage 

e~ e might be made cumpulsory. 

(9) Education should be made a divided head with the object of giving 

the Imperial Government a greater control over Local Governments 

so as to ensure that the programme is carried out steadily. 

(10) A statement of progress in Education should be appended annually 
to the Financial Statement. 
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(II)" A separate e~re r  should .be appointed to the Home Department 

for the purpose of dealing with Education . 

~  The additional expenditure should be met 10 one or more of the 
following ways in order of merit :-

(a) Retrenchment. 

(h) Normal expanse of revenue. 

(c) That portion of the Famine Relief Grant and the amount of 

! million under railways which are at present devoted to 
redemption of debL 

(d) Increase of import-duties' (rom 5 to 7t per cent. 

(e) Export-duLY on jute and other commodities. 

<f) Increase of salt-tax. 
• 

(13) Primary education should be made free when it has reached the stage 
at which it can be made compulsory. 

(14) These provisions should not apply to female education, which however 

should be accelerated. • 

'I Now this is a pretty long programme and every item of it is new. 

" It will be readily understood that 'I can say very little about· ~se sugges· 

tions today. They would require a great deal moce consideration than can 

possibly be given in a 4ebate in this Council on a resolution which does not 

even specifically mention any of them. I had never hea.fd of these proposals • 
till three days ago when the Hon'ble Member was good enough to give me an " 
oral indication ~  the line that he intended to ~  in this debate. It is . abso-' 
lutelyout of the question that new subjects like these should be referred to a 

mm ss b~ re they have been even examined by the Government of India . .. 
"  I need scarcely say that the expansion of primary education is an Object 

with which ,the Government of ladia sympathize. •  • 

"Two or three years ago the finances of lhdia were in a much more 

prosperous condition than at present. It was a period of large surpluses, and 
one of the most pressing anxieties of the Finahce Member was to.find useful. 

methods of remitting taxation. The suggestion was 'then made by the 'Hon'ble 

• 

• 

• 
• 
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Mr. Gokhale that the fees in primary schools should be remitted. By fhis 
.,means it was hoped not only to give a remissi'on of taxation but to give a s m~ s 

to primary education. This proposal was strongly supported by the educated 

·classes in India, of whom the Hon'ble Mr. Gokhale was the spokesman 
in the Imperial Council. We put the proposal to Local Governments in 1906 

.and asked them to examine it carefully and to submit opinions on it. The Local 

Governments spared no trouble in collecting information from the variou'i 

authorities concerned in the management of primary education and made an 

exhaustive examination of all the issues involved. I do not propose to review 

that correspondence today, but I may state that the result of it was a strong 

preponderance of opinion that the fees should not be sacrificed and that the best 

way to extend primary education generally is to steadily and gradually expand 
it by the improvement of old schools and the creation of new at such rate 

of progress as the financial conditiom of the country may warrant. We propqse 

to publish this correspondence, which throws much light on the general question 

of expansion of primary education. I understand that the Hon'ble Mr. Gokhale 
~  now 2.bandons the proppsal that the first step of progress should be the 
abolition of fees in primary schools throughout the country. I shall only tOUL:h 

lightly on a few of ~ specific suggestions made by the Hon'ble Member. 
His s~ eme requires a large increase of taxation. It is no light thing to 

impose new taxatiG'l1, whatever form it roay take, on a country so poor 

as India, as we ~ had ample opportunities of observing during the 
rece!at . debates on the financial proposals. But I may remark that it is 

'not oniy primary education that calls loudly for heavier expenditure, but 

secondary,' university and technical education, and it must not be forgotten 

·that there are other thitlgs besides education which are making loud calls, 

I admit that it is difficult to see how these calls can be resisted, and it 

·is difficult to see "'ow they 'can be met from our present resources. The 
Hon'ble Member has raised, the question of self-help. If the large muni-

cipalities are to be the field in which a more rapid rate of expansion of 

'primary education is to be first developed, then these municipalities must 

do something to help themselves. It will not do to fall back 'on the cry 

which has been made by some Hon'bfe Members during the course of 
our .ecent financial discussions that municipalities are already taxed to the 

laSt penny of their endurance. Help from Government he proposes that 

they should have, but !tt the same time they must show self-help and 
make some sacrifice themselves. Are they .prepared to do so, and if lIot 
:should ~  be compelled? That is the question raised by the Hon'ble 
Member. 

". 



ELEMENTARY EDUCATION. 

[Sir HarTJey Adams01l; M,'. ~  [18TH MARCH 1910.1' 

"The Hon'ble Member proposes a steady programme of expansion of primary 
education independent o'f the vicissitudes of individual years. Whether the 

particular line of expansion that the Hon'ble ~ember recommends is s b ~ 

or-not, I agree with him that it is desirable to obtain steadier expansion, and 

that· it is undesirable that the expansion in any particular year should depend too 
much on the question whether there is a large surplus of revenue in that year. 
On the other hand, I do not, as at present advised, welcome his propo!?al to remoVe' 

from Local Governments any part of the ~  which they exercise over edu-
cation. 

"I have said very little either for or against the specific proposals put forward 
by the Hon'ble Member. Nor do I intend t.o say a word more. My attitude is 
that, as a Member of the Government of India, I ought not to commit m ~e  either 
for or ;I.gainst large proposals which neither my own Department nor the Govern-

ment of India collectively have yet had any adequate r ~  of examining. 
We are really  not concerned today with the question whether the Hon'ble 
Mr. Gokhale's suggestions are right or w.ong, nor can I think that' the Hon'ble· 
Member himself expects that his proposals will -be determined by this day's 
debate. The only relevant question now before us is whether a Commission 
should be appointed to frame proposals for making elementar,. education free 
and compulsory. I .oppose the appointment of a Corpmisslon all the more 
strongly pecause the Hon'ble Member who moved the resolution ilas iltdicated 
that the line of its operations should be to inquire into new .and far-teaching 
issues, which have been exploded on us without notice, and which consequ'ently 

the Government of India have had no opportunity of exarflining. I may' 
explain that I have no desire to impose on other offic;ial members the restriction 
which in my position of responsibility I have placed on myself .• In conclusiCln, 
I will promise the Hon'ble Mr. Gokhale that his suggestions' will be . carefully 
examined by the Government of India." Q - _. 

The Hon'ble MR. DADABHOY said:-" My Lord, I cordially support this 
resolution. The country feels on the subject, and the pronouncement made in 

the Financial Statement of 1907-1908 pised high hqpes among the people. The 
remarks made by the Hon'hle Sir Edward Baker explained the Government 

policy which, was fairly decisive:, •• 

I These figures do not include any provision for the ~ of free primary education. 

which formed tlle s b e ~ of some discussion in the debate on the last .Financial Statement. 

Ii: must not; however, be'inferred from this that we have lost sight of the question. 'During 

the summer it was very fully considered in the De-partment concerned, and in .be autumn • 

a letter, which has been published in the Press, was addressed to Local Governments, 

-
• 
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reviewing the position at length, calling· for cc;rtain illrormaliOlT, and inviting an expression 

pf their opinions. 011 receipt of their replies, the matter will receive prompt and e r e~  

attention; and we have reCeived an assurance from the Secretary of State that Ilotwithsta.nd-

ing ·the absence of Budget provision, if a suitable scheme should be prepared and s e ~  

by him, he wili be ready to allow it· to· be . carried into effect in the course of the year, 
·provided that ·the ·financial position permits.' 

" This would seem to i11dicate that the Government had accepted the principle 
9£ the reform, and had decided to introduce it i only the details remained to pe 
.elaborated and. se.ttled in consultation with Local Governments. It was fully 
:expected this part of the work would soon be done. Three years, however, have 
'elapsed since, an,d although the details appear to have been de!finitely settled,· .n!) 
;ltten:tpt ~ e  is made to introduce the reform. On the contrary, the latest pro-
noun cement on the subject is a solvent of all hopes.' The very principle has 
apparently been abandoned, and Government, instead of recognising its 
responsibility to provide the people with a system of free elementary education, 

:is now disposed to shelve the question indefinitely as a measure of relief analogous 
to reduction of taxation which,can only be profitably discussed when the finances 
improve. The history is discouraging enough. Following the Hon'ble Sir 
· Edward ~ er s statement, the Hon'ble Sir Harvey Adamson, on November I, 
1907, in reply to a question by the Bon'ble mover of the resolution, said that 
·the question had been referred to the Local. Governments ·for opinion. and 
replies were' still awaited from four of the larger provinces '. In December 
19081 was told by the Hon'ble Home Member that the reports of the Local 

Governments had been received and were under consideration. That was nearly 
fifteen months ago, and a sad change would seem to have come over the spi.rit 
of Government in the interval In reply to my further question on the subject, 
on 4th February last, the Hon'ble Sir Herbert Risley. on behalf of Government, 
said: 

.' The replies or the Local Govtirnments have b!"en considered by the Government of 

India, but no further action can be taken at present ewing to want" of funds. The 

· remission of fees is prilllarily a measurE! of relief analogous to the reduction of taxation. 

It has not itself the effect of increasing the number of schools, and for this and other . . 

·reaso'}s ifhas met with a good deal of criticism. The measure. however, is well worthy 
·of r~ er consideraJ;ion when the state of ihe finances is more·favourable.' 

! ere~ s a completE!' break with the past, a go-by to all that· has gone 
before. A more complete and sudden change of policy it is Idifficult to 'imagine. 
Government was· ·prepared in 1907 to introduce the reform even without 
a special • Budget provision for it, provide"d a scheme could be decided 
· upon;.· early in i910, . after 'three . years 6f continued consideration,· Govern-

~ 
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meiltshelves the reform till that unknown future when an improvement 
in the finances would allow,-not of its early r ~ hutof I furtheT considera7 

trjon '  I A little more earnestness, sympathy and consistency in the treatment of 

,t,his, important subject would be clearly more conducive to the public interest. 
Until Sir Herbert Risley made that startling and disappointing statement the 
policy of t.he Government of India in regard to the expansion of primary educa· 

tioil'was fteeIromdouht, especially after the solemti pronouncements of Lord 

r ~ ~ ~ ~ Simla Educational ere~ e  The Hon'ble Sir Edward Baker's 
statement in the Financial eme r ~  fixed it even more unalterably. 
It ,looked-for once ,as if ,the Government was ,going to make up for its past 

Slil:ckness. ~  to Lord Curzon's statement, the' Government of India had 
not fulfilled its duty: I I am one of those vho think that Government has nCt 
fulfilled its duty in this respect. ' The present Government of India made a 
great advance upon the policy of LordCurzon's Government, and while Lord 

Curzon did not contemplate anything more ambitious than a liberal financing of 
primary education, this Government in clear terms undertook to introduce into the 

country a system of free primary education at an e$rly date. The principle was 

accepted; the details only had to be settled. If,' after the pronouncement in J g07 , 
the delay in ,execution ,of the project was disheartening, the HOI!'ble Sir .Herbert 
Risley'S statement has completely disappointed the expectations of ~ people. 

The popular impression so long was that the attention ~  Go,:ernmep.t being 

'engrossed by the Reform Scheme which has now been introduced, this, question 
could not be considered. Sir Harvey Adamson's reply of December 1908 supported 

the idea. But now comes the announcement, after the matter has been consider-

ed in every way, that it was to await, like so many other re ~r s Jof a more or 
,less urgent nature, a favourable turn in Government finances. This is an act 
that is-hardly calculated to popularise the administration. 

" I wonder so shrewd an officer as Sir Herbert Risley· did not see the differ-
,ence in principle between a scheme of m se~ e reform and a scheme of 

reduction of taxation. Free primary education is never meant as a relief to the 
people; it is essentially a measure devised by every civil'ised Government for 
the 'moral improvement of the people, with the professed object of imbuing them 

with more correct notions of citizenship and communal responsibility. ' Millions 
upon millions of pounds are s ~  every year by Western nations for pubiic ele-
mentary education. Does the expenditure stand 01\ the same basis as reduction 

in taxation, or does it involve a drawback allowed to the people as a measure of 
,relief? No two measures could be more widely apart from each other in prin. 

ciple; objective and effect. It is a mistake to regard free primar}' education • 

as a measure of relief. The masses hav:e to be edu,c!lted in spite of 

'. 
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emse ~es~  That is a duty' of every civilised Government. Unless educa-
tion is· made free very . few people would .care to go in for it. In view of its 

~ r  effect, ~mme s have always been anxious to provide primary education 
free. This action has nothing in common with a reduction in taxation, and the 
considerations which determine the one are wholly distinct from those leading 
to the other. Education is more or less unpopular, ·especially when it 

touches the pockets· of the poor, while reduction in taxation is always a 
relieCsought for by them. ·The support of free primary education is a 
legitimate charge ~  the revenues, and in special circumstances would 
justifyadditiorial taxation. Could fresh taxes be imposed for effecting a 
reduction·· in taxation jl The proposition carries its own refutation. No, my 
Lord, this reform cannot be postponed j Government's inaction in the m;ttter of 
free primary education will be greatly disappointing. The community fully 
expects to have this reform too associated with Your Excellency's regime. 
Enough time has already been spent in considering the details j the time has 
clearly come for action. 

" In m~  for extra ~  ~ few days ago the Hon'ble Finance Minister 
referred to the heavy demands upon the Indian Exchequer which education . , 
among .)ther subjects, was expected to cause. The "fresh taxes have been 
imposed j the basis !?f the revenue has been strengthened ,in the manner 
proposed by him. In fairness Government should now be prepared to provide 
for educc..tion on a liberal scale. The money difficulty can no longer be pleaded 
for justifying delay in the introduction of free primary education. In the 
vigorous languagl! of Lord Curzon,-

'What is the greatest danger in India? What is· the source of suspicion, super-

stition, outbreaks,crime-yes, and also of much of the agrarian disctntent and suffering 

among the masses? It is ignorance. And what is the only antidote to ignoraDce ? 

Knowledge. In proportion as we teach the masses, so we shall make their lot happier, 

and in proportiun a.s they are hlippier, so they will become more useful members of the 

b ody.poli tic.' 

" But the necessity of free primary education is not so much the question; 
the .real question clearly ·is one of ways and means j and now that Government 
has g.Jt producti':e sources of additional. revenue, funds should be found for the 
reform. 

"1'1 Y Lord, the Hon'ble Finance Minister has justified his budget by references 
to the deficits of the United Kingdom and France; Their example ought to be 
• equally sugtestive in the matter of education. In France primary education is 

free, and m ~ r  up to the age ·of ·13. In England public elementary 
.j 
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'education is free, and ~ ~ me r  grant for its s~ r  was £10.786,247 
in 1906: In :all the e ~  countries; except RUSSIa and Turkey, primar;; 
lotdu'cation i;s jrie an';}" m s ~  14 Turkey it is compulsory 1f"n6t free. In the 
,:United ~ es of America and in Japa:n it is" free and compulsory j even in Bratil 
'andPeru'if:is free. Itisa reproach to India that m e r re~s e 'countries 

of the w6rldshe lags far behiiid ill educ1!,tion. In the Central Provinces there is 
~e  l'leed for e ~  departmental 'activity and the growth 

'bf ''schbt?ls during 'the previOb:S decade. Inl §o2 the perc'c'ntage 'of population ~b e to 
'read and write iIi th6sepf6vi'nces w:asonly '2·8. It is 'not much' higher now. No.t 
'lhi(( ~ ; e~ ~ ~  "not send ihelrchildien to school. All the s~ s are more or 

~ss well attended. Biltvillilge ~ s ~re riot as many as necessary. The condi-
lion of things is not very much brighter in tl'e other provinces. Treating India 
as a ~ e  according to the Education Resolution of this Government of March 

~ 904. four out of five villages are without a school, three out of four boys grow 
up without any education, 'and one gid out of every forty attends any 'sort of 
school. This is a stultifying review. And Your Excellenc'y' s Government, 
actuated as it is by so genuine a desire to advance -the condition of the people and 
by quite an enthusiasm for r ~ess  reform, cannot be in doubt as to its course 
of action in tl1e exigencies of the situation. 

"I n  a country like' India any m ~ e s e scheme of primary education, in 
order to be effective and silccessful, tnustbe free. The maSses heI'e, bes ~es having 
'in common with the proletariat of other countries,a disi1;lclination' ~ spend 

money and time over a training which dqes not bring in pecuniary returns, are very 
poor, and cannot with justice be called ~  to place their r~  lrt school at a 
,cost to themselves. The influence of social prejudices . against female education 

.must .also be counteracted, by special State encouragement. !n. these Circum-
stances I have every' hope 'the resolution wil,l meet wiSh the approval of this 
- '\ , . 

Government. Government is pledged to introduce free primary education,aitd 
, the sooner it is done the befter. Thenecessaty 'funds should now be forthcoming. 

Money, it is superfluous to remind Government, could not be applied to higher 
use than the support of Education. Besides, as the Statz'st, observes. 'money 
spent upon sound education in India' will prove to be the most fruitful econo!"y.', 

"There may be differences 6f opinion'as'to the wisdom ~  ~s ~s  of 
making primary education ctJmpulsory, on the groupd that children 'are helping 
hands to their parents, and it will cause hardship to their parents to be deprived of 
their help. But it is shortsighted policy to ,put children to work at too early an 
age. The State has a clear <1:uty ill the matter. Children cannot.be allowed tt> 
do mar,uallabour when too, young. Such labour interferes with their physical 

• 



ELEMENTARY EDUCATION. 

[18TH MARCH 1910.] [Mr. Dadabhoy; Mr. Chitnavis.] 

5 I r 

development, and therefore with the physique of the nation. Out of regard for the· 

l;p-ger public interests the individual interests of the parents concerned mllst be over-

looked. Under the expert advice of the J:<actory Commission tbe minimum age of 

a factory boy labourer is proposed to be fixed at 9. The action of the e e~  
in that direction cannot be seriously questioned. And if the propriety of the ~ 

ernment action in fixing the age at which children can begin manual work in the 

interests of the physical development of the nation be admitted, equally, if not 

even more, proper will the Government policy be in compelling children to attend 
school up to a certain age in ~ e higher interests of their mental and moral 
development. It is a balancing of advantages and disadvantages, and the 

advantage would appear to be in favour of compulsory education." 

The Hon'ble MR. CI-IITNAVIS said :-" My Lord, while I cordially support 
the first part of the resolution, so eloquently moved by my friend· Mr. Gckhale, 

·recommending the initiation of a system of free primary education, I must, In the 

interests of the poor people ~er e  point out that compulsory. education will 
cause great hardship in actual working. Children are always, in every country, 

• • 
helping hands to poor parents i they are specially so in India, where financial 
prostration is the chief complaint. Parents are fond of their children, and they 

would not, unless under necessity, send them to work at a tender age. If there-
fore children are take.n away from them and compelled to undergo training at. 
school, a deprivation vf income would follow, which few parents would be . able· 

to ~ calmly. TtIe action of Government might be misunderstood. I am glad 
this difficulty is recognised by Mr. Gokha!e himseh. That is a risk which should 

not be taker, wIlen there are serious economic causes working to produce dis-· 
content. Besides, r ~  of compulsory education would accentuate the 

labour difficulty, which in many parts of the country is already great. 

"Attendance Co-nmittees on Western lines cannot perhaps be formed at. 
once, and in India for years J to come the work of compelling the attendance of 

children must be principally done by the local bodies. These bodies are 

already more or. less unpopular, not only for the local taxation, but for the 
sanitary work they have to do, as often as not in the teeth of public opposition . 

• Domi::iliary visits by their-officers in connection with a system of compulsory 

education will omy make them still more unpopular, and thus interfere with their· 
administrative utility in other directions. The ways of the underlings are also 

likely to be oppressive, and the people may be excused if they fail to appreciate 

the motives of Government. I believe it is too. early to introduce compulsory 

e ~  ~  a country like India. Even in England they had it for the first 
time in 187q. I do not take exception to the principle. Compulsory education 

• 
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is g;od if, it can be effected without the' concomitant evils. Only considerations 

of expediency inspire my criticisms, and I think ~ time is not propitious fW 

,th, experiment. Let us have free primary education by all means, but we 
niust wait for be e~ times for the successful introduction of the ambitious 
project. of compulsory education. The experiment will involve an amount of, 
:cxpenditure ~  may impose a serious burden on the people, and cause' a 
he}!,yy,' ~  suqden' strain on. the s ~ er resources of the local bodies. 

r ~  must be made for, a large addition to the teaching and the 

;jr.specting staff, increased accom'modationJ,. and even for the feeding of 

~ re  if the scheme has to be worked s~ ess  I say from experience 

thai village hoys who have received even elementary education betray a 

repugnance to manual labour, especially in the fields. I do not know 
how compulsory education works in Baroda., where I am told it has been 

i!1troduced i but speaking of my own province, I find there is a general com plaint 
,'among agriculturists that school-going boys do not make good agriculturists or 

field labourers, and there is a general tendency among them to imitate the leisured 

classes in their pursuits. This prejudice may wear off in time, but for the nonce 

-, it ~ render compulsion more unpopular than it would otherwise be, especially at 

a time when labo)lr in the villages is getting scarce and dear .both on.account 

of plague and a general movr:ment of the villagers to the towns for mort:, lucrative 
. employment. All this will m:lke compulsory' educa tion an ~ er m~  of ,doubtful 

utilitY,at the present time, but ~ ere would not be any objection to thy gradual 
extension of free primary education as funds perm t. , Elementafy education ought 

~  be free to be effective, the more so in a country like India ~  3iccording to 
high authorities is plunged in ' extreme poverty'. I sympathise with the Hon'ble 
Mr. Gokhale and !ldmire the lofty motives which ~ inspired him to move this 
resolution, but I am convinced the 'object aimed at will be more easily attained by 

'natUt;ai ways than by compulsory methods. There is already a general desire -
among the masses both in villages and towns to give education to their children, 
'bu't I, am sure they will resent any undue compulsion in the ~ er  however 

laudable may be the motives underlying the action." 

The' Hon'ble BABU ~ NATJi BASI! said :-" I mQst confess 
~  in ~ discussion there 'is a ring o( ~ ~ re  It seems ~  me ,t a be~  more 

'or less academic and that at the reser s ~ we can hope to achieve but smail 
results, if any. But because ,tire que&tion.is more 'or less ,academic, because 

the Gover,nment of India probably is not at present prepared to" ~ e ,it .qp 
earnestly, it is none the less a very.sel-iou:; q\1estion for us the people of India . .' -. 

. .. .. .. \ . 

, "I will not trouble the Council' with' the figures which have been "plaeed ,: so 

,y Ilucidly before us by my friend the Hon'ble Mr. Gokhale, but there is ooe con-

• 
• • 
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sideration whidl I do ~  to press before the Council. The COil sidera tion, my 
Lord, is whether or not we are convinced that' primary education is a matter of 

great importance to the community as a question of State. I may even go 

further and say, whether or not, it is a matter of prime importance. I believe 
th:\t it will be readily conceded that it is !;o. The question, my Lord, is, 11:lVe 

we clone aU that we could do in the past in this direction? And if we have not 

done what we should have done, has not the time come when something should 

be done? 

" As regards what has been done, I am taking the figures from the last 

quinquennial report and we find the total expendi[Ure. was roughly a crore 

and thirty-seven lakhs of which about ninety Jakhs were contributed by the Gov-

ernment, about thirty-two lakhs were realised from fees, and fifte.m lakhs from 
other sources. Now, if we make primary education free, we shall have to forego 

the thirty-two lakhs of rupees that we have derived from fees. If that was the 

only question, I am quite sure the Hon'ble Finance Member wiII at once say 

• have you.r thirty-two ~s and be done with raising the question in this 

Council.' But there are other considerations which I feel are difficult to 

meet. If once primary education is made free, the number of boys and students is 

certain to increase. It was pointed out, my Lord. in the despatch of 1854 that it 

was necessary that S9me fees should be levied in India as in England in order to 

make the people appreciate the Y<llue of education. That was the attitude of mind 

of English stateSTflen in 1854 and consequently that was the policy inaugurated 

in our country; but, my Lord, much water has flowed down the Thames since 

those days as well as in the Hooghly here, and opinion has considerably changed in 

England. From the view that was taken in the early fifties, we have come'to the 

view that at certain stages and in certain sections of the community free primary 
education is necessary and has been morally felt to be necessary in England. I will 

not refer to the other communities and other countries which my friend Mr. 

Gokhale has referred to. If it is found necessary in England that primary education 

should be made free, I respectfully submit that the case is much stronger for us, the 

people of India, who have been described by the Finance Member as well as the 

Home Member to be extremely poor, and t!specially for the class who will come 

withid the purview of the extension of the system of primary education. 1£ that 
'was made free, my Lord, as I have said 32 lakhs of rupees would not be a heavy 

burden, but it is felt that the burde.n may be very much heavier. But would it 

really be so? What I feel, my Lord, is this, that taking the middle classes, even 

the lower middle classes, they will not readily avail themselves of the free educa-

tion in the' primary schools. It is a very ancient practice in my country, a practice 

'which has been. laid down in the Institutes of Manu, that education can be bad 
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only through three ~ e s which must be in the home ,of the Guru, 11z'Z., th:lt 
you can only receive education either by serving your teacher or by ~  hilR 

ade.quate wealth or by giving him knowlt!dge inexch·mge. That is the ideal of 

the middle classes in India, so that it need not be feared that they would take 
advantage of the free schools and would make the cost of maintaining the free 

schools r b ~ e  

(l Then, my Lord, the only community that will come to our free schools are· 

the depressed classes i the masses of ignorant humanity in India who are more 

or less lying submerged today. They constitute, my Lord, as grave a danger to 

the s.tate as to the people. I will quote one instance of this ignorance to this 
Council which was within my personal knowledge. I believe it was about fifteen 

or sixteen years ago when the Hooghly was being bridged over near the station 

~  as Chinsurah. My· Lord, it was a great engineering feat and to the ignorant 

and the superstitious it seems almost profanation to bind the waters of the river 

which had crushed the pride of the elephant of Hindu mythology, who was the 

carrier of the God of thunder. I t was a feat not to qe lightly thought ,of, and the· 

people believed that hundreds and thousands of men were being sacrificed and 
e ~ heads were being cut off and carried to the river to be put under the piers 

to give the bridge stability, so that the river Goddess might appreciate the gift 
• 

and ~  the piers remain, and I Imow that ignorant people were afraid to go out 
at nights, lest they might be seized and their heads cut off and thrown un'der the 

piers of the Hooghly. 

1/ My Lord, the other day only my Hon'ble friend Sir H(''l"gert Risley in. 
moving for the adoption of the Press Bill-now the Pnlss Act-t"old a story of the 

poisoning of wells, how it was believed by iJ.literate masses that the great Sircar 

was poisoning the wells in order to kill unwary and ignorant peasants and artisans. 

If there was more kllowledge I am quite sure that such a story would never have • 
been believed. I therefore feel, and I am quite sure'the Council and your Excel-
lency's GoverOll]ent also feel, that it is a matter of imperative necessity that this. 

dense mass of ignorance that prevails amongst our people should be removt:d, 
or at least partially lifled. My Lord, it has been the greatest reproach of the 
civilization of India that that civilization had not tried to do anything for the . ~ 

great masses inhabiting India. Knowledge, my Lord, was the privilege of the 

few. It is now the heritage of the many. The great boast, the just pride, of 
British rule is that it has thrown open the doors of knowledge wide to all 

sections of the community-Brahmin or Pariah; but, my Lord, tho';gh the doors 
are theorelically open to them, I respectfully submit they are practicany as much 

closed today and as much sealed as in the days of Manu when m ~  lead would be· 
• 

• 
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thrown into the ears of the venturesome Sudra who had accidentaly overheard the 

,recitation of the Vedas. The punishment is not there but the disability practically 

continues, and with that disability the ignorance cOiltinues, and with that 

ignorance, my Lord. much of the best material in the country lies waste and runs 

to seeq i for who is there who can say that the laws of genius, laws which give 
bi.rth to great men and benefactors of humanity. confine the birth of these men 

to the upper or the middle classes? My Lord, the bistory of the world has been 
otherwise. The great teacher of Christianity came from humble fishermen, 
and the instances might be multiplied. I say it would be the best investment 

possible to give as wide an education as we can command to as large a circle 

as we can bring within the area of education, for we do not know but that the 

money that is spent today may be paid to us tenfold in time to come. The 
invention of what is Imown as the Bessemer process has led to a savine-in 

the manufacture of steel of millions of mont:y, and the artificial indigo of 

Germany, which has threatened the natural industry in our country, has brought 

in an enormous revenue to the people in Germany, and it is quite possible, 
my Lord-I will not repeat ~ e old and familiar lines of the poet which come 

into my mind just now·-that from amongst this mass of humanity there may 

rise a Newton or a Shak'!spear or a Bethoven or a great discoverer in science 
or art, aTld then, my Lord, all the money you put forward in this scheme will be 
repaid tenfold. My Hon'ble friend the Home Member has said that no definite 
scheme was laid down by Mr. Gokhale for the consideration of Government j but 

it is <!ifficult, my Lord, to lay down a definite scheme. I think my Hon'ble friend 
Mr. Gokhale has done what is only proper. He has only just indicated the lines 

upon which the movement should take place. I believe he would be very 

sanguine, and we would be very sanguine, if we did expect a Commission to be 

constituted at once which would go forth all over India as my Hon'ble friend the 
Home Member sayr. We feel there are difficulties in r.onnection with this 
questiolJ, but we should put 011 one s ~ the advanta;:;es and on the other side 
t.he financial difficulties, and the difficulties which my Hon'ble friend Mr. Chitnavis 
has put forward, the difficulties created by ignorance and superstition, and have 

them carefully sifted. The pros and cons. of all matters in this connection have 
got to be taken into careful consideration. For this purpose, having regard 
to. the great interest at stake in which both the Stale and the country are v;tally 

concerned, is it too much·to ask, instead of putting forward definite proposals 
which might he rejected ~  with which fault might be found, that a Commission 
should be constituted composed of official and non-official member~ to go ink 
the subject. carefully and to' reject the proposal if they come to the couclusion lflal 

it is impracticable and to gil-e it a shape if they consider it feasible j that is our 

propos:>J. 

• 
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" My Lord, the Finance Member the other day levied his taxes, I won't 

'say with a light heart but with a skill ~ nearly IDade us forget the burden 

he 'fas imposing on us. Will he not temper the wind to the shorn lamb ? 

" What has been done for the masses, my Lord? You have given them 

protection of life i you have:: given them protection of property. But the highest 

,gift that lies in your power, namely, that of unlocking the chambers of their 

mind, which have remained under a heavy seal for unknown centuries, has not 

been bestowed on them. Will you not extend to them that gift?" 

The Hon'ble SIR HAROLD STUART said :-" When I received a copy of 

the resolution which is before the Council J proceeded to ·collect material to 

enable me to take part in the discussion. I assumed both from the terms of the 
resolution and from the remarks which have fallen from the Hon'ble Mover on 

previous occasions in this Council that we should be urged to remit at once all 

fees levied in primary schools, and that was the subject to which I intended prin-
cipally to address myself. But, Sir, the line which the Hon'ble Mover has 'taken 

in introducing his resolution has put me in a position'which recalls an' old Cam. 

bridge story of the undergraduate who having crammed up the proof of the 

Binomial Theorem found to his discomfiture that the examiner had departed from 

custom and not set that question. The candidate, however, was determined to 
,display the knowledge he had gained with so much labour; so in c>nswer' to the 

question' Describe the action of the Common Pump' he began 'Behre de-
scribing the action of the Common Pump it is first necessary to prove the Bino-
mial Theorem '. 

" Well, Sir, I hope I shall not be quite so irrelevant, for the remitting of 
school fees is evidently still regarded with favour in some quarters, and it is, I 

think, important that the Council should be reminded of b~ earlier pronounce-
ments of the Hon'ble Mover on the subject of e em~ r  education. I will take 

first his statement in the Budget Debate of 1906. This is what he said :-

, What is needed is a clear aim and a resolute pursuit of that aim in a feeling of faith 

and wilh e ~ sm for the cause. • 

'The first step is to make primary education free in all schools r ~  the cotlntry, 

and that can 'be done at once. Th..: total receipts from fees in primary schools throughout 

India in 19°1-1902 were only ~ lalehs, so the sacrifice will not be very great.' 

" His programme then was compulsory and free primary education through-

out the country for both boys and girls, in 20 years or so. 

• 
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"Sir Arundel Arundel adopted a cautious attitude towards the H on'hle 

• Member's proposal for the remission of fees in primary schools. He said-

'The hope and aspiration of the Hon'ble Member for universal free primary education 

is one that must meet with wide sympathy, and would be kept in view as the distant peak: 

(to be one day attained, while the work of the present must be slow progress along the 

plain.' 

"That speech, I may remark parenthetically, received somewhat ungenerous 

'treatment from the Hon'ble Mr. Gokhale in the 1907 debate, for Sir Arundel 

was a warm friend of education throughout his long service. 

"Sir Edward Baker, then the Finance Member, expressed great interest in 

·the proposal for making primary education free, but added that he was wholly 

unconvinced that the cost of it would be anywher..: in the neighbourhood of 

30 lakhs of rupees per annum. 

"The sympathy expressed by both these Members of the Government was 

no lip syIr..pathy, and when t.he Government moved to Simla they gave their very 

·:careful consideration ~  the proposal and eventually addressed Local Governments 

.in the circular letter of the 22nd November 1906 which has already been pub-

.. lished. 
, 

" The tune of that letter is distinctly optimistic, but the Goyernment of India 

were Lareful to point out a number of directions in which the cost of carrying the 

proposal into effect might be very largely increased, and they concluded with an 

· express statcnlent that their future action would depend upon whether the replies 

of Local Governments were favourable upon whether the probable cost was ~  

to approximate to their estimate; and upon whether the financial circumstances 

would permit of an assignment of funds for the immediate cost of the scheme. 

"In his speech in the Budget Debate in 1907 the Hon'ble Mr. Gokhale 

· declared that this circular letter showed unequivocally that the Government Of 

India had already made up its mind to adopt the measure. I am afraid I canDot 

accept that description of the letter as aLtogether accurate. The Government of 

of India had undoubtedly shown that they desired to adopt the measure, bUt 

they made it dear that their decision would depend upon the opinions of the 

·Local Governments, upoq the estimated amount of the cost, and upon the 

· state of the finances of the Government of India. Not one of these 

· .conditions is favourable. The majority of the Local Governments eon· 

· sulted are opposed to the proposal; the estimated cost of carrying it out 
· greatly exceeds the 30t Iakhs mentioned by the Hon'ble Mr. Gokhale, 
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and the financial circumstances arc such that not only is it impossible to 

remove any burdens, but it has been necessary to impose extra taxation in order 
to make both ends meet . 
• 
" Nine Loc;),) Governments were consulted. The Madras Government regard 

the proposal as a form of relief which will naturally tend to the greater spread 

of elemeiltary education. The Chief Commissioner of the North-West Frontier 

Province also accepts the proposal, but agriculturists in that province are already 

exempt from fees for education in the primary classes and the amount of fees 

collected is under Rs. 3,000 per annum. Those are the only two provinces-

as ",idely separated in the degree of educational advancement as in the matter 

of distance -which definitely accept the proposal. There is a third province from 
which the answer is somewhat uncertain, namely, Eastern Bengal and Assam' 
The Lieutenant-Governor is fully in sympathy with the desire to abolish fees, but 

he insists that this must be accompanied by an improvement in the sch'ools and 

their teachers, the estimated cost of which is so large as to render it imprac· 

ticable. 

"The other Local Governments are definitely opposed to the abolition of 

fees. The first and main ground of opposition is that the money c,ould be,better 

spent upon extending and improving schools than in remitting fees. It is urged 
that elementary education should be made general befote it i!j made free. 
The argument is that when it is made general it can be made compulsory, and 

only when it ~ made compulsory is it necessary to make it !Pee. It is con. 

tended that under the present system no boy or girl is denied m ~  to a school 

by reason of inability to pay the e~  since there  is a liberal system of remission 

of fees on the ground of poverty. Finally it is argued that until schools are' 

generally provided it is unfair to tax the man who has no schoo] withiQ reach 
of his children in order that those who are more favourably ~ e  may obtain 
education for nothing. These arc:: the main r~ me s  but other; of less 

importance have also been advanced i such <IS that the abolition of fees would 
benefit chiefly the well-to-do i would dry up the springs of private liberality j would 

remove from the teacher a valuable incfntive to inc rease the school attendance j 

would encourage irregularity of attendance,  since the parent would no 10ngeI" be 

losing something that he had paid fori and would result in all ~ s  ex::ept 

a few, becoming Government schools. Now all es~ objections) both major 

and minor, have weight. and it would be necessary to consider them very care-
fully if there were any prospect of the Government of India being able to 

finance the project. 

II But I need not labour the case ag;tinst the remiSSIon of. fees, for the 

Hon'blc Member has himself abandoned his original proposal. In 1906 the 
• • 

• • 
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first step in the development of primary education was to make it free j and that 

°l>tep was to he taken at once. In 1907 that policy is again put in the forefront 

°of the educational programme. But in .01910 the remission of fees is to he post-

poned to that somewhat distant time when it \\<ilI he possible to make educRtlO1l 

compulsory, and even then the remission is to be only partial. The Hon'hle 

Mernber has discovered that the gr.!at and pressing and immediate need is 

neither free education nor:compulsory education hut a steady expansion of the 

facilities for primary education. 

" There is another minor inconsistency which I may notice. The Hon'ble 

gentleman has today urged that the Budget head of Education should be made 

o a divided head in order to give the Government of India more control and more 

responsibility. We are bidden to adopt centralization and the divided head. But 

I ~eem to remember that in his evidence before the Decentralization Commission 

he said that there should be no divided heads either of revenue or expenditure. 

"I have no desiretoinsist unduly on the virtues of consistency, but the Hon'ble 

Member's self-sacrificing enthusiasm in the cause of education gives him great 

influence and clothes his opinions with great authority. It seems to me wise, 

therefore, that we should bear in mind these somewhat rapid and confusing 

changes in the Hon'ble Member's views. 

"A cautious attitude towards his proposals on the present occasion is the more 

necessary because I fear that he has greatly under-estimated the cost of them. 

His method is very simple. The number of children of school-going age is 

estimated in England at 15 per cent. of the population, but that is based on a seven 

years course. For 'a. four ~ e rs course, such as he contemplates for India, the 
population of a school-going age would, he says, be only 12 per cent. Now 3 

per cent. of the male population of India are already at ,school, and the annual 

cost of primary schools for boys is 136 lakhs. By at simple arithmetical sum 

therefore, the additional cost required is three times that amount, or 408 lakhs, 

and the total expenditure on boys' primary education will be 544lakhs per annum. 

In one point I think the Hon'ble Member has over-estimated his strict require-

ments. According to the ages recorded ~ the Census as adjusted by that dis-

tingt,ished Actuary, Mr. Hardy, the proportion of boys at the ages 6 to 9 is IO per 

cent. of the male population and not 12 per cent. as 0 suggested by the Hon'ble 

Member. I may mention nere that according to the same authority the number, 

of boys at the ages 6 to II inclusive form 15 per cent. of the male population and 

the ~ mber at the ages 6 to 13 form J 9 per cent. 0 

"The male population of India at the last Census was I  I 8 millions. \Ve 

:have, therefore, to find primary education foro about 11,800,000 boys. The 

• 
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lJon'ble Member's calculation assumes that efficient primary education, when 

made general, can be given at the present rate':of cost . .'1 doubt if he would main-

tain that position if pressed, for it is certain that as primary cducation becomes '. .. ' 
general it must. become public. The cost of each boy in a public primary school 

is now Rs. 5 per annum, while in the private primary schools it is only Rs. 3 per 
annu:u, Bnt no one seriously believes that even Rs. 5 per annum would 

cover the cost of an efficient education. In Bombay, where primary education 

i5 probably more efficient than in any other province, the cost per head 

in public schools is Rs. 7 per annum. This cost is steadily increasing, and 

we certainly should not be safe in framing an estimate on any lower basis than 

Rs. 7i per annum, That brings our total estimate for boys alone to 8 crores 
and 8S lakhs as against the Hon'ble Membds 5 crores and 44 lakhs. This 
is on the assumption of a four years' course, but here again I am confident 

that India will be bound to follow the example oJ other countries and provide 

a course of at least six years. Japan is meditating that change already,. 

for it has found that four years at school is altogether too short a period. 

Mr. Sharpe tells us in his excellent account of educatirm in Japan that it. is found' 

at the examination of the new conscripts each year that those who quitted school 

at the end of the ordinary course of four years are practically illiterate b'y the 

time they reach the age for service. All the education authorities are flgreed,. 
he says, that the present course of four years is too short, and that it ought to· 

be extended by at least two years. That increases the estimate by 50 e~ cent. 
and brings it up to 13r crores. 

"So far, however, we have taken no account of the expenditute ml primary 

education for girls, In 1906 the Hon'ble Member ~m ~  'the free primary 

education throughout the country of both boys and girls being workea up to in a 

period of 20 years, That was also his programme in 1907. But the girls are now 
left out of his calculations altogether and he 'contents ms~  with saying that 

there must be more rapid progress with female education. I do not believe that we 

can neglect the primary education of girls when we once make a start in introduc-. 
'ing anything like a general system of education for boys. We ought, therefore, to 

add at least 10 crores to the estimate in order to provide for female primary 

education. This makes the total estimate 23t crores. I doubt if even thit is 
• 

sufficient, for it takes no account of the growth of population or of the cost of 

supplying school-books, stationery, etc" and there must be heavy expenditure on 

buildings. The cost of primary ed'Jcation in Japan when Mr. Sharpe wrote was 

rather over 3 mill!ons sterling, and I may mention incidentally that practically the 

whole of this sum was provided by local rates. If the course is extended to six 

years, the cost will pres\.!mably be £4,500,000. That is the cost for a population 
• 

- t • 
• • 



ELEMENTARY EDUCATION. 

[J8TH MARCH 1910.] [Sir Harold Stunrt; Mr. N. Subba Rao.] 

of 4) millions: The corresponding cost for the British Indian population of 23.2. 

!pillions would be £23,000,000, which is half as much again as thf' estimate tha 

I have given. 

;c Nor will this be the only expenditure on education. With the advance in 

primary education there must also be·an advance in secondary, and university, and 

technical education. Those branches cannot be left stationary, and the funds 

required for them cannot be left out of our account. 

II Now I do not make. these criticisms in any h:Jstile or carping spirit. The 

progress of the development of primary education in India must be quickened, and 
personally I welcome everything that has been said with a view to securing 

that object. But let us state the problem completely and face it squarely. 
A grossly inefficient system of education is almost worse than· useless; The 

course of instruction must be sufficiently long and our schools must be 

well-housed, well-equipped and well-staffed. The cost of doing all that 

will be very large and the problem of finding the funds is a difficult one. But 
it is the duty of statesmen 10 overcome difficulties, and I do not think that. 
we need be daunted even y the estimate which J have framed. It means· 
of course more taxation, but as the industries of this great country develop, 

as they ale bound to develop, ·we may contemplate additional taxation without 
misgivin&. It 'Will probably take more than 20 years to reach the goal, but I join 
heartily :n the Hon'ble Member's desire to quicken the pace towards that goal •. 

I feel confident that the discussion which he has initiated today will do much to 

secure that 2ccelcration, and that when, some 30 or 4.0 years hence, the history of 
primary education in India comes to be written, no small part of the merit will be 
assigned to the !;elf-sacrificing efforts of the Hon'ble Mr. Gokhale." 

The Hon'ble MR. N. SUBBA RAO said :-" My Lord, I bp.g to support the 
resolution which has been placed before the Council with such marked 

ability by the Hon'ble Mr. Gokhale. He has dealt with tile question so· 
comprehensively and with such wealth of detail that it is unnecessary-for me to 

detain the Council at any length. 
• 

" There are some striking f;.cts, my Lord, in connection with this questioll . . 
~  must arrest our attention. 

" The first point is that every civilized country in the West is vieing with 
each other in its endeavour_to strengthen its national efficiency by equipping its .. 
young to hold its ground in the international race· for supremacy and is spend-· 

ing its utmost 10 providing them with the best type of elementary education._ 

• 



, , 

ELEMENTARY EDUCATION. 

[Mr. N.Subba Rao.] [18TH MARCH 1910.] 

Learning has come to' be regarded as the highest asset of a nation and the 

~ e s laid out in the cause of elementary ejucadon as the best and m s~ 

prQfitable form of investment which a country, can make', General education 

is recognized to be the foundation of all forms of national activity 
,and national development. Not satisfied with enforcing a  r national' minimum of 

school training and individual attainment for its young, each State is raising that 

minimum by extendi ng the scope of elementary education. Not content with 
,compelling each boy and girl to learn at schools provided for them, the best 

mind; of the country are giving their attention to the question as to how to develop 

,the latent possibilities inherent in each child and how to make him realize the 

nobler Self hidden in him. New problems are being grappleCl with, such as, how 
to protect those who leave school at J 3 or 14, and make them useful citizens of 
'society. Japan within a short period of forty years has equipped herself with a 
,complete system of compulsory elementary education and has comp. into line with 

Western countries in national efficiency. 

" In contrast 'to this, when we come to India, we are struck with its backward 

-state. Here the State has not yet even begun to consider the question of 

making elementary education compulsory. The Hon'ble Sir Harvey Adamson has 

stated that the attitude of the Government towards this qllestion is bne of ndn-com-
mittal and that the Government is prepared to give its carefyl consideration to the 

'subject. This is no doubt a statesmanlike and proper position to take, as the Go\'-
ernment has not yet examined the various aspects of the es ~  

IrI subll)it, my Lord, that the ~ of this country urgef\tty elllls for such 

a measure. F our out of every five boys do not kno',\' how to n::ad and write, and 

four out of every five villages are not provided with a !-lchool. ARart from other 
,considerations, such ignorance is a danger to the Government itself. It hampers 

the effective usefulness of various departments of' the State and the • 
intentions and acts of the Government are misunderstood. The present 

rate of progress is indeed very slow and the sums spent on elementary 

. education are comparatively small. The total amount spent on 

education from all sources is nearly pve and half crores i out of this, the amount 

contributed by the State is nearly 21 crores, i.e., one and half annas per head of \ 
population" and the amount spent on elementary education is If crores, z'.e.: about 
9 pies per head of population i .whereas England s ~ s on ed ucation in general 

·6s., France 5s. 4d., Germany ~s  Austria 2S., and so on. We ffil.y easily conceive 
how many, many times more other countries are spending on elementary education. 

"The Hon'ble Sir Harvey Adamson has drawn the .attention of the 

'Council to the numerous demands on the purse of the Government wlrichit is 

• 
• 
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unable to meet. I may say that I have not ~e heart to blame the Government 

{or the present state of things. It has to maintain a costly army and costly 

civil establishments. Out of about £50 millions, which we may roughly estim1te 
as the revenue of the State, £191 millions go to the army, and another £19 
for the expenses of civil establishments and civil miscellaneous expenses, and £8 
millions for the expenses of collection j what is left is not sufficient to meet the 

.growing ~m s of the State. 

" The next point that arrests our attention is the attitude of the people 

. towards State e ~  In the West private individuals and private 

bodies voluntarily co-operate with the State in spending large sums of money 

'in the cause of education. The recent Commission of twerity-six educa-
tionists from different parts of England, organized at great expense and 

trouble by Mr. Mosley to examine the educational system of the United 

States with a view to improve the state of education in England, is a striking 
instance of the patriotism and zeal on the part of a private individual, 

one of the i'ank and file of E"gland's sons who place their country's weal before 
their. personal convenience. I was reading the other day a statement of the 

Superintendent of Public Schools in the City of New York to the effect that a 

sum of 70 crores was placed at his disposal annually for purposes of education 
and that if he needed' more he would get il for the asking. The passion and 

enthusiasm for education on the part of the people in some of the Western 

count{il!s is something remarkable. Mr. W. H. ~  in his book on the 

evolution of modern Germany quotes Mr. Friedrick Demburg as follows:-

'The true ambition of the masses of the German nation is less for economic ameliora-
tion and material advantage than for education. The masses of the people see in 

. education 'endless perspectives; their thirst for knowledge; like their ambition, impels them 

to the one aim, to be e ~ e  ' 

"Speaking of Japan, Professor Sharp writes that' all classes seem to concur 
in making provision for every form of instruction, whilst one is told everywhere 

that the children z'nsist on going to school' .• 

" In contrast, to this, the pe.)ple at large in this country look a'skanee at the 

. educational efforts of the State. There is not that passion and that enthusiasm 

for the system of State edu·cation as we find in other countries. The. contributions 

made in the cause of education are few and far between. The magnificent 

endowments of the late Mr. Tata and, a few ·others can be counted on our 

fing'!rs and' are exceptions to the general lack of enthusiasm in this country. 
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"Thus we find that the Government in this country is circumscribed in. 
its resources and the people are not at one with the State in its educational 

efforts. What then shall we ~ to m ~ e the present situation, ~ .. . . 
certaInly not encouraging jI 

"  I submit that it is absolutely necessary to make a beginning in introducing 
compulsory education in this' country. Else we cannot hope to see rapid 

progress in the spread of elementary educatiori. If we go on on the lines on 

which we have been doing so long, our progress will be very slow indeed. 

The Hon'ble Mr. Chitnavis points out certain difficulties i such difficulties were 
always present and had to be met in countries where compulsory education 
was introduced, and they were successfully overcome; so it will be here. 
I t must be remembered that at first moral persuasion would be used and it 
would take many many years .before primary education is made compulsory 
throughout this vast country. 

"Further, as an ~ effective means for the rapid spread of education, I would 
suggest, my Lord, that the Government should -make determined efforts to-
e ~  the co-operation of the people in the cause of education. The 
people of this country value knowledge ami from ancient times tQey are 
known to regard the gift of knowledge as the most efficacious of aU 
forms of charity. The famous despatch of 1854 bear!; testiJ;nony ~  this 
responsive attitude on the part of the people and points out that ' r~  

all ages, learned Hindus and Mahomedans have devoted them·selves to leach-· 
jng with little other remuneration than a bare subsistence, m~ e  be-
quests have not unfrequently been made for the perm"lnent endowment of 

educational institutions '. If so, how shall we account for the sullen aloofness 
of the people towards State education, leaving it to ~ Gove;nment to solve 
this difficult problem in its own way jI The reason, it ~ rs to me, is that the -
attitude of the Government is also one of. ~ ess towards the people in 

regard to its educational policy, which does not touch their imagination or rouse 

their enthusiasm, and the officers of the Government cannot be said to view with 
a friendly eye the activities of the ~ e in their attempts to build up a system 
of nationq.l education suited to their wants. 

-" My Lord, I am sorry to observe that in working out its policy and framing 
its educational codes, the Govp.rnment has not taken rnto account the traditions. 
and ideals of the people, their environment and their requirements.. One model 
is laid down by the Government to which all schools in the country ,must con·. 
form, d they desire to receive aid and seek inspection r ~ the Department • 

• 

• 

• 
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'the result is that numerous. unrecognized "private institutions, not necessarily 

religious, have to stand apart from Government regulations and Government aid. 
The doors of the University are closed against the pupils of these institutions 

unless they go through the mills .recognized by the Government .. ~s  

my Lord, the stream of national educational activity and that of the 
Government· run in distinct channels and there is no co-ordination 
between them. I am constrained to say that under the circumstances the 

feeling is coming upon the people that there is no use in looking to the 
Government and their educational experts to devise a system of education 
which is in close touch· with their daily life and which will be a source of 

inspiration to those that come under its influence. I submit that there 

is an awakening among the people to the present situation, though dim it may 
be at present. They are deeply impressed by wQat Japan has accomplished 
within so short a time. The questioll, my ord, is whether the Go.vernment 
will take advantage of the new spirit of self-help that is perceptible in the country 
and utilize· the new forces to supplement its efforts, or leave the people to work out 
their salvation in their own way and according to their lights. The despatch above 
referred to points out that' as a Government, we cando no more than direct the· 
efforts of the people and aid them wherever they appear to require most 
assistance/ I submit that if there is to be a large and rapid advance in 
general education,·it is necessary that the attitude of the Government 
towards private effort which does not conform to the Goverument codes should 
be one of whoie-hearted co-operation and helpfulness, and that its endeav-
ours should be directed to kindle national ideals and enlist the aid of the people in 
the spread 'of national education suited to the traditions and requirements of t.he 
people. The Government calls on us to co-operate with it. I hope it i ot 
too much to ask the Government to co-operate with the. people in this matter. 

II These and other questions intimately connected with the resolution 

require consideration. I ·subthit that it is necessary to appoint a Commission 

as suggested in the reso!ution." 

The Hon'ble. MR. ORANGE said :_tI The Hon'ble Sir Harvey Adamson 
• 

haso!Xplained that official members who follow him will be speaking, only for 
themselves. I avail myself of the liberty so conferred upon me to say that, in 
my opinion, the Hon'ble., Member who moved this resolution, with an 
eloquence and a breadth of vision that we all admire, has made out an over-
whelming case. I do not say that he has made out an overwhelming case 
for the klurteen points of his programme or that he has demonstrated 

the immediate e es~  of. r ~m  fees or enacting compulsion. But .. 
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he lias given a gene-ral survey of the -r res~ that we have made in the 
education of the people of India for the past few" generations and has aske<l 
us .most impressively to consider whether we are satisfied with it. Are we 

content to remain where we are j ,-are we satisfied with the rate at which we 
-are progressing, and ought we' to be satisfied? To these questions the 
Hon'ble Member answers No, and I also most emphatically answer No. 

_" In dealing with the subject he has touched more topics than it will be 
possible for any.one speaker to discuss in a short speech. Besides the remission 

-of fees and the enactment of tentative measures of compulsion, he has 
proposed to throw our ~ s r e system for the control and finance of 
education into the melting-pot I and has suggested important measures 
of local and imperial taxation. It is quite certain that all of these proposals 
will meet with criticism, and it is probable that some at any rate will not 
survive. The first impression wbich his speech has produced upon my own 
mind is, that studiously uncontentious though his tone was, he has yet loaded 
his cause with so much controversial matter as to run into ~ danger of 
being washed down by the gulfs of hostile" criticism, so that he may 
never touch the happy isles for which he sets his course. Education has not 
progressed very fast as yet in this country; and if, in order to pI-ess it forward, 
we are now to attack railway finance, raid the famine insyrance fund, 'increase 
the salt-tax, increase local rates, set the policeman to fetch th'e children to 

school, and embroil ourselves with the Local Governments I:\y invading _ their 
powers of management, I am afraid that education may pick more quarrels than 

it can comfortably manage. However that may be, the Hon"ble 3ir Harvey 
Adamson has promised the Hon'ble Member that hisasuggestio"ns shall be con-
sidered. That is obviously all that could possibly have been pI'Omised at the 

present stage; and I will now briefly contribute to the discussion on the 
remission of fees and the enactment of compulsion. ~ 

• 
<I No one has yet mentioned exactly where we stand now with respect to 

the supply of free primary education. Those who do not know might suppose, 
from our being urged to make a be ~  of free primary education, that we 
have at present a system by which fees are universally charged. THis of 
course is very far from being the case. In primary schools fof girls it ~ the 
-exception ~ charge a fee, and most girls receive tlleir primary education free. 
Boys are taught free in the monasteries of Burma and in the lower primary 
schools of Assam. The sons of agriculturists in the Punjab' receive their 
-education free. There are, in all parts of India, free schools for aborigines or 

_ depressed classes, and in addition to this there are, in every pr.ovince. rules for 
• 

• , 
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admitting a portion-of the boys free, whether 10, IS, or 20 per cent., as the case 

Vlay be .. Thus there is very liberal provision.' for remitting e~s of boys who· 
cannot pay, and in the Bombay Presidency, for instance, it has been stated by 

the Director that no case has ever been brought to his notice of a child 

being refused admission to a school because he was too poor to pay the fee . 

. If we are to make a re~  departure we cannot do so by beginning to admit some 

. boys to school without payment .of fees, for that we do already in every part of 

India, hut. by beginning to act on the principle of charging no fees to any 

children whether they can afford to payor not. Several speakers have given. 

correctly the figures showing the total cost of the primary schools and the total 

amourit of the fees in boys' primary schools, namely, 32 lakbs per annum. The 
r ~s of fee ~ e  however, not yet been mentioned j they range from nothing up to 

8 anllas a month, but this maKimum of 8 annas is very seldom charged. A boy 

pays from i anna to I anna a month in some provinces., in others he pays up to· 
2 or 3 annas, and some6mes, but not often, he pays up to 4 annas a month. The 

average fee in all the boys' primary schools is 14 annas annually for each boy. 

A primary $chool upon the aye rage costs from aU sources a little under R4 per 

annum for each scholar, and of this sum 14 annas is contributed by the boy by 
way of {ee; about 7 annas is produced by what are called private subscriptions,. 
and the 'lalance, 1J£z., R2-8, is met from public funds • 

.. The fees paid in girls' primary schools average 31-annas yearly for each 

girl ~  amount to a total of R68,oc.o. 

"I believe that many Members of the Council when they see the corre-
spondence which is to be published will be disposed to wonder not 'with ~ 

Hon'ble Mr. Dadabhoy why the Government do not immediately order the 
abolition of fees, but ~ er why they went so far as to say earlier in the session 

that the remission of fees was a measure of relief well worthy of consideration at 
some future time. The ~ mb e  estimates given by the Local Governments. 
-put the COSL of the measure at 23 I lakhs annually besides 250 lakhs non-

recurring; and you will say that this would surely be too heavy a price to 

pay for shifting from the parents to thl tax-payer a burden which fieures 

in our statistic!i only as 32 or 33 lakhs of rupees per annum. But 
the explanation is that some of the estimates have treated as one and indistin-

gui,shable the cost of re~~  fees and the cost of bringing schools within the 

reach of aU i and not only so, but they include also the cost of overhauling 
the e s ~ schools, paying the teachers better and rebuilding the schools. Well, 

these are excellent objects, but clearly they are something different from remit-

• 
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ting ees. Strip the term 'free education' of these e~ r e s operations, and 

the remission of fees shri"ks once more to manageable proportions. It does, 

'not.extend schools, it does not improve them, but it relieves the parent at the 

-cost of the tax-payer. The practical question therefore is, out of a limited 
sum of money which do you re ~r to do-to extend education or to 

:relieve the parent? I am not by any means, against the principle of free 

primary education, and.I am disposed to think that anything like universal primary 

,education in this country would be incompatible with the retention of fees 

but speaking of-the im mediate present, I would define the position in this way. 

'.If anyone said, Here are sixty or eighty lakhs; shall we remit fees, or 

shall we remit some other tax or burden? Weare determined to remit some-
thing; shall it be fees or something else? I should say, Remit fees. But, if 
,anyone said, Here' are sixty or eighty lakhs ; shall they be devoted to the im-

'provement and extension of schools, or shall we remit fees? I should say, Give 

,the money to the schools; improve the schools you have; build new schools; 

,extend the facilities i conserve your resources. Let us not interfere with the local 

s ~~  which already exists among District Boardt; and Municipalities to carry 
,out from their own resources the partial or entire remission of fees ; but this 

,is a very different ~ from asserting, by a resolution in ~ Councjl, that 

Government is n:HV' to begin to do this, or to compel others to do it. '" 
• 

"  I turn now to the other part of the resolution in which tile are asked 

to make a beginning of compulsory education. This meaQs that 'pB;rents 

:should be compelled by law and by penalty to send their children to school; 

,and it necessarily implies that there should be within their reat:11 a' school to 

which the children could be sent. Thus there are t""o steps, first,' that some-

one should be compelled to provide sufficient schools to accommodate all the 

children who are of an age to attend school; second, ~  the parents of such • 
,children should be compelled to cause their children to attend. So far as I 

know, this is the first occasion upon whic'h the proposal, which is one ,of the 

highest importance, has been discussed in this Council. We have never 

,ascertained the opinions of Local Governments on it, and we have no records to 

show that Government has discussed it before now. So far as India is conce.rned, 

it is a es~  without a past .. • 
" It is natural, therefore, to turn for a moment, as the Hon'ble Mr. Gokhale 

has done, to English example. The English Elementary Education Act was 
passed in 1870 j and its first and chief enactment was to compel every', district 

in England, whether urban or rural, to provide a sufficient amount of· accommo-• 

dation in public elementary schools for all the children resident in the district. 
, 

• 
• 
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If this was done by voluntary action, well and. good i if not, public bodies were 

.set up, whose duty it was' to make the necessary provision. This was not 

. compulsory education, but compulsory provision of schools. At first there "las 

no iaw at aU for compelling children to go to school in those areas which were 

sufficiently served by voluntary schools i but by a succession of laws, which 

were spread over ten years, this principle was gradually extended, and made 

universal, 'by compelling the school boards to make bye-laws for compulsory 

school attendance,' and hy setting up in the districts which were not provided 

with school boards, other bodies having the duty of enforcing school attendance. 

The Act nf 1870 was not a free ~  Act; that tIid not come till twenty-

one years later i but the Act of 1870 provided that where children were too poor 

to pay the fees, the fees might be paid for them by the poor law authorities, and 

the Act also allowed free schools to be built in poor districts i in other words, the 

-enactment of 1870 as regards fees accorded pretty closely with what we have 

in India today. 

CI Now that was the aetualcourse of legislation in England i compulsory 

provision of schools first, then compulsory attendance, then remission of fees 

. an round. But I wodd remark two things about this Act. First, that it was 

the culminatior. of many years of Parliamentary effort i second, that the pro-
vision 01 schools, and the habit of school attendance, were, at the time that the 

Act was ss~  ancl"had been for years, very much more general in England 
th;tn th.!y are now in ~  Consider how we stand; one boy in five and one 
girl in twenty-five at school i and what is the chief cause of our deficiencies? 

Later Oll we rr.ay reach a stratum in which the apathy of the people will be the 

chief cause obstructing ~ further progress of school attendance, but 'that IS 

not so today. The immediate cause which prevents the expansion of school 

. attendance is the want. of school provision. In the Bombay Presidency the 

Government report that there are 100,000 boys ready to come to school if 
schools were provided for ther.l1 ; and the annual reports on public instruction in 

·other provinces commonly tell us that the demand for schools is far in excess. 

of the supply. 

" Now this being the condition of affatrs, I see no use in nibbling at com-

pulsi')ll of re ~ to send their children to school. For the present, as fast as 

you can open schools, you will get children to fill them; and what we require is 

the extension of facilities ra'ther than the enactment of compulsion. As to Com-

pulsion, I do not know whether it will come later or not. Wise men exhaust 
. persuasion before they begin to talk of compulsion i and we are at present so 

far from having exhausted persuasion, that we cannot take in all the children 

'who ~  at the dror and demanding admission. 

\ 

• 
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" Was it not a wise committee which reported as follows in Bombay? Tbe 

committee contained among its members the Hon'ble' Sir Vitbaldas Thackersey 

ani Sir Pherozeshah Mehta, and after considl!ring for two years the measures 

which should ·be adopted to further the spread of -education in the city of 

Bombay, ·it reported :-

first, that the time has not ·(.ome forthe introduction of m~ s r  educa. 

tion; 

second, that it is neither necessary nor desirable to remit fees where they 

are charged already; 

and then proceeded to make recommendations for increased proVISIOn of 
schools and teachers, and free schools for the depressed classes . 

• , • Increased provision of schools' was their conclusion, and it is mine. This 

means increased provision of funds. I have heard wilh very great pleasure the 

speeches which have been made by non"official lJlembers, both ~  this and 

in previous debates, urging the necessity for much larger expenditure upon 
. edu"cation. As the Hon'ble Mr. Meston has pointed out, it would be a mistake 

to suppose that we have on the on'! hand a band of eager non·oAicial ~embers 
of this Council pressing for increased expenditure upon liducation, al},d. upon 

e other side a stern Government saying No. In their last authoritative 
pronouncement on the subject the er~me  of In1ia said, si» years ago :-

• On a general view of the question the Government of India cannot 'lvpid ,the conclu 

sion that primary education has hitherto received insufficient altention and an e ~ 

share of the public funds. They consider that it posse!;ses a strong claim upon the 
sympathy both of the Supreme Government and of the Local er me s~ and s!!.ould be· 

made a leading charge \lJlon provincial revenues.' • 

"We have also been reminded today 6f the'words used by the Hon'ble 
~ e Member when introducing his budget, as to the claims on the part 

of education which were waiting to be met. Those were not idle words. We 

stand, therefore, at a point where offitial and non·official opinion, though it may 

differ as to the measures to be .taken here and flOW, is in agreement as tei the 
• 

end which·we desire to attain. We desire to see, if not in every village, at 

any rate within reach of every village, a school; not an"'exotic, but a village school 
in which the village itself can take pride, and of which the first purpose· will be-

to train up good men and women and good citizens; and the second purpose. 
to impart useful knowledge, not forgetting, while doing this, to train the eye 

and the hand, so that the children when they leave s ~  'fhether \for the-

• 
~ • 
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6eld or the workshop, will have begun ~ learn the value of accurate observa-
.tion and to feel the joy of intelligent and e ~  manual work. The fact is that 

we have not yet fully faced the question of what that will cost. We incrf>ase 

the'expenditure from time to tir,ne r ~ to the possibilities of the' moment, 

and we remove those deficiencies which are most glaring. In my opinion, 

the stage which we s ~  next endeavour to reach is one in which the in-

crease of our expenditure will become less a matter of chance and more a matter 

of calculation, that we may put before ourselves sOl:p.e defined standard up to 
which we may hope within some reasonable and not too distant limit of time 

,to arrive in the diffusion of educational facilities; that the cost of reaching this 
point may be more or less definitely ascertained, and that the provision of the 

funds required may become part .of a settled financial policy .. I should not 
rest the case for such a policy merely upon considerations of the materi'al' 

prosperity of the country, for there are greater issues than that involved in the 

adequate performance of the public duty of training the young of this country. 
But e ~  if the case rested solely upon material considerations, those who 

know best ~ e present difficwltieswhich beset the improvement of agriculture 

,among an insufficiently instructed peasantry, orthe building up of great industries 

with the labour of iHiterate artisans, advise us that when we do face the cost of 

a great Rystem of popular education in this country, we shall find the expenditure 
on it to be not wholI}·, and not ultimately, unproductive. " 

The Hon'blp. Rao Bahadur R. N. MUDHOLKAR s~  :-" My Lord, it is a 
m ~r of great pleasure to non-official members, who for years have been working 
in the caust: of education, to hear to such sympathetic speeches as those ,of the 
Hon'ble Sir Harvey m~  and the Hon'ble Mr. Orange. Mr. Orange's speech 

was one which! quite expected after having read his Quinquennial Report, in which 

it is pointed out that even, with the' very large increase in expenditure which 
Government have been making in recent years it would take some generations, 

even if the population remained statIonary, for us to attain the end we have in 
view. My Lord, if anything has established a case for the kind of remission 

which the Hon'ble Mr. Gokhale has asked for, it is the very sympathetic 

admissions made by the Hon'ble Sir r~e  Adamson, who acknowledged that 

our education is J very far back. He admitted the need for proceeding at a 

greater pace; he admitted that there were various questions which were 
deserving of consideration which could not be disposed,of offhand without very 

great deliberation. Wdl the question of the necessity for incr.eased expenditure 

, on education and of greater expansion of education is admitted by all. This 

is not the' first time ~  the question of primary education comes before 

.the r me ~  The Hon'ble Mr. Orange has just read a ,portion from 

I 
, 

• J 



ELEMENTARY EDUCATION. 

[Rao Baha'dur R. N. Mud/lO/kar.] [18TH MARCH 1910.]: 

,the Resolution of 1904. We have got all these s e~e s made by administra< 

tors in the highest position, and if the scope, for expansion of education is made, 

out if it is found that in other countries there bas been ,both material and moral' 

improvement in all the different sections of the community by education being 

Plade universal, and if.· it is found that no harm hao; resulted in any other 
country; is not a case of a similar character for universal education made out for 

India? All. that has to be considered is to find out the ways and means, to find 

out how we are to make a beginning, and what actual steps have to be taken. 

Well in regard to that I submit that Government will derive very great advantage 
by the appointment of a Commission though it is charactised as a roving 

Commission. After all it is only these roving Commissions which can supply us 
with information on which important Acts of the legislature have to be framed 
and administrative policy has to be adopted. They would afford materials to the 

Government on which a real beginning could be made for bringing to every 
person who stands in need of education that education without which ignorance. 

which is the parent of so much penury and misery, . cannot be rem e ~ My 

Lord, in our Province the Government has, in the Agricultural gepartment, 

beet:' issuing very usefal tracts, pamphlets and leaflets giving information in 

regard to manures, improved implements, improved me ~ s of .tillage, 
selection of seeds, and so on, but the persons for whom they are intended 
cannot take ~ of these. Over 80 per cent. of them"are s e~ e  ipignor-
ance and cannot even read and write. Even from the financial point of view 

> 

Gr,. ernment woul,d be a gainer. It is quitp. true that a very lArge expenrliture 

would have to be incurred. I cannot 'with the short time I have before me say 

as to whether Sir Harold Stuart's calculation of 23! crores-·0; the Hon'ble 
:Mr. Gokhale's estimate of sl lakhs is correct. But ait must be admitted that it 
would be a very large expenditure which would have to be ~ rre  But it 
would be an insurance which we would have against. famine and against • 
increasing poverty in every direction. My' ~  those who have had any 

occasion to deal practically with industries know how difficult it is to get our 

work done intelligently with the kind of materials"which ~ have got: These 
are matters in regard to which there fan be no difference of opinion, and I am 

not going to waste the time of the Council on that point. My contention is 
that with the statements issued by the highest administrators from time td time' 

a sufficient case has been made out for not a mere,expansion at the present 

rate but for appointment of a Committee for drawing up a programme which 
~  aim at the eventual establishment in the country of a sygtem of' primary" 

education which will car"ry education home to every person who is of a"· 

school-going age. It is said that we are already-spending so much on 

education. Well in England, the richest country in the world, 'where \here is 

so much of pri'late munificence, oul of 8S§- r:liIiinlls o[ the Governmel\t revenue, . . 
• 
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I7f millions' stc;:rling are spent by the Department of Edu.cation, Science and 
.Art. Here, out of 7St millions sterling, what is spent is £1,892,000. Well the 
related proportions are there. India is ,a poor country, and if there is any country 

in which there is greater need for this kind of education, it is India. My Lord, i 

qnly ask to follow in the fOQtsteps of that great country which has served as 

our ideal and on which all our hopes and our aspirations depend and hope that 

with the very modest request that m r e ~  the,Hon'hle Mr. Gokhale, has made 

the Government will find itself in accordance. " 

The Hon'hle MR. QUIN said :-" I have listened with the deepest interest 
and with no small amount of pleasure to the eloquent remarks with which my 

Hon'hie friend Mr. Gokhale has introduced the resolution lvhich stands in 
his name. 

1/ rise now to oppose this resolution, and I do this with a very real sense 
of regret due to the fact that it would give me much pleasure if I were able to 

convince myself that the stage of educational development at which this country 
has arrived' is a stage at wMch it would be feasible and desirable to take the 

great step in advance which has been so enthusiastically advocated by the 

Hon'h!e move!'. 

" But I find m}"3el£ altogether unable to attain to such a conviction. Indeed, 

the more I reflect on the question and the more I become acquainted with the 
view;; of others .... ho have studied it, the more clear does it become to me that 

India is not yet ripe for compulsory education, and that to make a premature 

attempt at'its inl;roduction would be to run a sedous risk of throwing, back 

instead of carrying forwarJ the cause with which we are all, I imagine, in 

sympathy, the great cause of pop?lar education. 

(( The question brought forward by Mr. Gokhale raises a large number of 

issues, and this being so it is 6bviollsly impossible for any of us in the time at our 

disposal to comment on the whole of the case set up by the Hon'hie mover. 

I will thert:fore confine myself to an attempt to explain to the Council the 
pres,ent position of primary education in-Bombay-the province of which I 

have. the honour, to be the official representative on this Council-and to show 
what are the real requirements of the situation-requirements among which we 

do not include either the ~ r  of compulsion or the abolition of our 

fees. 

e, I will begin with a statemem regarding the number of ~ s 'receiving 

instrucrn. The Counc:il are aware that the proportion of children of sC'hool-

I 
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going age to t he total population is usually taken at 15 per cent. Well in 

BomJ>ay I see from the figures for 1908-1909 that "about 5 per cent. of the, 

mate population and about 1 per cent.. of the e~ e  population were "attending 

s ~~ educational institution or another during that year. In other words, that 
66 per cent. of the boys and over 90 per cent. of the girls of school-going age 
were not attending school at all. 

If For this state of affairs I think three main causes may be assigned :-

(I) the economic conditions of the r ~ which render it almost 

impossible for parents to omit to take advantage of the wage-
earning power of their children; • 

(2) the apathy of those large sections of the population to whom 

education is not a necessity for" earning their living and who 
have not yet co"me "to rec"ognise its value; and 

(3) the inability of Government through lack of funds to bring edu-

cation within easy reach of the whole tlf the population: 

If The economic difficulty is so obvious and so natural that it needs no 

explanatioIl, and a very long time will, I fear, elapse before ~e ilIiter;te and 
impecunious peasant or labourer will be content to accept the educ,!!tion of 
his children as an adequate and satisfactory set-off against the' wages which 
they might have earned to aid him in supporting his family.. ' 

" As regards the feelings with which the people look on educll.ticn, I think 

it is necessary in the first instance to recognise tha.t we have·to deal with two 

distinct classes of persons. 

""There is on the one" hand the class which has come to know the value 
which education has in their daily life and to. desire instruction for their 

<:hildren and to be willing to pay for it. Their number is large, and they are 
becoming more and more insistent in their demands for school facilities, a fact 
to which I shall have to make further reference later . .. . 

" But on the other hand we have also the vas tly larger. class, the ~ real 

masses of" the people, to whom education is but a name, who require no 
learning of any sort to enable them to earn' their livelihood as their 

fathers earned theirs before them, and whose attitude towards education is that 
~  if not of more or less open obstruction. 

"I should like briefly to illustrate this by mentioning one -or two" concrete 
manifestations of it in the Bombay Presidency. •  \ 

I , 
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"The figures of school attendance in thl? ~ er  Division show that only 
.s per cent. of the children at school belong to the classes to whom education is-
offered free, while in the Northern and Central Divisions the Koli, the Dhed, ~e 

poor Muhammadan.and the more penurious oi the Kunbi cultivators decline to' 

send their children to school in any considerable numbers, although free education 

would be given to the extent of at le:tst 30 per cent. of the number under tuition. 

U So much for their apathy. 

~ "That they do not always confine themselves to strictly passive resistance is. 
SHown by the fact that when during the current-year the officers of the Bombay 

Education Department were taking measures for opening a large number of 
new schools, the villagers in some places refused positively to allow any house to 

be lent or rented for a school on the ground that if a schcol were once set up 

they would be constantly harassed by all sorts of officers to send their .children 
to it. 

"Colpment on this would be superfluous . 
• 

"  I "Come now b the third main cause of the paucity of attendance at 

schoo!, and a few figurf's will show at once how the matter stands. 

" In the Bombi-Y Presidency there are over 25.000 towns and villages. Only 

7,645 of them have a public school of any kind. In 18,000 villages there is no-· 
publ,ic school at all, which means practicalIy that in 70 per cent. of the villages 0 f 
the Bombay Presidency no parents, however much they desire instruction for 

their children, can send them to a public school for the good and sufficient 
reason that there is no su!:h school within reach to which to send them. 

" Nor is it only small villages which .thus suffer from lack of facilities. 
In the Northern Division there are over 700 villages with a population of more 
than SOD each which have 110 school. The Belgaum District of the Sonthern. 

Division has 257 school-less viIlages with a population of over 500 each, but 
perhaps the worst point is' reached in West Khandesh, where only 118-

villages out of 1,187, less than 10 per celli., have been provided with a school. 

"The reason for this scarcity of schools is of course lack of funds. A.. 

determined effort is now lleing made to improve matters in. this respect, and the 

Bombay Government, whose educational expenditure has more than doubled 
during the last five years, are this year finding funds for the opening of 573 new 

schools alld have set aside a large sum for' the improvement of the pay of 

teachers-an absolutely. essential reform. 
} 

I 
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II There are many persons, I believe, and it is plain that the Hontble 

Mr. Dadabhoy is amongst them, who· 'hold that ~ paucity of attendance :at, 

prilnary schools is to s ~e considerable extent accounted for by the fact that 
s~r  has to be paid for. ' 

."This point has been fully dealt with by previous official speakers, and I 
-can fully'confirm Mr. Orange's s ~me  there is a practically unanimous 
c.onsen.sus of opiilion among those officers of the Educational 'and Revenue 

Departments, who have been specially consulted in this matter, that the fees are 

~ ancl are, pot in practice a deterrent, and further th'it if the fees . were 

abolished the increase in the attendance would be small,· not exceeding :OfS' 
per cent., which shows conClusively ~  it is not the ee~ which stand in the way 
of increased attendance. 

II From the considerations which I have mentioned and from what has 

-fallen from the Hon'ble Mr. Chitnavis, it seems to me clear that compulsory 

education would be extremely unpopular. with the. masses, and also that a i:apid 

advance from the present situation,' \\'hen only 3 per.cent. of the populatiori are 

being educated,· to universal education would be a very sl;!rious, almost !ndeed a 

r~ r  movement. I cannot now discuss these poi'nts fully, but I should 

~ e just in s~  to point out to e~  that the r ~ of C;6mpul-
sorr education before the country is ripe for it would mean in the .first Palace a 
long drawn out struggle against deep-seated poplliar prejudices, an unavoidable 

waste of public money, and very considerable unproductive e e ~re of 
. administrative effort which would be. required to make compUlsion effective. 

. .. .) 

II In.a matter which can only be carried out s s ~ r  with the co·opera-

:tion' ~  the people we should be working ;llmostentirely without that co-operation, 

and we should be giving opportunities for both social and political friction which, 

it may well be hoped, would be escaped if we waited until, i; the fulness of time, 
we are backed up by a strong public opinion arising from very much greater 

appreciation of the value of education than is at present to be found among the 

lower and poorer classes in this country. . .. . 
" BlIt it seems to me, also, that the necessity for th'e immediate r~

·duction of a scheme for gratuitous and compulsory educatioIf has not· 'been 

demonstrate·d. I hope I have"made it clear from tRe re~ I ~ e ci'ted that 

in the Bombay Presidency at all events there still exist a very large number of 

.areas in which for lack of funds no educational facilities have yet been provided. 

With the opening of new schools we snail tap sources hitherto untollched and • 

'we can leok for a very real spread of edacation through the ordinary working of 
-our present system . •  \ 
. I. ). , . .. 
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/I r r~ ee  would mllch persuasion be neCessary. There is very good 

leason to believe that if tbe schools and the ~ ers could be provided forth_ 
.with, e~  immediately'add 100,000 to the number of pupils in the Bo'mbfly 
Presidency. There is distinct evidence to show that on the part of certain 
of the upper and middle classes of the population there is a sincere and an 
:increasing es re~  obtain facilities for the education of their children, and it is 
'indisputable that the 'opening of ne1tl schools will be followed closely 
by a 'substantial increase in the numher of scholars. The classes 
'Teferred to, however, are not those which form the great mass of the 
people, and the existence of an increasing appreciation of the value of educati,on 
to which I now refer is in no way inconsistent with the almost entire absence 
of such appreciation among the real masses. There can, however, I think, be 
little doubt that for many years to come we can continue-if funds are obtain-
able-to raise very largely the number of pupils in our schools without invoking 

the aid of compulsion or giving up the revenue which is derived from fees. 

"I am myself of opinion that ,when you can go on largely increasing your 
school e~ e  without compulsion, and without a sacrifice of revenue; when 
'you can raise it, probably, faster than you can find funds for the increased 
numbers, ,by means which do not re ~re the introduction of an entirely new 
principle-:-a r ~ revolutionary in its working, and probably incomprehensible 
and therefore a cause of suspicion to the great majority of the people whom it 

~ ~ e e  I say, it is more prudent, more statesmanlike and more 
really efficacious to postpone compulsion and to continue to work by persua-
sion and the pr()vision of increased facilities. ' 

"  I am of course awaIe that the Hon'ble Mr. Gok,hale's resolution asks us 
to recommend' only a beginning in the direction of compulsory education, and he 
suggests that arrangements should be made to throw the responsibility for and 
the odium of the measure on,to the m ~  or other local authorities. About 
this I can only say that in my opinion the scheme wiH not' work. In the first 
place the Boards do not appreciate the Jlecessity of education, and they would 
object to saddling themselves with the additional cost-the more so that they are 
alre2dy complaining of the heavy burde; of school expenditure. Secondly,it 
would not in my opinion be possible to transfer from the shoulders of Government 
the odium which would be ~r se  by the measure, because the mass of the 
people would always decline to believe that the Boards were actingindependentl) 
of Government. 

"And lastly it seems to me that the, piecemeal introduction of 
,system !would jntensifythe unfairness which already exists ~s a result of 
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smallness of the number of existing, schools and of ,their uneven distribution. 

·Hundreds of thousands of individuals are now contributing to the local educationa\ 

~s for the education of whose children no facilities' whatever have been pro-·, 

:vided, and the, inevitable result of Mi. GokhaIe's scheme would be that addi-
tion8.I public funds would be expended on increasing the facilities which already 

:exist and are availed of largely by the well-to-do, thus leaving less money for 

prpviiJing ~ er pl3cesfacilities which are, not. now. in existence ~b  which are 
.urgently required by the poor villagers and which must be supplied)f justice is to. 
-be done to all cess-payers. ' 

",1 have left myself no time to touch on the ,financial s ~  of the scheme, 

which is of course of the very first importance, and I must leave that for, other 

speakers with this remark only that on the, present basis of provincial ~ e the 

cost of free and compulsory education wOl,lld be e r~  prohibitive. 

"There is now one other matter of considerable interest to which) desire to-. 

allude. 

"Mr. Orange has told us of the Committee in Bombay City in 1906. He·, 

read out two of the resolutions they passed, but I should like to go. further 

and to now read to the Council the conclusions at which the COJIlmittee, 

with one dissentient and one absentee, finally arrived altd which they have . . 
embodied in their report: 

• On the understanding that the first' proposition of the Hon'ble Mr. Selby Wl.S 

limited to the City, it was agreed to by all except the Hon'ble Mr .• Sel:alvad. The, 

Committee consider that the present backward state of e ~  m ~ the bulk of the 

Hindu and Muhammadan population of the City renders tI: undesirable. that compulsory 
education should be introduced. They feel that it would invol ve numberless prosecutions,. 

and cause endless friction between Government and the people. TJley consider that there· • 

exists now a strong desire on the part of parents to give some degree of education to thei r 

children and a willingness to pay the fees at present demanded. r ~r  they belie,ve that 

the large number of children shown as ~ ~ e  school,is mainly due to ~  of school' 

accommodation. They therefore hold that compulsory education is at the present time. 

neither necessary nor desirable. • 

< The second proposition was passed unanimously, the Committee eeing satisfied that. 

the fees charged are 10 low as to be easily paid. They also, believe that the majority of' 
parents prefer Hl3t 'some fee should be levied.' • 

"  I e~ e these findings as they are, without comment, for the consideration 

of the Council, and I only venture to suggest this further reflection, flhat if the • 

City of B,ombay is not yet ripe for compulsory educatioft, where is the city ortbe . 

town in India in which the proposed system can ,afely be ~ e  a'triall \ 

: J  • •  \ 
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II And now I will not detain the Council ~  longer. 

II I have the fullest sympathy with the Hon'ble Mover as to the object of 
~ s propos<lls, and I am not ashamed to admit that I find something attractive 
in his idealism even when it verges on the impatient. But between impatient 
idrall!';m and practical administrati.m there is a great gulf fixed • 

.. In this case, I feel it is impossible Ihat that gulf should be bridged, and 
I must therefore voteaga.inst the resolution of my Hon'ble friend." 

The Hon'ble PANDIT MADAN MOHAN MALAVIYA said:-" My Lord, 
the resolution which has been submitttd to the Council has been so clearly 
explained by the Hon'ble Member who has moved it that it comes to me· 
somewhat as a surprise that the aim and object of it should be at all misunder-
stood. If my friend had begun by saying that compulsion should be introduced 
today, I could have understood several of the objections which have been 
urged against the proposal. But Mr. Gokhale has taken great care-the 
Council will perhaps agree with me in saying that he has taken the greatest 
possible care-to explain all the practical aspects of the question; he has pointed 
out that his scheme aims at making compulSion general throughout the country 
in a period extending over twenty years; he has himself explained that it is 
impossible, even if we want to do so, to introduce compulsion all over the 
country at opce; he has only urged that a beginning should be made in select 
areas which should satisfy certain definite conuitions, and that the system should 
be gradually extended. Not only that, but he has urged that even before such a 
small be-ginning as he has proposed is actually made, there should be a Commis-
sion appointed to work out the details and to prepare a complete scheme. That 
being so, I submit thCl,t the objections which have been urged on the ground 
that no ciefinitt: scheme has been suggestt:d must fall to the ground. There is one 
objection, however, which goes to the root of the matter, and which deserves, 
therefDre, greater consideration. It has been urged tDat the country is not ripe 
for compul!;ory education. No country will ever be ripe for compulsory educa-
tion unless and until those who are entrusted with its government feel an earnest 
and active desire to introduce such e ~  The Hon'ble Mr. Quin has 
told us that the ,proper stage has not been reached when compulsion could be 
introduced. I submit that every country that has emerged from. the state of 
primitive barbarism is ~  for a measure of compulsory education. A country like 
this, where learning has from the earliest times been deeply appreciated, is most 
undoubtedly and pre-eminently fit for it. Our present administrators have found 
this country ripe enough for the most·advanced measures of reform in the Civil 
Administration, in the· Army Administration, in die matter of the extension 
and improvement of railways, telegraphs and post offices, in matters affecting 
public health and sanitation. The element ~  compulsion has been introduced 
and is at work in various forms and ways. Vaccination has been compulsory 
for a long time. ~  yet it is said that the country is not ripe for .the gentle 
and humane measure of cQmplllsory education, which will seek to rescue the 
people from the darkness of ignorance, and from its evil concomitants, poverty, 
misery and crime I My Lord, many of the remarks which have been made 
against the. resolution bet-ray a lack of appreciation of the need and value of 
• compulsor}\ education and of the duty of the State in regard to it. It seems it is 
thought by some people $hat it is merely a luxury that it is prop.osed to secure to 
the people by making it sure that they shall receive a little elementary educa-
tion. ~ is certainly not the c,rrect view. Speaking in 1847 in the House of 
CommonsiC).n ~e .question· ofeducation;-and adding-force to ~  weighty 

~  . 
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words by quoting the authority of Adam Smith, Macaulay pointed out, in lang-
uage which applies to all tijnes and to 'all countries, the true function of the s ~ 

in the matter of the education of the mass of the people. Said, he ~

'. I 1)eeducation of the ~ r  hOe (AcJam Smith) says, is a matter which deeply con-
cerns tJ!e ~m~ e  •.. ~  as the magistrate ~  10 interfere' for. the purpose of 
preventmgthe leprosy from spreading among. the people, he ·ought to'lnterfere foi" the 
purpose of stopping the progress .of' the' moral distempers which are inseparable from 
Igrlof;ince. ~ r  ~ s duty be e ~ e  ~  danger. ~  the b ~ e e  If you 
"eayethe'multltude-'Ul'lln'Structedii:here r~er r s e  -anImosIties may produce 
. the 'most -dreadful disorders.' .  " ' 

", ~~ e ~  a ~~  e~rs  ago with. !lpecial re ere ~ ~~ the conditions -~ ~  
prevadmIndJa, ·¥our Excdler:!cy's bnlhant predecessor lDoffice gave emphatic 
expres'sidn' ,to' s me e~  in the reni'atb !l Ie words which' have already been 
qrioteCi by my friend Mr. Dadabhoy. Never did Lord Curzon utter, a r~ er 

buth than when he said that the greatest danger in India is the ignorance'of 
the people; that that is the source of suspicion, superstitious outbursts and crime; 
and that knowledge is the only antidote to it. Looking therefore at the question 
from the purf'ly administrative point ot view, it is clearly the interest as well as 
the duty of the Governmt:nt to promote knowledge and to remove the ignorance 
'of the people. . 
, II This' is the, administriltive aspect of the q'bestion. There are other and 
high.er aspects; viz., the moral and the economic. And first with regard tQ the 
latter. As a great Professor of Germany has pointed. out, I general education is 
the foundation and necessary antecedent ,of increased, ecl5nomic ·activity 
in all branches of national production, _ in agriculture, small industries, manufac-
tures and commerce; that the ever-increasing ere~  Df spe-t:ialand 
technical education, made necessary by the continual division of ~b r  must 
be ba·ed upon a general popular education, and cannot be successful' without 
it. England was roused to recognise this truth sometime about 1870. She saw 
that several coilntries of Europe were rapidly increasing their m~ res  and 
she instituted an inquiry to ascertain the causes thereof.· The Report of 
~ ~r e s~ s .. mm e~ on ::;cientific Educatitm said tha.t 'nearly every 
Yf.itness. splaks of the extraordinarily r~  progress of continental nations in 
manufactures, and attributes that rapidity, beside other causes, to the scientific 
training of the proprietors and managers in France, Swit\erland, Belgium and • 
erm ~  and to the elementary instruction ·which is universal _ amongst the 
working population of Germany and Switzerland. In 1870, England s~e  

its great Education Act, which, foe the first time, introduced the element of 
compulsion in education, and laid ~ foundation of universal education there. 
The moral advantages of education lire so obvious that they need not be dilated 

~  It is enough to ~  that e~e is ~ r  any civ!lised country· now 
w,h,ch has not made primary ,education umversal among, It9' p'eorle anCl, few 
which have not made it compulsory. And they have all richly benefitted by: it . 
. "The position of this country is in t,his m~ er peculiarly unfortunate. 

Happily for us the Government of India have for the last half century re-
cognised that it is their duty to impart general elementary education to the 
masses. I do not think there is another country in which there win be found • 
such a series of u'tterances made by the er r ~  in favour of the extension 

e ~e r  ed,ucation, amo,ng, the masses as aIeto be. 'found ·in s~ ~ r  

~ ~r~e ~ ~~ e ~~~ r~~rr  to f ~ ~e~ ~  ~  ~  
re e~re  tQ..,'1 ... a, ~ ~ ~  .. _ ~  lQn.O m ~  ~ r  ,n. . 

• ~  Itt. • 
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despatch the Government re ~ se  it' to. be one of its most sacred duties to 
b«f the means. as far asitlay in Its ~ er  ·of confernng upon the natives oE' 
India those vast moral and material blessings which flow from the diffusion of 
general ~e e  and it particularly ~ stress upon useful and. practical' 

e~ e belpg ~ e e  to the great mass of . the .people. In ~  I he 
EducatIOn .CO·UIIOlSSlOn the Government of India s,ud that the object of the in-

r~ should be the. then e s ~ state of elementary education throughout the 
Empire. and the means by ~  It could everywhere be extended and Improvt'd. 
Then. Dir· Lord, the Education Comillission' recommellded that, while every 
branch 0 education could justly claim the fostering care of the State it was 
es r ~  ~ the existing r~ ms  ~es of the <:ouotry. t? declare the e e~e r  
educa,llon of the masse"S, Its provIsion, extensIOn and Improvement, to be that 
part of the edllca.tional sysrem to which the strenuous efforts of the State should 
be directed in a still larger measure than had been done till then. Subsequently 
in reviewing the progress of education every five years. the Secretary of ~ 
and the er me ~  of India have repeatedly laid. s r~ss on ~ e~ r b  
of extendmg· education' among the masses. Speakmg In 1904 10 thiS very 
. Council. Your Excellency's predecessor said, with regard to the question of 
education in India, that he agreed with those Hon'ble Members who had been 
r~ ~ that ed.ucational reform in India was mainly a matter of money. The 
pnnclple that"lt was the duty oS the Government to secure elementary education 
to the mass of the people was not questioned. 

'''Two years later the Ho;'ble Sir Edward Baker, speaking as the Financial 
Secretary of the Government of India, said: . 

.• The extension of p,rimary education and the making of it free, are objects worthy 
of a ·foremc.st place in our policy * * '. I am greatly interested· in Mr. Gokhale's 
proposal for making primary education free. with the intention of ultimately making it com-
pulsory.', 

"The Government of India were pleased to issue a letter to the Local ~ 

eT?ments in '19"1. ~ clearly showed ~  they were prepared to make 
pnmary educatIon nee With a view to makmg It compulsory. It was stated in 
that letter that if the Goverhment of India had never stated in so many words 
that it was their aim to provide universal primary education, all their declara-
tions had tended in that direction. But, as a matter of fact, as Sir Frederic 
Lely ·has said in his books, I he Government is committed to universal educa-. 
tion. It was thought hitherto .that it was the want of funds alone which 
stood in the way of primary education beipg made universal. High hopes were 
naturally raised among the people when the. statement to which reference has. 
already been made by more than one speaker was made lIy Sir Edward Baker in 
1908 that a good beginning would be madeeby making primary education free . 
• Those hopes have unfortunately not been fulfilled. And, my Lord, by moving 
the resolution whit!h he h2S brought before the Council, my friend  has only 
sought to remind the Government of the wisdom and the necessity of carrying 
out the policy .which the e~ me  have, during all these decades, declared 
it to be their duty to carry out, and which they expressed their intention so 
recently as 1908 to carry out. Can there be any doubt ~ s to the necessity for 
~  a reminder? Let us see what the position is. Notwithstanding these 
numerous and very s s ~ r  expressions of opinion in favour of the extension 
of primaq educ").tion, the. progress: of .that education ~s  it is adinitt«;d, been 
'sadly slow j .,nd, my Lord. mthe nfeanbme other ,countnes have made Immeilse 
progress i':l ~  and b ~  ~ ~ r prosperity upon its foundat1on. Japan 
.started work' m 1871; education :IS umversaI there now ... Japan was .spending .., 

• 
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in !902 e~r r  crores a year on J?rimaty education, wh,ith ~ the es~ figure" 
which my fflend Mr. Gokhale says would .be necessary If education IS ma"e 
-compulsory thrqughout India. My Lord, the striking progress made by that 
country and py ~ er countries-by <!ermany,'America, France and Switzerl!l!ld, 
~ ~ ~~r r e ~ e se ess  remmd us of the eloquen\truth that :he POSItion 
()l "tlie general masses of the people can undoubtedly be Immensely Jmproved by 
a sQundsystem of compulsory and free education. H ow long then, my ~ r  IS 
. ~ ~ ~  .towait ·for 'such education jl. ·If.the re e ~s e country were 

~ s e  to meet the cost of such education, if· they had not been 
'gr<lwjiig, there might be some excuse for postponing action: But my Hon'ble 
friend. .. ;·has Minted .. qvt. ~ ~ re ~ e  has bee~ groWiqg i. that in other depart-
lllepts,expcnqiture' also.has b.eeri gr0'Yingbyleapsind bounds; that the Army 
has rece.ived eight crores more i the e er m s~r ~  has received a great 
~  j that in telegraphs, railways and post offices there has been a steadily 
growing increase in expenditure. This is the one department--the Department 
of Education--which has been most un£orlunate, which has received the smallest 
attention and support. And .westrongly feel that unless the proposal which, has 
been brought forward by my friend before the Council is accepted, there "will 
be little chance of adequate support being given to Ecucation even in the future. 
It may be that some of the proposals put forward by my Hon'ble friend may not 
. be quite satisfactory. My friend does not clain: perfection for hts proposals j 
he has put them forward tentatively for consideration. And if the Commission 
~  Mr. Gokhale has asked for is appointed, it will discuss I he whole 9ue3tion j 
it will go. into all the necessary practical ~ s  and prepare ~ submit a 
scheme whIch when wotked out WIll, 10 the course of a fe'f years, secure the first 
great benefit which every civilIzed Government which has establislTed peace 
ought to secure to its people, vis., the light and life of knowledge. ,The need 
for it is imperative. At the .present moment, out of e"\rery five "mages, 
.tour are without a school. Your Lordship was pleased to' say two years 
ago that 'our land-revenue tells a tale of increasing ·ltealth to gre:lt 
proprietors, but still more, I hope, of abundance of the "necessaries of life 
to the. small tiller of tlte soil,' and Your Lordship was pleased to add: ~ is 
the man we must strive to help. He is to a great exte.nt the Lackbone of the 
population of India. On his welfare depends much ~ e happiness and con-. 
tcntment of the people.' Your Lordship's predecessor also spoke in similar 
language a few years before when he said:-" 

, Who are the people of whom I speak? they are the p'itient, humble millions, 
toiling at the well and at the plough, knowi ng little of budgets ·but very painfully aware 
.of the narrow marl!in between sufficiency and indigen.ce. It is to them. that my heart 
goes Ollt. They are the real backbo'''e of our economic prosperity. They give us nearly 
20 millions stt:rling.pcl annum in land-revenue alone, or about one-fourth of ouS' entire 
r.:ceipts.' '. 
" It is for those tillers of the soil, those who toil at the well and at the 

plough, those who contribufe such enormous sums to the revenues o£ Govern-
ment, that I implore Your Lordship's Government to find some further sums of 
,money for  education than is found at present. I submit their condition 
is deplorable. They are still steeped in ignorance. They are most of theIR 
miserably poor. They fall easy victims to plague and other diseases because 
. they live in insanitary surroundings; .they .fall victims to. the. milchinations 
of the money-lender, of the petty ~ of the .zarniniIar's,\ !gent, . and 

.,' 
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. taught to cultivate prudence and economy. ~  they are not wholly to blame for 

.this state of affairs, as Sir Mountstuart EIphinstone. said nearly ree r er~ 

of a century ago,-

I It is now well understood that in all countries the happiness of the poor depends in 
a great measure·on their education. It is b.v means of it alone that they can acquire those 
.habits of prudence and self-respect from which all other good qualities spring; and if ever 
there was a country where such habits are required, it is this. We have a\l often heard of 
the ilIl1 .. of early marriages and overflowing population; of the savings of a life squandered 
on some occasions of festivity; of the helplessness of the raiyats, which renders them a prey 
to money-lenders; of their indifference to good clothes or houses, which has been urged 
on Borne occasions as an argument against lowering the public demands on b ~m  and, 
finally of the vanity of all. laws to protect them, when no individual can be found who hilS 
spirit enough to take advantage of those enacted in their favour j there is but one remedy 
for atrthis, which is education.' 

" It is high time that the Government extended the benefits of education to 
these humble people. Far be it from me to ignore what been done by· the Govern-
~e  in the matter of education. I feel thankful for every school that has been 
started or assisted, and for every facility which has been provided for education. 
But what has been done is extremely small compared to what remains and requires 
to be done; compared also with what h::ts been done with highly beneficial results 
in other countries. The re'IJemies contributed by the humble millions of India 
have, no doubt, been largely applied to promote civilisation of a cert!lin kind. 
\Ve bavegot. a network of railways spread over the country j we have got 
telegraphs anp post offices. We ha.ve got a large and costly army, and other 
parapher'lalia of civilization. But that does not ~e er coristitute what 
deserves to be called aivilization. 'What then is civilizatIOn,' to quote the words 
of Mathew Arnold, I which some people seem to conceive as if it meant railroads 
and the penny-post, and little more; but which is really so complex and vast a 
matter that a great spiritual power, like literature, is a part of it, and a part only?' 
• Civilization,' answers the learned Professor, I is the humanization of man in 
society. Man is ('ivilized when the whole body of the society comes to live with· 
a life worthy to be called llUwan, arid corresponding to man's true aspirations and . 
powers.' 

" Now, my Lord, no one will deny that the mass of the people have. derived' 
some benefit from the railway, the penny-post and the tetegraph, etc; But I 
beg Your Lordship, I beg every, memb-::r of this Council, to consider whether the 
vast bulk of the people, the humble millions, who live under the guardianship of 
His Majesty's Government, and who ~ b e so· largely to the revenues of 
that Government, have received anything like a fair share of that civilisation to 
which, living under one of the most enlightened Governments, they are entidea j 
to cor.sider whether the great bulk of them have come to live with a life worthy to. 
be cal:ed human?, No one who has a knowledge oftheir condition will say that 
they have, and I pray that in order that the chance of their receiving it in the 
. future should be reasonably improved, steps should be taken without delay to secure 
·to them the inestimable advantage of that prime factor in humanizing man in 
society, the blessed light of  knowledge. . . 

"Then: can be no doubt, my Lord, that large sums will be needed for the· 
purpose •• That has alwa:r.s been recognised. But that affords nQ. excuse. fOI;· 
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priuing ~  a ~~ ~ r~ r~ m which so'vitallfaJfeCts the·wealand woe or' v;ist 
millions of human beings in this country. ·1 r ~  better answer the objection 'or 
,i1Jose ~  oppose the resolution on the. score of -the large expense· which it 
involvesi than -by reminding them ·of. the statesmanlike words of wisdom with which 
- e ~ r e ~  es ~  of. i8S4. conCluded that ,noble document. 
Saicrtne 'Hcin'ble the-Directors :-> ' .. ,  . 
",".; ~ ~ ~ ~~ ~  .... ~ ~  ,II :-;.; .• ~ ~  ,'.,' • _, , ~  

, ... ~  ~ r ~  ware-tbatthe 'measures-we have nbw '8 doptedwiU -, involve·' in the en d 
, ~ r e~ ~~ e re ~ e  fromlhe revenues of India or, in other words, 
frclln'fhe· ~  ~ e ~  r ~  ~  is at present ~ e  We' are ·convinced 

~  Sir ,ThOmas' Munro, ~ ~r  ilsed'Ir.any years since, that any expense which may be 
..... ~ ~  ~r r ~~~ ~b ~~ ~~ ~  e b e m ~ ~me  e ~ r  for' :!he 
general dJlfuslOnof ltnowledge s mse r b ~r e  by mo.re:orderly hablts,'by 'lnCre8.slDg 
industry, by a taste for the comforts of life, by exertion' toa.cquire them, and by the 
growing prosperity of the people: ' , . 

"  I hope,. my Lord, ~ ~  the ~  wilt be able to. accept the resolution ·to 
~ ~  CommIssIon ~ m e  to ~ m~  the ~ e e~  ~e~  compulsory 

education, and to report how a begmmng may be made ~  may lead ultnnately 
to universal primary education; The question cannot be ·pressed· tOo'earnestly 
on the attentiQn of the Governrpent. Amongthe many. problems of r ~ 

ministration there is none which more vitally affecb the happiness m~ r s er  

the entire moral and mat,erial progress, of the people. As" Loid Morley, bn·ce 
observed, -, questions of national· education, answer them: as we ·wiII, louth the 
, 'in oral life and death of nations.' Up'on the solution of this question dep€!tJqs the 
moral life and death of vast millions of the people of lridil!-. 'Let tis hOp. and pray 
'that we shall solve it rre ~ I beg heartily to support the res~  , 

The Hon'ble MR. ABDUL MAJID said :-" My Lord, the resolutior, brought 
forWard by my friend the Hon'ble Mr.' Gokhale is a very fmportant one. no 
doubt. . But; my Lord, before this Council decides one way or the other about 
this resolution, we ·have to see and judge both sides of the que"stiOn. It looks 
very goo!! so far as principle is concerned., On p,rincj.ple it is a ~r  good thing· 
, that. there should be free and compulsory equcation i but the ditficulty comes:. in 

~ e come·to ,look to the practical .side of the questioq. ~ ~ r e e  
England: nor Japan. In !ndia w,e ~ ~e not only one. sect, 'notonliY. ,9!'le • 
religion, but a congregatIOn of re ~s  sects and creeds. Assummg. for 
the moment that elementary education IS to be-made fre,e l\nd compulsl;),ry, the 
first question which arises, ~  that, first question .will I s b ~ come to the II,Jind 
oE everybody present here, IS how \tIll that educa!lOn be ss m ~e  to the. needs 
of different creeds, religions and castes? As .ari.1l1stance ~  s~b~  for. the 
'consideration of tqis ~ CQuncil ~s ~~  ~  so· far. as ~ ~m s  i9- ~ 
r,oulltry are conce-rned,-I m s~e  of my ~r m ~  ~ m ~ r  
.boy, the first elem mt3:ry educa!lon th<!-t he receIves IS ~  ~  a ~ ~e s ~  
an elementary education by which he IS taught theJ{ora I  ; and atthe same tUile 
he is taught some works in Urdu whic,h teach him mO,ral ~  re s ~e ~ ~  
After he has finished this course, then he takes other· supjc:icts like', English,· etc. 
Now consider· for one moment, tha,t if this educatiori is made compulsory, and 
that boy who is receiving that moral and religiQus 'training. in t,bese' ~ e  .. 

,  J 1. .-' _. ,"--, ......... ~ ..... , .. ~  ~  ~ ....... : .. 
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scho/?]s has to attend a public school, what will be result? The result will be that 

·tge mora] and religious training which is given'to a  M ~ mm  boy at the outset 
'will be lost to him. I submit that any free educ'ation in this country which is not 

. assimilated to the needs of every community ~  every sect will be a r~  Take 
the case of an ·agriculturist. What elementary education will you give him? If 
you give him 'e1eme'ntary education, the result of which will be to make him: a 

'gentlein'in; but"not a good agriculturist. That will be an in!ury to the country 
itseif. Then coming to the second portion of the Hon'ble mover's resolution-

the portion that education should be made compulsory. Now let us consider this 

also from the practical point of view. Take the case of an agriculturist; or 

take the case or a trader, a poor trader who simply lives on the toils of his 

iamily and on his own toils. If you make education compulsory and remove 

his children or boys from his custody and send them to school, it will mean 

'so much loss to him and also consequent loss of bread to that famiiy. In like 

manner the agriculturist in whose family also these children are additional 

hands will al:;o suffer in the same way. If you want to make education compul. 
sory, if you want to make prov'ision for such education, you must make provision 

also to provide for those boys whom you remove from the custody of their 
parents and those in whose custody they are. Then·the most difficult question 

.is the qu.estion of ~ e  My friend Hon'bleMr •. Gokhale has pointed out 
certain items which should be spent in providing free and compulsory education. 

Of ~r e that is for the Government to say, whether the Government will be 

able to provide these sums and will provide them for compulsory education. 
I am afraid that the only recourse that the Government would have would 

be a recourse to taxatio,n and nothing else. We find that this 
year Government had recourse to taxation. If this education matter 
. is pressed forward,' the· result will be that an' education tax will be 

levied on the people: Will the poor people be able to pay? They 

are not in a conditfon to pay. They are unwilling to pay. And then 

'my Lord, consider this matter also, I say this Council should consider this 

matter also, that you will have to spend· not only money, my Lord, to 

'provide for education, you will have to ptovide accommodation also for the 

s s er ~s where you will give them·education. And look at 
:the enormous expenditure that you·will . have to incur in providing all these 

things. Another difficult question, and probably that difficult question will. be 

·followed only' by those gentlemen in this Council who have studied it thoroughly. 
, and it is this, that if you educate a common man, what is the result} . He 
considers that he stands a little bit higher than bis fenow·countrymen. He 

~  conJider ~ se ~ ~~e has· a higher position, that ~e is· entitled to 

more wage'i, that 'he IS entitled t<J much be ~r treatment, to higher treatment, 
• . . J •. . I 
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and the result will be that supposing we wanted such a man to be employell, 
.he ,,·iIl ask you higher wages. Labour will go dear. Labour is already going 
dearer. If the whole of lndia is educ:ated, I do, not ~  what the result will 
be j'it • will be. beyond my comprehension. But, at the same time, as my 
lellmed ffi!:!nd's 9bject is simply this, and nothing further, that he wants a 

~~  be made, that he does not·wanUhat any sudden steps should be 
~e s m ~ er  I:.for one do not oppose. this propqsal of his, that an 

enquiry s ~  be m~ e by a. Commission ~ e  by the er ~e  

~~ ~~~  ~  ~ ~ ~e ,made, then all. ~se matters will be. brought to 
notice, and by· such enquiry those peoole who are clamouring for free and 
compulsory education 'in this country, they will be satisfied because in this 
enquiry all these matters, all these ~ es will come out. And if those who 
sit,on the Commission, if they can provide safeguards,' so much the better. 
~  they cannot provide such ;;afeguarlls, then I submit, my Lord, that even 
then such an enquiry will produce some results. With these words,. I agree with 
my friend the Hon'ble Mr. Gokhale in so far as -the question of "the appoint-
mE;nt of a  Commission for enquiry is concerned i but as regards the question of 
compulsory education, I am entirely against him. " 

The Hon'ble MR. MACPHERSON said :_rIMy Lord, J .have been -asked by 
the Hon'ble Raja Partab Singh to read an English translation of an Urdu speech 
which' he bas prepared in connection with this resolution. ~  as ~er  is no 
provision in the rules of business as to'the discussion of matters of public inter-
est similar to that in the Legislative rules enabling one membe/ to read a speech 
for another, 1 do not know whether I should be in Qrder in complying with his 

request. 1 there.fore submit the point for your Excellency's rulidg." 

His Excellency THE PRESIDENT said :-"In the abs'lmce of allY provision in • 
the . Rules for the discussion of Resolutions; similar to lilat in the Legislative 
Rules, enabling one member to spei\k on behalf of another who is unable to 
speak in English, it does not seem right to allow another member to read an 
English translation of the Hon'ble .Raja Partab Singh's spee<;h. But in the 
special circumstances of the case' the Hon'ble member's' translation .,bE his .• 
speech may.; I.think, be ~  as. read, and published as ~  ot today's proceed-
ings. II . • 

• 
The following are the remarks of the Hon'ble RAJA PARTAB BAHADUR 

SINGH:- . 

II My Lord, in supporting the resolution movoo by my Hon'ble .friend 

Mr. Gokhale, I ~  to point out that ev.«;ry Ilivilis.ed country" in EJope and • 

. ~ 
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America now fully recognises the duty of imparting free primary education to· 

-its children of both sexes. In Asia, Japan has achieved it. With the coming in 

of the new regime the semi-Asiati.c Empire of Turl .. ey has begun to take s reps 
to follow the lead of other civilised countries. Free and ~ s r  primary 

education, I am told, has'been put by the Committee of Union and Progress in. 

the fore-front of their programme of reforms. 

"In this country the question has not been entirely neglected. For the 

last fifty years the question has been before the Government in some sort of 

way. The Education Commission of 1882 recommended this measure to the 

Government. As a result of the work done by the Government inthis e ~  

about 36lakhs of boys of school-going age are now receiving some kind of 
education. But we are yet 'very backward. The number of literate persons 

in our country according to the last Census Report ,is only about 10 per cent. 

of the male population. while among women only about 7 in a thousand can read 

and write. For progress in this age of competition it is absolutely necessary 
that this waste of material should 110t be any more allowed, for unless the indivi-

dual is better qualified the progress of the nation cannot be secured. 

"My Hon'ble friend very justly urges that primary education should be· 
made free and compulsory.. In undertaking this measure the Government will 
be following the traditions of this land. Both under the Hindu regime and in 
the time of the ~ mm s  education, 'both primary and of the higher type, 

was giv<!n free to the people. The history of Hindu India is not fully known, but 

tradition is fondly cherished of the great days of Vikramaditya and Bhoje,· -when 

education was so universa11y diffused that even the labourer in the field could 

appreciate the subtleties of Sanskrit prosody. Leaving aside Ancient India, in 

our own times the, e ~ e e  ruler of Baroda has introduced compulsory" 
primary education for both the sexes in his State. And, surely, British India is , 
not to lag behind a Native State. 

-
" It would be waste of time b a Cou;cillike this to enlarge on the manifold 

advantages of this measure. That it oould tend to promote the progress of' 

the. country in all the various departments of life cannot be for a moment 
queptioned. Th'e only question which is relevant here is whether the Govern-

ment can afford the monfly necessary for the effectual carrying out of thi.> 

measure. Of course to carry out the measure fully a large sum of money 
would be required. But looking into this question ~e  I find that after 

all the rrtoney needed is not so very large considering the resources of the 

Govern91ent. The expenditure on some of the grea.t spending e r m~ s  , 
J  -
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'of the State has been growing e r~ s  of late.' A 'small check may be 

put on ~se and the money thus set free utilized ~r this purpose. Bt=sides, 
the I!xpense might be made:: gradually and. be 'spread over a number of years. 
'In fact so vast an' undertaking could hardly be taken up a\1 at once. 

" !\1 y Lord, India at one time was a self-contajned country almost entirely 

:unaffected by what went on outside. But all this has changed. The progress 

·of modern civilization hris made this now impossible. Our country has 

·entered the area of world competition. Discoveries made in an obscure 

laboratory in Germany or America change the conditioQs of OUi' life not 

merely in our large towns but even in'the mc'lst distant viBages. \Vhat chance 
have we of any success in this ever-increasing and unceasing strife of life under 
modern conditions without adequate provision and the full equipment of the 
intellectual capacities, of the individual/-. It is fortunate that the destinies of 

this country are bound up with those of England at this juncture. The English 

people have benefited so much by education that the importance and urgency 

of primary education need not 'to be argued with tJteir representatives in this 

. coul).try. Let us hope that what has done so much good to. the English people 

will not be withheld from the people of India." 

The Hon'ble MR. MAZHARUL HAQUE said :-" My Lord, the qaestion 
• 

of primary education is of such vital imponance to the future of India tHat all 

other questions pale into s ~ e before it. My .Hon'ble ,friend 
Mr. Gokhale has in his own inimitable and eloquent style dealt with it from the 

national point of view. His masterly array of figures, his brilliantamar.Jhalling of 

facts, his close and.sound reasoning, it is impossible to improve upon, and I do 

'not intend to weary this Council with a repetition of the same argur:J.ents; but as 

a representative specially elected by the Muhammadans I should like to say a 
few words f rom the Muhammadan point of view, and especially after the speech 
of my Hon'ble friend Mr. Abdul' Majid. . 

" My Lord, readers of Islamic ~ r  are familiar with the fact that from 

the earliest time the followers of s m~ were renowned for their love of learn-

ing. They rivalled and exceU«;d each other in being patrons and founders. of 

Universities .and Colleges and p.ndO\ved them with rich and m ~e  donations. 
Numerous sayings of the Prophet inculcating and emphasizing the value of 

knowledge, stamped the pursuit of learning with the sanction of religion. The 
result was that it became a pious act for every Muslim to set apart a podion of 

his property for the advancement of human knowledge. The great UQiversities 

. of Baghdad and Cairo, Granada and Cordova were moauments of the m ~

,cence and generosity of the Musalman people. ~  the oldest Ynwerslty 

. \ 
• 
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in the world is·one founded by Muhammadans. 'i'hey carried this traditional 

• and overmastering passion for learning to every country they went, either 

as conquerors, travellers or traders. . In Europe they lighted the ~  

which -is now burning with a thousandfold effulgence and brilliancy. India 

had its full share of the blessings of this universal education. The Moghal 

Emperors were themselves gref-t scholars a11d patrons of learning, and showered 

royal grants and jagirs upon educational institutions. Their courtiers and 

noblemen followed their example. Seats of e r ~ sprang up throughout the 

country. Delhi, LucknOlv and several other places became famous for their 

Universities, and students flocked to them from every part of India to m e~e 

their education. Primary education was not only not neglected, but was carried 

· on on a much larger scale. Every village, every hamlet, had its own maktab for 

imparting education in the three R's. Every Khankah, every mosque had its own 

school for educating the sons of the poorer classes. In every deed of endowment 

a clause was inserted to provide for the education and upkeep of indigent students. 

But a\1 this is changed now, my Lord. From one of the most highly educated 

communities in India we have become the most backward. Every demand 

on our part for our full share in the administration of the country is at once met 

with the reply that we are a backward people and must educate ourselves. I 

regretf"lly ~  that numerically we cannot compete· with our bre ~e  of 
other ('ommunities iu point of education, but I emphatically assert, that given 

equal opportunities and facilities we are inferior to none and can, man to man, 

hold our own in ail walks of life. 

" My Lora, the causes of this downfall are many and varied, and it would be a 
useless and profitless task to enter into details. Undoubtedly we ourselves are mostly· 

to blame for t:lis deplorable state of things. Government had given every facility 

to the people of India without any distinction of caste or creed to educate them-

selves, but we Muhainmadans refused to take advantage of it. The natural and 

· inevitable result was that we lagged bdlir,d and were passed by others in the r~ e 

of life. Other causes contributed to ac.celerate our fall. The poverty of 

Musalmans has become proverbial and is one of the chief causes, if not the chief 

cause, of our inability to regain lost grouna. Modern India has produced earnest 

workers and r ~  benefactors among the Musalmans ir:. the field of education. 

Who can forget the honoured and revered name of the late Sir Syed Ahmed 

Khan as the pioneer of ~s m education? The rich benefactions of cur present 

leader, His Highness the Agha Khan, are well known. But these are isolated 

efforts of individual patrioLs and cannot possibly equal the power and resource5 

of a great'State. This resolution if accepted will raise US in the scale of nations 

.. and re ~ frq,m us the 'stigmarf being a backward people.-, 

• 
. . 
i 
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"My" Lord, Musalmans arp. grateful to the ~ b e Mr. Gokhale for 

bringing this resolution before the Council. I firmly believe that if the principle" 

of t;ltis resolution commend itself to the Council, the Musalmans of India would 

derive greater benefit from it than other communities. To a great extent it would 

equalise the educational qualifications of thp. different communities and bring 
them to an equal level in many other respects. ' 

,I My Lord, I fully realize the difficulties of the Hon'ble the Finance Member. 

The e~ day he had to resort to fresh taxation to make the two ends meet. His 

reply perhaps would be that he has no money, to meet this fresh demand for' 

expenditure. Well·I admit that he has some justice on his side, but I cannot 

bring myself to believe ~  a financial genius like his cannot find out means to 
provide money for this urgent reform. After all it is a small sum when compared 

to 75, millions sterling of the budget. If I was not committing an act of financiai 

heresy I would whisper in his ear to give us quietly the small surplus that he has 
budgetted for the next year. This I believe wi1\ thoroughly satisfy our 

friend Mr. Gokhale for the present and we shall all be rery grateful to him. 

,/I My Lord, the non-official members of this Council are in a hopelcss minority 
and can only bring the need .. and aspirations of the people to the notioe of thl'! Gov-

ernment, in the hope that tht; Government might listen to them. It rest!; with 
he Government either to accept or reject. The respoo;ibility is not" ours, 

but theirs. At the same time I submit that the unanimous reque;! of the iJeople 
should not be treated lightly, hut should be approached with all seriousness that 

the subject and occasion demands. The Indian people have set ~ r ,heart on 

providing primary education for the masses and ways ~ means should be found 

to satisfy them. 

,I My Lord, in some quarters I have heard fears e~resse  as to the 

consequences of universal primary education. I shall not recount the nature of 
these fears in this Council. They are nervous and morbid and unworthy' of a 

great people like the English people. Education can do no harm to any nation. 
The imparting of primary education to ~ e masses will automatically solve some 

of the most pressing and intricate problems of Indian administration. 
• • 

" My Lord, the peasantry of India arc very ignor<jnt, perhaps no other class 
of penple in the world have I emained so stationary and unprogressive as the large 
masses of the Indian people. In their avocations intelligence plays a very small 

part. They have never heard of modern science and blessings of its iq,ventions. 

A little education will make them intelligent and more lij.ble to accept modern. 
,improvements. They will look to their health ,\rid make their m s~ worth 

\ 
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living for a human being. The fearful I,nortality which is caused by their 

• ignorance of the simple laws of hygene will be r~  reduced. 13y using 

their intelligence they would make their fields more productive, their handicr.lfts 

more acceptable and saleable ill the market. \Vhere there is starvation now, 

there would be sufficient-if not plenty-to keep their body and soul together. 

In fact there would be improvements visible in all direr.lions and throughout the 

country. 

" My Lord, such an urgent reform is worth trying for. The money spent 

now, witl be well sptmt a'nd is sure to bring back a larger return to the treasur'y by 

reaspn of ~e general prosperity of the people. . 

" My LC1rd, I cannot imagine a ~r er and nobler task allotted to any man, 

than that of raising !th or the human race in the scale of humanity and helping 

them to take their proper place in the comity of nations. Your Lordship has 

governed this country with kindness and sympathy, nor has Your Lorrlship ever 

tried to ride roughshod over the aspirations of the people. Every Indian has a 

corner in h'is heart where the name of Minto will ever be treasured in affectional e 

and grateful remembrance. My Lord, let the grant of this boon of free primary 

education to t!le people of Inrlia be the crowning glory of an already glorious and 

memorable rule." 
'1 

The Hon'ble ZULFIKAR Au KHAN said :-" My Lord, ~ resolution 

which my friend the Hon'ble Mr. Gokhale has moved is one which is calculated 

to cover vast and important possibilities and cannot either be lightly dismissed or 

has[ily accepted. It treats of that great question which is engaging the most 

anxious attention of both the Government and the people of India. 

"This resolution aims at making primary education free and compulsory in India 

and is designed to enlighten the masses who have hitherto with a few. exceptions 

follow'ed their ancestral occupation. Indi::l.'s wealth as we all know consists 

exclusively of agricultural prosperity, for "ery few industries worth the name 

exist here j now any arrangement which would give the agricultural classes a 

distaste for their useful occupations woula naturally affect the well-being of the 

entin .. population,of India, and I am afraid that the education which is imparted 

inothe Indian schools is calculated to upset their mental equilibrium, ai,d aWaktll 

in.the.m such lofty ambitio·n for which this resolution does not provide any 

legitimate vent. The ~es  spontaneously occurs whether it is wise or even 

E'xpedient to m:lke the ~re generation of agricultural ~sses discontented wit h 

their lot, ~  would the country flourish if they are cantankerous and despise 

their ~es~r  profession'? It if a great problem and an enormo.us responsibility 
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rests on lis, [or we are answerable to our conscience for the evils which may 

Tesult from the policy of educating those classes. 

• "It is true that in European countries and even in Japan the system of 
~ m r  education is in vogue, but we cannot lose sight of the fact that those 

-countries have to a great extent become manufacturing centres and industries 

are given preference over agriculture; their wealth comes from exploiting other 

nations and they do not at all depend on agriculture as we do. 

" My Lord, thes:! are my fears concerning the effect of the resolution if it is 

Put into operation, but I am not without hopes as well. I am sure my 
-community is anxious that a trial should be given to this scheme, for they know 
that this is the only way which can help them to tide over the difficulty 
-of poverty, and if they are to take, as they should, their legitimate share in the 

.administration of the country, they must be made free of financial difficulties in 

acquiring at least primary education. 

" Other sister communities will go on getting ~  even if it is more 
-expensive, but the Muhammadan cannot cope even with the present educational 

demand!), I think for lUany reasons it is very desirable that they be in a 

position to compete on terms of equaltty in the race of life w'{th e~ com-
• 

munities in India. If a Commission is appointed as sugges.ted by the Hon'ble 

Mover, I think some means may be devised to start" education on' r ~r lines 
which may counteract the evil results of,the present system. I therefore 'support 

the idea of a Commission being appointed to report fully their proposals after a 
-careful enquiry." "  • 

The Hon'ble MR. GOKHALE said :-" My ~  I wiII npw say a few 
words by way of reply to the observations which ~e been made bv several 
Members on this resolution. At the outset, 1 would e re~s my thanks to the • 

Hon'ble the Home Member for the assurance. that he gave at the end of his 

speech that the Government would consider re ~ the proposals laid by me 

before the Council today. I w!sh I could feel the same degree of satisfaction 
in regard to certain other parts of his ipeech, notably in regard to what he said 

abom a Commission going up imd down the country, inviting suggestions 'from 

all and s~ r  as to what should be done.by Government ii\ this m ~r  I 
must ~  say that I was somewhat surprised to hea.-that the suggestions which 

I have placed before the Cou'ncil appeared to be altogether new to the Hon'ble 
Member. My Lord, when I suggested the appointment of a Commission I 

naturally also meant that the Government should take some inte.-est in the· 

matter i and if they took some interest in it, they would.not start a Copt mission 

1 • 
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with a mere blank sheet of paper before it askiT!g it to go up and down the country 
-inviting suggestions. The Government would then start the Commission, as is 

. invariably done in such cases, with definite instructions and definite questions 

would then be framed on which opinions would be invited from the public. As 

. regards the. statement of the Hon'blt: Member that my suggestions were new, 

'it only. emphasizes what I have been insisting on in this Council for several years, 

namely, that education should be made over to a separate Member of this Council. 

Education is one of twenty other Departments with which the Hon'ble Member 
has to deal, and it is not "to be expected that he will pursue educational mattt:rs 

with the same diligence and the same watchfulness \\ith which they are 

pursued in other countries, notably in America, where tht:y try to follow what 
is being done throughout the worla every year in regard. to education. 

If things had stood where they were lelt by the Hon'ble. Sir Harvey Adamson, 

I should have thought that Government had adopted towards my resolution 

.an attitude which was, on the whole, not unfriendly. But the remark, made 

by the Hog'ble Sir H. ~  appear to me to be uncompromisingly hostile. 
r speak subject to correction because the Hon'ble Member had quite finished 
his Binomial Theorem when the bell rang and the time allowed for the 

examination was over. I can therefore confine myself only to what he actually 
said, and that portion did not sound as at all friendly to my motion. I must notice 
three observations that he made. The first was in connection with my humble self. 

I see. that the H:m'ble Member has been studying some of my past utterances. 

~ is a matter from which I should perhaps derive some satisfaction. I must 

say, however, that he has not been reading my speeches correctly. H.e ~ 

no justification for saying that I have now taken up a position which is incon-
sistent with the position I had taken up befort!. It is true that three years ago _ I 

urged that Governme,nt should begin in this fnatter by making primary education 
-free, and then proceed to make it compulsory. The aim always has been to 

have it free and compulsory.' re~ years ago J urged the aboliti.on of fees first 

because Government had then plenty of mQl1ey, . with which they hardly knew 
what to do. As Government was then inclined to be ~ r b e to thilt idea.-an d 

~s tQ that I have only to refer to the Gover1Jmp.nt Resolution issued at that time to 
'make clear what-their attitude was in the mattt'r,-I thought that was the line of 

least resistance. But throu.ghout my aim has been to work steadily towards 

·compulsion. The financial position, however, has changed. When new taxes 
have just been added, I cannot very well suggest to this Council that primary 

·education should be made free straight off. I therefore have changed my tack 

.a bit, and,'instead of be ~m  with the abolition of fees, I ask for the introduction 
-( £ the pnnciple.of compulsion, '1hich has always been an integral part of my 

~ 

I  • 

• 
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scheme. I do not set: that there is any s s e ~  in that. If the Govern-

me~  abolish fees today, no one will rejoice more than 1. There was another' 

. 'observation made by the Hon'ble Member whic;:h was slightly more serious. He 

said that I had expressed myself in a manner that was ungenerous towards 

Sir Arundel Arundel about three years ago in this Council. Now, my Lord, a 

reference to the debates of that time will shew that this description of what I 

then said is not justified. What happened was-this :-in March 1906 when the 

Budget Statement was under discussion I urged that primary education should 

be made free. There was a large surplus, in fact, as I have said, Government 

did not know what to do with their money, Sir Arundel Arundel, who was then 

the Home Member and therefore in charge of education. in his reply described my 
suggestion as a large order. He no doubt expresst:d the same kind of sympathy 
with my object that the Finance Member lavished on us while he was putting 

on us new taxes. He said the object was very good and the Government would 

keep it steadily in view as a distant peak which some day they might be able to 

reach, but for the present they had to crawl along ~ plain. Within ~  monthS, 
however, Government issued a Resolution practically recommending free 

education to Local Governments. It was not a  circular letter merely asking 

what Local Governments thought. It was more i the whole tont! of it' shows 
that it was practically a recommendation that was made. .Of course they asked 

as a matter of courtesy, what the Local Governments thought 'of ~ matter 
but the whole document reads as if the Government of India had. made tip, their 

minds on the subject. The I'ext year's Financial Statement contained a remark. 

which was quoted by the Hon'ble Mr. Dadabhoy to the effect thal if the Secretary 

()f State's orders were received in the course of the. year, primary education 

would be made free and funds would be made available. Therefore. from the 

position which Sir A. Arundel ~  ill March to the ppsition in November • 
there was a tremendous advance. I noted that fact in March following and I 
used it as an argument that education should be ~ charge of a separate Member 
who would take a special interest in it, ,and that it should not be one of 20' other 

Departments over which the Home Member presided. I think the present 

system under which Education has to rub shoulders with Jails, Pplice 

and other Departments in 'charge of the Home ember~ is one that is 
~  . prejudicial to the interests of 'Educatjon. The third point that 

I must notice in Sir H. Stuart's remarks is about his calculations as to the cost 
of my scheme. My Lord, there is a saying that the worst enemy of the good 
is the best. I proposed some humble ad\ance i the.Hon'ble Member straight. 

away wants us to go to the farthest point possible anrl then frightens ~ e Council 
. . 

by calculations bastd on that. He may as.,ell have said ~ if edtfcation is . 
• 
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to be free why not adopt the system that prevails in America?' Then the cost 

.. will be 30 or even 40 crores.· If you want to make a proposal look, I won't say 
ridiculous, but I will say queer in the eyes of pel)ple, then I have no objectio:'1 to 

that method. But I should not have expected that from one with the 

sympathies which Sir H. Stuart is known to have in this matter. 

", My, L()rd, I now come to what fell from the Hon'ble Mr. Orange 

in a speech to wltich we listened with great pleasure and sincere admiration. I 

have no quarrel with his position i I know his heart is practically with us in 

-this matter, but he has to be practical and to cut his coat accorcling 

to his cloth. He has to consider his resources and is strictly limited by them. 

One friendly warning he gave me which I am prepared to take in the spirit 

in which I am inclined to think it was offered, namely, that I should not 

complicate a consideration of this question by a reference to extraneous questions, 

such as railway finance, taxation of jute, etc. Now I can assure the Hon'ble 

Member that I did not introduce those matters in any wanton spirit. As a matter of 

fact unless you show that ~re are resources, the first difficulty that is pressed 

upon you is this. I It is all very well to suggest such schemes, but where is th¢ 

money to come from'? If however you suggest measures for finding the 

requirec1 money, you are straight ~  told that you are introducing extraneOll$ 
matter!' and interferir.g with vested interests. There was one point in the Hon'ble 

Mr. Orange's speech in regard to ~  I throw the main responsibility on 

Government. The Hon'ble Member said that the great difficulty wa_s about the 

provision of sufficient accommodation by local b es~ That is true. He .quoted 

from a report of the Government of Bombay which said that 100,000 children 

e~e seeking admission but had no accommodation. But why is this so? Why 
have not locai bodies been required to provide accommodation? I quoted tbis 
morning one of the recommendations of the Commission appointed in Lord 

Ripon's time. The mm ~s  had distinctly recommended that legislation 

should be resorted to in order to promote the extension of primary education; 

by that the Commission meant that powers should be taken by Government to 

require local bodies to provide accommod'!tion. That was 25 years ago, but the 
recommendation has been allowed to remain a dead letter. No action has so far 

been taken on it and now we are confronted with this difficulty. Certain objections 

were raised today by the b ~ Mr. Chitnavis and the Hon'ble Mr. Majid 
to the principle of compulsion. They both thought that compulsion was undesir-

able because if all children were scnt to school it would be difficult to get labour. 

In answer. to that I respectfully recOlpmend to them a perusal of the debates in 

the Hopse of Commonfj, when the Education Act of 1870 was passed i they will 

find them ~  the volumes of Halfsard. Such objections have always been urged, 
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but as I said this morning the mass of people do not. live in order to supply· 

labour to those who wish to prosper on it. I think it is the elp.mentary right of.. 

eVfiJFY child that it should receive at least the rudiments of education. Mr. Majid 
·referred to the religious difficulty j as regards that I am in sympathy with him. 
That is a matter for the Commission to consider, if'one is appointed. Nothing 
of course should be done which would go against the religious prejudices of any 

community. As regards special taxation, well, I do not share the fears 
expressed. If Government take up this maLter in the spirit in which I should 
like them to do it, I do not think there would be any necessity for special 

~  I· do not think 1v'e should accept ~r H. Stuart's c"alculations. I do· 
not really think· that the cost will be more th;;.n 4 or 5 crores, even if education 

is provided for the whole of the male population j and the burden that would fall 
upon the State would not be very heavy. As regards the children of poorer 
classes becoming gentlemen, if they are educated that is an argument which· 
I had be~ er leave alone. My Lord, I think the whole discussion has. estab-
lished two things j first the necessity for an inquiry has been clearly established. 
There is the point to which the Hon'ble Mr.· Orange has refer;ed namely, 
requring Local bodies to provide accommodation. The Hon'ble Mr. Quin has 
told the Council of the opposition of villagers to education, and other ntembers 

have expressed other views. Even the official members are not agreel:i in this. 
matter. Therefore I ;think, the necessity for an inquiry i; clearly estllblished. 
I may remind the Council that when the Commission of 1882. was appointed, 
25 years had elapsed since the educational policy had been laid down bj, the· 
Despatch of 1854, and that lapse of time was considered s ~e  to justify an 
inquiry. Twenty-five years have again elapsed since then, and therefore, I think . .. 
the time has come when Government should direct a fresh inquiry into this 

. question. If the Government will go so far as to say they will make an inquiry. 
into the state of primary education,-how far the policy recommended by the' 
Commission of 1882 has been carried out and what new measures it will be 
desirable to take-that will substantially meet the requirements of the situatiqn . 

• 
" My Lord, the second point that I think has been established is the absolute 

necessity of strengthening the position"M Education among the Departments (If the 
Government of India. Sir H. St.uart quoted from my evidence before the ~ e

tralization Commission and referred to a superficiil inconsistency. He says 
1 advocate today that Education should be made a divided head instead of a 
Provincial head, but that before the Decentralization Commissionl had said there 
should be no divided heads. That is true on the s.urface, but that is ngt fair, for. 
you must take my scheme submitted to the Decentrtlization Commission as a . 
. ~ e  If you· do so, then you will find that thele need be no ~ e  hkds, for 

1 ~ e advocated a large measure of financial independence to Local ~ er me  
. . -. 
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and under that ·scheme Local er me ~  will be able to find the money. 
But as long as the present excessive centralization continues, the Government of 

India must take the responsibility of finding money upon themselves so that ~be 
. money should he forthcoming. If. the Government of India become directly 
. responsible for the spread of Education in the country, then I am quite sure that 

more!money will be spent on it than at present. Under existing arrangements, if the 
Government of India are able to' spare any money for education, they make small 
grants spasmodically to Local Governments for the 'purpose. What is needed 
however is a large programme constantly kept in view and steadily carried out and 
this can Qn1y be secured if education is a direct concern of the Government' of 
India." 

The Hon'ble SIR HARVEY ADAMSON said :-"My Lord, I have only a 
very few remarks to make in closing the debate, I am not going to be drawn by 
the Hon'ble em~r into any discussion of his scheme on its merits. The 
Hon'ble Member objects to.my having said that his proposals are new. I infer 
that he suggests that they could have been discussed and disposed of at once. 
His scheme is undOUbtedly a new and large one. It could not have been dealt with 

on its mf"rits without adequate notice. 

"Then the Hon'ble Member complains that the Secretary of the Home 

Department assumed a hostile attitude towards the object of his scheme: Sir 
Harold Stua:1: wa3 of course not bound as I w!ls, and was at liberty to criticise the 
proposals. In my view he did not assume a hostile attitude. What, however, r 
do think is ~ he made a very effective criticism of some parts of the Hon'ble 

Member's proposals. 

"I cannot say that I regard the debate as being a very adequate discussion 
of the proposals made by the Hon'ble Member. It could hardly have been 
so, because no one knew what the r s~s were until the Hon'ble Member 
. divulged them today, I think that the Hon'ble Member has obtained all that 
he could reasonabiy expect to obtain. He has had an opportunity of expressing 
bis'views and putting them .before -the Council and the Government of India, 
and he has obtained from the Government of India a promise that his scheme 
will be examined. I think he ought to be content with this promise and 

'would be ~  advised to withdraw his B,csolution. 

-, 
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The Hon'ble MR. GOKHALE :-" Yes, my Lord, iri .view of the remarks which 
have just been made by the Hon'ble the Home Member, I am' prepared to· 

withdraw my resolution." 

'The resolution was withdrawn. 

The Council adjourned to Wednesday, the 23rd 'March ~  

J. M. MACPHERSON,. 
Secretg,.y to the GO'IJernment of India, 

e ~~ e Department. 
CALCUTTAj 

J The 29t1z March 1910. 
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